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LEGISLATIVE ASSEMBLY. 

Wedne.GIJ" 80th Januar" 1999. 

'l'he AS8embly met in the Assembly Chamber of the Council Houle 
at Eleven of the Clock, Mr. President in the Chair. 

QUESTIOliS AND ANSWEBS. 

PBoll'ITS JUDE BY OlDBTAlN RAILWAYS !'BOX TIIB EXPOBT OF WRUT TO 
POBTS IN INDIA. 

216. ·Xr. Jlukbtar Singh: Will Government be pleased to st"te 
the profits made on (a) the North Western Railway, (b) the East Indian 
ail ~y a.nd the Great ~ndia n Peninsula Railway by the export of wheat to 
the dlf'ferent ports durmg the yea.rs 1925-26, 1926-27 and 1927-28? 

Mr. A • .A. L. PU8ODII: I regret that the information desired by the 
Honourable Member oannot be derived from the statistics maintained 
by the Railways. 

TIME TAKEN FOB DELIVERY OF GOODS BY RA.n.WAYS. 

217. ·Kr. Mukhtar Singh: (a) Do the 'State Railways prescribe a time 
Innit by which a goods wagon must pass 0. oertain station, just as they 
have the time prescribf!d for eaoh passenger train? 

(b) Do the State Hailways presoribe a maximum number of days within 
which goods booked from a, certain station to anothe~tation will reaoh 
their destination, or does it wholly depend upon ohanoe that a certain 
wagon reaches its destination early while another wagon destined to the 
same station, containing similar articles, may take double the amount 
of days that it took in the previous case? 
(c) Do the State Railways give a guarantee for delivering goods within 

(I. certain period by extra payment to the railway authorities or are the 
merchonts left to their own resources to arrange with the railway 
t~ loyees in the mFtter? 
(d) Will Government be pleased t.o state their objections to fixing 

f'opocial rates for tho delivery of goods within a. certain period from one 
place to another i' 
(e) Ha.ve Government ever considered the difficulties with which the 

(~rchants Ill'e dllily (,(lDfronted on aOCOUJlt of uncertainty of time during 
which goods will reach their destination? If the answer be in the affirma. 
tive, will Government be pleased to enumera.te the steps so far taken to 
,obviate this difficulty? 

Mr • .A • .A. L. ParllODl: (0) I presume the Honourable Member refers 
to goods trains running as do passenger trains on a. scheduled timing. 
"1'he reply is that generally goods trains do so run between engine chang. 
ing stations; but goods trains, unlike passenger trains, need frequent 
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remlU'Sh:illing, nnd delays also occur owing to att~hing and detachiug 
wagons en route. 

(b) and (c). Railways publicly notify that they do not guarantee the 
delivery of goods v.ithin Hny specified time, but every endeavour is m'adc 
to deliver lIil soon us possible. 

(d) Consignments' which require llIpecially r:apid transit are ordinarily 
booked at the parcels rate and are carried by passenger or parcel express 
trains. Some r&ilwuys also have special fast trains conveying goods for 
long distnnres, but epecial fates are not chnrged for the conveyance of 
goods by these traine' . 

Owing to delays to which goods trains are necessarily subjected, it 
is not possible to guarantee the delivery of goods within a certain period 
or to introduce R. Rystem of !>pecie.! rates applicable to such deli er~  

(e) The matter of delay to. goods in transit has been engaging the 
special a.ttention of the Railway Board and of railway administrations 
during the last few )eanl. 

Heavy expenditure hIlS been incurred in the provision of mOl'e loco-
motives and goods wagons, in doubl\ng certain sections of the line, and 
in providing more facilities hi station and marshalling yards with a view 
to the quicker movl3ment of goods stock; and I can assure the Honour· 
F.hle Member that the Railway Boord and railway administrations are 
most anxious to achieve an increase in the speed with which goods con· 
f,Jgned by the ra.ilways ILre carried to their destinations. 

DELA. Y IN PROVIDING TELEPHONIC COIBtUNICATJON TO AN ApPLICANT FOB 

THE SAME. 

218 .• JIr. Kukhtar SIqh: (a) Will Government be pleased to state 
the mn.."(imum urnDlInt of time it takes to provide telephonic connections 
to applicants for the same? 

(b) Is it a fact that II-fiml, Messrs. Madhu8udau DaYILI Rajendra Kripal 
of Hapur, Dist.rict Met'rut, nppJied in the month of September, 1928, for 
telephonic connection to be given from the month of November, 1928. 
Rnd that the amount of demand was accepted from them on 1st October, 
1928, but that no connection has yet been given, though the term for which 
they required the connection is expiring? 

_ (0) Will Government be pleased to state the caUBel'\ of this excep-
tional delay 2 

(d) Is it an ordinary or an extraordinary case in the Department? 

Mr. K • .A.. Sam8: (a) It iR not possible to say what time it takes t~ 
provide a telephone connection. It depends upon the extent of construe-
twn work involved-and whether funds a.re available to meet the coat. 

(b) Yes. Connexion has been given from the 28rd January. 1929. 

(0) and (d). The cause of delay in giving the connection required by 
Messrs. Madhusudan Dayal Rajendra. Xripal of. Rap.ur, District ~eel t  
is being investigateda.nd the result of· the enqutry will. be .communlCa.ted 
to the Honourable Member. 



QUBS'J10N8 AND ANSWBR8. 

REPORT OF THE COMMIT'I'ElBAPPOINTED TO INQUIBE' INTO TlIE SUGAR 

INDUS.TRY. 

2Ht -llr. MuJrht&r lmeh: What action have the Government of India 
taken ob the proposals of the Bugar Commit·tee's Report after the Report 
of the Hoyal Allriculturl:lI Commission has been. received' Have the pro-
posals been finally o.bandoned, or do Government propose to take any steps 
on the recommenclations of the Sugar Committee's Report? 

Mr. G. S .• aJpat: Witb your pemlission, Sir, I shall answer questions 
Nos. 219 n.nd 220 togetber. 

Except in a. few comparatively minor respects, the Royal Commis· 
sion on Agriculture made no specifio recommendations regarding the 
sugar industry. The Government, of India propose to oommend the prob-
lems of this industry to tbe earnest consideration of the Council of Agri-
l1ultural Research which it is hoped shortly to establish and trust that 
fib at, hody will take early steps to constitute a strong Bub-committee to 
deal with these problems. . 

. Mr. B. Das: Is it not, a fact that, the Govenunent are taking no action 
('n the Sugar Committee's Report? 

Mr. G. S. Balp&!: That is not 8 fact, Sir. 

Mr. B. Du: Did Government issue any communiquj§ or statern'ent of 
any uetion taken by them to give effect to the recommendations of the 
Sugar Committ.ee? 

Mr. G. S. Baipal: Seeing, Sir, that the Report of the Sugar Com-
mittee covem no lesFl than 880 recommendations and that under the 
flxisting constitutioDOJ position it is more for the Local Governments to 
carry them out rather thaD for ~he Government of India, the Govern-
ment of India. could not issue a comprehensive communiquj§ on the sub· 
ject. But if my Honourable friend is interested in the subject and will 
look up the i1phflte of the 20th Mn.rch, 1928, he ",:ill get, aD idea of what 
thp. Government of India have done. 

Mr. B. Daa: Til it, not, t,he generRl r (lti~e of t.hr (lovemmt'nt, merely 
to Rhelve the reports of important oommittees without taking any. notion 
on them whatever? 

K:r. G. S. Baipal: I did not quite follow my friend's question: but 
1 think that if his suggestion is that the Government, of India merely 
took note of the 1'f:;oommendo.tions made in the Bugar Committee's 
Rt·port hut. took no action on them, I would refer him to the answer I 
gave him earlier. nRme]y, th ~t that doeR not state the position oorrectly. 

Mr. B. Daa: That is my view, Bir. 

IMPROVEMENT 01' THE CoNDITION OJ' TRl!I SUQAB INDUSTRY. 

t220. *Xr. Mukhtar Slnp: Will Government be pleaaed to state 
thE' steps taken by the Government of India to improve the condition of 
the sugar industry? 

t For answer to thill question, ,#.e anrrwer to question No. 219. 
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DIBlDA.DS IN SUGAB<W!fB. 

221. .JIr. KuldI.lar Slqh: Are the Government of India aware that the 
new varieties of oanes are showing signs of new diseases from which the 
Ip.dian oanes are immune? If the answer be in the affirmative, will Gov-
ernment be pleased to state the steps taken to avoid any serious epidemio 
in the cane crop in future? 

Mr. G. S. Balpi.J: Government are not aware that the new varieties 
of cane are showing signs of any disease from whioh Indian canes are 
immune. If the Honourable Member has speoial information on the 
subject in his possession, Government will be glad to look into it with 
a view to determining what action, ~  any, is necessary. 

RlUPBBSDTATION OF INDIA ON THE EMPIBlD MAB.xJIITING BOAlm. 

222. ·Mr. Jlukhtar 8lqh: (a) Will the Government of India be pleued 
l.O state since when the Empire Marketing Board has been in existence in 
England? 

(b) Have the Government of India any voice in the proceedings of this 
B~  • ' 
(0) Is there any delegation from the Government of India on this 

Board? 

The BODourable SIr Geor •• BalD.J: (a) The Empire Marketing Board 
was constituted in May 1926. 

(b) and (e). India is r~reaented on the Board by Mr. H. A. F. 
Lindsay, Indian Trade Commissioner in London. 

AGENTS IN GREAT BRI'rAIN OF PORT TRUSTS IN INDIA. 

228 .• JIr. GhaDaby.an »u Billa: (a) Will Government be pleased 
to sta.te the names of the Agents in Great Britain for the Port Truste of 
Bombay, Call1utta, Madras, Karachi and Rangoon? 
(b) Will Government he pleased to state the remuneration fixed, or 

percentage allowed, to these Agents, respectively, giving also the total 
amounts by way of remuneration drawn by each of these Agents 
during the last fin' y(:aTs? 
(c) Will Government be pleased to state whether the Office of 

the High Commisllioner for India in Loudon cannot undertake the work 
for the Port Trusts now entrusted to the Agents? 

(d) If the answer to (e) is in the affirmative, will Government be 
pleased to lItrttc why the work is not so en,rusted, and if the answer is in 
the nega.tive, will Government be pleased to sta.te the cost of organising 
lIo depnrtment in the High Commissioner's Office with a view to cope with 
f!uch work1 
The Honourable Sir George Bal.Dy: (a) and (b). The information ill 

being collected and "rill be supplied to the Honourable Member as soon 
AS possible. 
(0) and (d). The duties which the High Commissioner would assume 

in ncting as Agent in the United Kingdom for a Port Trust would not 
he within the duties assigned to him by His Majesty's Order in Council 
.dated the 18th August, 1920. But should the Port Trusts referred to hy 
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the Honourable· ~ er desire that the High Commissioner should a.ct 
66 their Agent in the United Kingdom, the Government of Indio. would 
Le prepared to consider whether it would be possible for the High Com-
missionor to undertake agency duties for the Port Trusts as 0. mattel' 
extraneous to his duties as High Commissioner. 

AGREEMIINT BIIITWElIIN MARCONI'S GoMPANY AND TRII INDIAN BBOADOAST 

CoMPANY. 

224. ·2&1 Babadar Tarlt BhuM Bo1: Will Government be pleased to 
state whether it is tnle that an agreement has been arrived at between 
thE.' Marconi Company and the Indian Broadcast Company? 

'!'he Honourable Sir Bhapendra Hath Jlitra: The answer is in the 
negative. 

QUALIJ'IOATIONS 01' TlIlI CoNTROLLlIIR OF PluNTING, STATIONlIIRY AND STA.III'S 

225. -Bat Babadar Tarit BhUlUl Bo1: Will Government be pleased. to 
state: 

(a) On what qualifice.tions. the Controller of Indian Printing, Sta-
tionery and Stamps is appointed? 

(b) Has the transfer of the headquarters of this Department from 
Calcutta to Delhi caused any increase of cost? And if 80, to 
what extent? 

(0) How appointments are made in this Department? 

The Halourable Sir Bhapendra Hath Mitra: (a) The Controller is 
ICquired to possess a practical knowledge of pr;nting work and to be 
acquainted with the manufacture, quality and prices of paper and other 
l!itationery and printing stores. In addition, he is required to possess 
Bdministrative experience in a large printing establishment. 

(b) As there are so many factors which hQve to be taken into· 
account it is not possible to say now what extra. expenditure, if any, was 
involved in the traDl~ er of the headquarters of the Controller from 
Calcutta. to Delhi, wbich took place in 1924. 

(c) It is not clea.r to which appointments in the Stationery and 
Printing Department the Honourable Member refers. If he will kindly 
~ndica te the appointments, or class of appointments, I shall be glad to 
furnish him with thG required information. 

QUALmOATIONS OF SUl'lIIlUNTlIINDlIINTS OF CmoLIIIS IN TRJ: AlumAllOLOGIOA.L 
DlIPARTMENT. 

226. -Bat Bahadar Tarlt Bh1lAD Boy: Will (!ov£rnnu at 1:.e pleased toO 
state: 

(II) Wha.t new works have been undertaken hy the Archeological 
Department during the last year? 

(b) On what qualifications Superintendents Of Circles are appointed? 
(c) How many SuperiJltendents ~re there at present and wha. are· 

their qualifications? 

. Mr. G. S. Bajpal: The informa.tion nsked for is being collected and 
will bf:1 supplied to the Honourable Memhpr in due CCIl11'Re. 
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STATlSTIOB PUBLISHIID IN THE INDIAN AND PRoVINOIAL GAZB'l'TlDS. 

227. ._ Bahaclur '!art, BhUAD Boy: How are the figures of statistios 
published in the Gazette of India Rud other provincial gazettes collected? 
How far are they accurate? Do Governtnent propose to ndopt mor.-: 
scientific measures for the purpose? 

The HODourable Sir George :BalDy: The stll.tisticil published in the 
Gazette of Indio. Rnd t.he provincial gazettes are extremely various in' 
charullter and nrc compiled by many different authorities. I am afraid 
it is impossible to unswer the Honourable Member's question nlel ~ he 
indicat.es mor(' pre(!isely the I\t.atistics to which he reid's. 

CREW SYSTElI 011' CmaoIuNo TICKETS ON THE EAS'l'INDIAN RAILWAY. 

228. -Bat Bahaclur Tartt BhUAD Boy: Will Government be pleased to 
it,ate: 

(a) whether the introduction of the "Orew System" of chec~ 
ticket·s on Ute East Indian Railwny hall Leen llIore efficient 
and lel'ls costly than the old one? 

(b) what are the qualifications of the experts who have been drawn 
into the service? 

(0) are promotions made on the principle of seniority? 

JIr. A.  A. L. PIDODI: (a) Under the Crew System of checking tickets 
on the East Indian Railwa.y the work ha.s been done more efficiently, 
but the system is more costly than the old one. 

(b) As the system is 0. new one, men on first being posted to this 
\\ ork cannot proper:y be termed experts. 'J'he qua.lifications of the men 
£·mployed on this ri'lrvice may be summarized under the head of reliabi-
lity. energy, and ootivity. 

(0) Seniority is considered, but so is merit. 

RlDCOlIDDIINDATIONS 011' THE LEI! CoMMISSION ON THE INDlANISATION OJ' 
THlD SUVIOIIS_ 

.iZ29. ·:aat Bahadur Tartt BlLUAD Bar: Will Government be 'pleased 
t,,) state how far the recommendations of the Lee Oommission regarding 
Jndianisation of the Services have been giVeD effect to? 

The Honourable lIr. 1. Orerar: I would refer the Honourable Mem-
ber to the annual statements of Indianisation which are regula.rly plA.Ced 
in the Library of the House . 

.. INVASION" 011' INDIA BY AKmuCAN Fl:I..x CoMPANI1D8. 

210. ·Bal Bahatlur 'I'd B1l1lllD Boy: Will Government be pleased 
t.. state whether it is true that the American Film Oompanies are con-
templating an invasion of India? 

'l'he Honourable Sir BhapeDdra .ath. Mttra: Government ha.ve rio 
precise information. 
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INDUSTBLU. ST1WUi!S III INDIA.. 

281. ·Bat Bahadar Tartt BhUlall Boy: Will Government be pleased 
Ie Htate how lltl n~  industrial strikes took place during this current, year, 
nnd what M'e th~ main causes of such outbreaks? ' 

The BoDoarable Sir Bhup8Ddra Xatll llina: Statistics have so far been 
compiled only for t h~ first three quarteN! of the .year 19'J8, and a copy 
will be found in the Members' Library. These statistics give the number 
of disputes nnd the nat,ure of the demands put forward by the men. 

CABBJAGE OF PILGRIMS IN WAGONS AND Tau(Es. 

232. ·Bat Bahad1l1' 'I'mt :ah1ll&D .".: Will Government be pleaaed to 
state whether it is a fact that in November, 1928, on the occasion of the 
hlst ash l~tra festival, wlJ.gonR Itnd trucks were used for carrying pilgrims 
-Ul£'n, women IInel children-to /lnd from Navadwip in Bengal, and what 
steps do Government propose to take to put a stop to such methods ill 
future? 

Kr. A. A.. L. P&l'IODI: I regret to Slty that, in November, 1928, a few 
goods ",ngons were used lor the carriage of festival pilgrims to and 
trom Navadwip on the Krishnagar Light Railway, which is a narrow 
gaug£, line, 17t milf's in length, part of thl~ Eastern Bengal Railway 
t-:Yl!ltem. On Q. short narrow gauge line of thil:l nature it is not always 
~'ll ' to provide slItHcient spare coaching stoc~to meet unexpectedly 
~rgl~ inCI'l;'.IIRl'S of pu.sl:ltmger trllffic, Hli stock from other portions of the 
o';ystem cannot be run on thiy branch. The Agent, of the Eastern Bengal 
UailwIL.V has been advised tha.t it is the earnest desire of Government 
t.o !n'oi<l the Clarrin.gc of tpa.F.Isengers ill goods wagons and, in connection 
with the ri~hn g' r Light Raihmy, the mn.tter will be further enquired 
into. 

LAOK OF INTEBHEDIATE CLAss CARRIAGES ON THE BOMBAY, BARODA AND 
,C]DNTRAL INDIA AND GREAT INDIAN PENINSULA RAILWAYS. 

23S. ·:Ral Bahadur 'I'arlt BhUlUl Boy ~ Will Government be pleased 
to state whether they are aware that respectable middle class passellgel1l 
invilrillbly travel in intemlediate elMS in all parts of India, and if so, why 
flO a.rrangement,s h1lve yet been made by the Bombay, Baroda and Cen-
tral India and Grea.t Indi&n Peninsula. Railways to run intermedi&te class 
(~C rt ent s in eVE'ry train meant. for passengers? 

1If. A. A. L. PIrIODI: I would invite the Honourable Member's 
:}ttention to the reply which I gave to Pandit Thakur Pas Bhargava's 
quest,ion ~o  47 on the 6th February, HJ28, Government are not pre-
pllrecl to press the Bombay, Baroda a.nd Central India and Great Indian 
1)enillRula Railway Administrations to put on intermediate CISRS Rccom· 
modat,ion where they do not think traffic justifies it. 

PaoVJBION OF ADDITIONAL INTEBMEDIATJII CLAss AOOOJD(ODATION POB LADDIS 
IN THE ClIrrrAGONG EXPJ&JD8s. 

2M.. ·Bat Baha4111' Tartt BhUUl ltoJ: HaB the attention of o~ern

~nt 'en drawn t{) the fact that the intennediate class compartments 
for ·In.diei; in the Oh.ittagongEXlpresB of the' E8fJtem' Bengal Railw&y are 
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generally congested, as the accommodation is inadequate? Do Govern-
ment propose to arrange for providing larger accommodation for ladies? 

Kr ..... A. L. PINOD8: The Honourable Member's question is the 
first intimation which Government have received that the intermedia.te 
dass seats for ladies provided on this train Bre ordinarily insufficient to 
accommodato the d~' passengers wishing to trav(11 by it in that 01&88. 
They will bring tht) Honourable Member'R complaint to the notice of 
the Agent of the Eastern Bengal Railway. 

EXTENSION OF TBJI LIFE OF THlC INDIAN LllGISLATIVE AsSEMBLY. 

230. -Mr.O. S. Kanp lyer: Will Govemment be pleased to ate.te: 
(a) if the life of the Indian egi~lnti e Assembly is goiDJZ t-o_be 

ext,ended ~  

(Z,) if 80, on what groundu aDd for ho\v long:' 
(e) if not, why not? 

Kr. L •. Graham: The power to extend the· life of the Legislative-
Assembly, if iri' special circumstances he so thinks fit, is vested in the 
Governor General. Government are not in a pORition to make a.n.y 
statement. 

ApPOINTMENT OJ' AN INDIAN AS A. MBKBD OJ' TIIlIl RAILWAY BOABD. 

286. -Mr. O. S ......... lflr: Will Government be pleased to state: 
(a) if it is 0 fact that Mr. P. Sheridan, Member of the Railway 

B('Iard, is retiring in April, 1929? 
• 

(b) if the answer to (a) is in the negative, whe:l does the term of 
the &aid Mr. Sheridan expire? 

(0) if Government contemplate filling the next vacancy in the 
Membership of the Railway Board with a.n. Indmn drawn 
from among the Non-Offioia.l Members of the Indian Legis-
lative Assembly? 

(d) if Government are aware that the late Lala Lajpat Rai made 
an cbsetvation in the Assembly to the effect that an Indian 
from the 'Public of the qountry should be a.ppointed as 8 
Member of the Railway Board? 

(e) if tbll answer to (c) is in the negative, whether the GoverDlllent 
propose to appoint any Indian at all, statutory or other-
wise, for the said vacancy? If not, why not 7 

'!'he 1!ODOU .. b1. IIr CJtor •• Bamy: (tt) Yes. 
!,. 

(b) Does not arise. 

(c), (d) and (6). The post which Mr. Sheridan fins in the Railway 
Doord is one whioh ca.n. be filled only by a Ra.ilway offioer of great traffic 
Elxperience. Whenever 0. vQCancy occurs in the Ra.ilway Board the olaims 
of all Indian officers possessing tlte necessary qualifioationsand ex-
perience are invariably considered, a.n.d the same course will be followed 
(.n t·hi8 occasion. Mr. Sheridan's sueoessor ha.a not yet been selected. 
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Mr. B. Du: May I remind the Honourable Member of the promise 
given by Sir Basil Blackett on the floor of this House that steps would 
be taken to appoint an Indian as a Railway Commissioner? 
The Honourable Sir Georg. BalDy: I was answering a question about 

t.he vacancy created by Mr'. Sheridan's retirement. The promise given 
by Sir Basil Blackett, I think, referred to the post of Financial 
Commissioner. 

Mr. B. Du: Do~s it not apply here equally, Sir? 

INTERNMENT OF DETENUS AT KODAJlU.NAL. 

237. *Kr. O. S. BaDIa Iyer: Will Government be pleased to state: 
(a) if it is a fact that Kodaikanalhas been used by Government 

for the intErnment of det9nus under Bengal Regulation III 
of 1818, or any ot,her enac~ ent  

(b) how many detenuR have been confined in Kodaikanal from 
1888 to 1929 snd under what law? 

(c) how manv dotenus are still interned in Kodaikanal, who they 
are, for how long they have been detained, under what la.w 
an:l on what grounds? . 

(d) whether the Government propLse to re]eas,) the internees iD 
Kodaikllnal ? 

(e) whdhcl' ont' of the internees there detained under RegulatioD 
III of HIl8 has been Buffeting from continuous ill·health? 

U) whether it is It fact that the Kodaikanal hills do not suit the 
intt'rnE'e referred to in (e)? 

(g) whether t.hey would oonsider the advisability .0£ giving passports 
to the sr.icl internee under Regulation III, to proceed to 
Engl&nd ur to some health resorts in Frunce or Switzerland 
to l'I!COUp his. health 1 If not, why not? 

<h) whether they would consider the advisabrlity of his transfer 
to ~so( rie or Almora ~anitari  or t;) Ootacamund? If 
not, why not? If yes, when? 

Sir Denys Bray: (a) Yes, Sir. 
(b) Six; all under Regulation III of 1818. 

(0) The ea:-Maharaja of Nabha only, with regard to whose internment" 
under Regulation III of 1818 I would J.'tlfer the Honourable Member to the 
communique of the 19th 'e r ar~ 1  

(d), (e) Bnd (1). No, Sir. 
(g) and (h). Not at prescnt. But tht! question of a. change would of 

course be considered, should the state of hill heoJth caB for it. The last 
report of it, I am glad to SBY, wall excellent. 

IIr. Vidya Sagar Pandya: May I inquire why Kodaikanal of all hill 
stations was selected as the mOllt ant,j·seditiol111 place in India for the. intern-
ment of these detenus? 
111'. O. S. Banga Iyer: Is the Honourable Member aware-as he has 

referred to Il. communique issued "on the subjeot-that the detenu in 
Kodaikanal under Regulation III has repudiated the charge of disloyalty 
ahout him nnd that he has also statM tha"t he is loyal to the Throne? 
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Sir Dlnya Bra,.: I hove now heard that stat-ement: I had not heard it 
before. 

Kr. O. S. BaD,a Iyer: In view of this fad, will Government be pleased 
to consider the case of tlll' (lctenll' "l r( lel~se 'I Also in viow of the ftlel t.hut 
he haH been under intt~rnn nt for over elevon Illonths--ou 19th Februury, 
he would have been ullder internm(>ut for n. whole vear-will the v consider 
tIlt' question of h iR reIeHs!) 'I " 

Sir Denys Bray: 'rhe question of releuse 01' further detention of overy 
Ul'hUlll l'onIe!; pcriodically under review. 

RBLBASB OF A DBTIaNU IN'J'ERNED AT KOD,U'KANAL. 

238. ·1Ir. O. S. BaDia Iyer: (a) Has the attention (.f the Government 
oeM drawn t.1) a !'c!;olution passed by th(· Indian a~ional Congress in 
Dectllnher, 1928, Itt its Culcuttll se~ siotl r~ gnrding tI iI(!teuII in Kodnikunnl 
under Bengal HE'gulatkr: III of 18181 

(b) Are Government nware that the said resolution WBS passed un-
I1nimously in the opon session of tht! Congress? 

(c) Will Governl11ent be pleased to stute if they proposl.l to consider 
t,he advisability of unconditionu} releRsl.l of the said internee? If not, why 
not? If yes, when? 

Sir Deny. Bray: (a) snd (b). Yes. 

(t:) No, Sir. 1 would refer the Honourable Member to the cOl11munique 
of the 19th FElbruary, 1928. 

ENFOROEMENT OF PRoVISIONS OF THE W ASHINOTON HOURS CoNVENTION AND 

GUEVA WEEKLY RBBT CoNVENTION. 

289. -Mr. Vilabaatrt Venba Jogl&h: Will' Government be 
pleased to state the date from which they incurred the obligation of en-
forcing the provisions of the W Bshington Hours Convention and GeneVB 
Weekly Rest Convention, by ratifying them? 

'!'he Honourable Sir BhupeDdra Bath II1tra: 14th July,' 19'Jl, in the case 
of the WaMhington HourK of Work Con-vention, IWd 19th JUDe, 1928 in the 
<'lIRe of the Weekly Hest Day Convention. 

OoNSULTATION OF RAILWAY WOBJ[S HE THE WASHINGTON HOUB8 CoNVENTION 

AND THB GENEVA WBEKLY RBST CoNVBNTION. 

240. -Mr. VIl&ha&lrl Venkata JogIah: Will Government he 
pleased to state whether any consulta.tion was made with the organisations 
of the railwa.y workers hefore issuing !lny regulut.ions oxceptillg any railway 
staff from the benefit of the proviRioDs of either the W Mhington Hours 
Convention or the Genevu "ret'klv Rest Couvention, nnd nre Government 
aware thl~t such CClllsu)t,fl,.tion is iilvllrinbly prescribed in the Haid Conven-
tions? 

The Honourable Sir GlOrle BalDy: The provisions of the Washington 
Convention limiting the hours of ,"ork, Bnd the Geneva Oonvention govcrn-
ing It we,ekly rest day, apply in Britiilll India, only to Auch brandlPs of rail-
way work 8S may be spedfied for this purpose by the competent Buthority: 
and sincf' no branches of rnilw8y .... work have 110 far been IIpecifled by Mm-
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petfmt authority, no question has 110 far arillen of issuing any regulations 
making exceptions under the tenns of the Conventions from the branches 
so specified. The Conventions do not prescribe consultation with organisa-
tions of employers nnd workers concerned 8S to the brunches of railway 
work t,o lw speciflecl for t,he purpoF;e of the Com'entions by the competent. 

thorit~  but· only that these orgllnisations should be consulted if, after 
branches of rllihnly work hllve been specified, it is proposed to make per· 
luanent or temporary t1xCeptiollFl from t,hem. 
'l'his is the position under the Conventiolls. Actually, IlS will be seen 

from mv reply to Mr. Joshi's question No. 150 on th~ 28rd August, 1927, 
1.Ile Uov'ernment of India ha.ve, by executive order to railway administrations, 
specified certain branches of ra.ilwllY work as t.hol!c t{) which the limitation 
.:If hours of work to 60 per week Rhould be applied; but the specifica.tion 
enn only Ilctually fulfil the tenus of thtJ Conventions when it is made by the 
'COmpetent authority, and, 88 was explained in the reply to Mr. Joshi's 
question, the Government of India are examining the question how a 
(:OlIlpetent authority Clm be set up. 

EXCLUSION OF CERTAIN CLASSBS OF WOgEBS FROM THE BENDIT 01' 

A. 60 Hou:as' WEB. 

241. "Mr. Vara.hIIJri VeDlIMa lOlfah: Are Government aoware that, 
by the modification of the order of 8rd September, 1921, by a later decision 
of 21st January. 1922, resulting in the exclusion of certain classes of Rail-
wily workers from the benefit of the 60 hours' week, without consulting the 
-exiF<ting orgnnisation of the workers, the provisioDs of the Washington and 
(f(mevl\ Conventions are violatect? 

The Honourable Sir George B.&Iny: No. Since, as I have explained, 
110 brnnches of railway work huvc so far ~en specified by the competent 
1I1lthority fol' the purpOS(! of tht· ·Washingt.on and Geneva Conventions, the 
.obligAtion to consult orglUlisations of t'mployers and workers with regard 
to t h~ pennanent or temporary exceptions that may be a.llowed in certain 
-circumstances from the brunches so specified has not so far arisen. I 
f4hould adit" that the order of the 28rd JllllUa.ry, 1922. to whioh I understand 
the Honourable Member refers, WfI·S cancE'lIed on t,he 18th September, 
1922. 

WEBKLY REST FOR RAILWAY SERVANTS. 

242. -Mr. Varlhagirl VeDkata 10ililh: Will Government be pleased 
tel state what steps they have taken so far to regulate the weekly rest of 
rn.iJway servants. even after the observation made by the Committee of 
Experts appointed to eXlltnine the annuul reports under Article No. 408 
;)£ the Versailles Peace Treaty? 

The Houourab1e Sir Gear,e BalDy: The Honourable Member is pre· 
lluml\bly referring to the observations of tht' Committee of Experts on the 
report for thE' yellr 1926. The branches of railway work to whioh the 
\VtJeklJ Rest Da~' Convention will apply ha.,·o not as yet been specified in 
the manner contemplated in the Convention. The weekly rest day is, 
however. observed by railway administrations for practioally 811 classes of 
employes except train Rtaff, certain sta.tion staff, th08e engaged on light 
ill;tE'rrnittent duties, and men employen OD maintenance of way and bridges: 
but. in all thelle cas8S periods of rest a.re arranged which go far to carry 
-out thp prinl'iple underlying thf' Convention. . 
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REOULATIONS MADE UNDER THE WASHINGTON HOUBS CoNVlIINTlON. 

243. *111'. V&rabaciri VeDkata Jogiah: Will Governm&nt be pleased 
to lay on the table a statement regarding the railway staff who have been 
exempted from the benefit of Article No. 10 of the Hours Convention and 
Ii statement containing full information conoerning regulations made under 
Artiole No.6 of the Washington Hours Convention and their applioation? 

The Honourable Sir George B&lD.y: No branches of railway work have 
so fur been specified by the competent authority, and consequently no 
exceptions have been made. No regulations have so far been made under 
Article No.6 of the Washington Convention. 

WEBKLY REST FOR RAILWAY SERVANTS. 

244. *JIr. Varahaglrl VeDkata Joglah: (a) Will Government be pleased 
to state the reason why the Resolution passed by the Indian Railway Con-
ference in October, 1927, has not yet been given effeot to, so as to regulate 
the weekly rest of railway servants and their working hours? 
(b) Will Government he pleused to state when they propose to give 

effect to the Resolution mentioned above? 

The Hobourable Sir George It.IdDy: Railways ~ proceeding to give· 
effeot to the Resolution passed by the Indian Railway Conference Assooia-
tion in Ootober, 1927, but its enforcement will take time, as it requires in 
mlUlY cases the construction of additional quarters, the training of addi-
tional staff, and so on; in some cases also the re-arrangement of working 
hours hll.8 met with opposition from the staff concerned. 

RETRENCHMENT OF WORJ[8HOPS ON CBRTAIN RAn.WAYS. 

245. *JIr. VIl'IhacIrt VeDkaU. Joatah: Will o ern ~nt be pleased 
,"0 lay on the table a copy of the report of the Rogers and J erre.d Enquiry 
Committee on the Bengal Nagpur Railway Workshops Retrenchment, and 
11 copy of the report of the Rogers and Tomilson Enquiry Committee re-
garding the South Indian Railway and East Indian Railway Workshops 
Retrenchment? 

Mr. A. A. L. Parsons: Copies of the reports htlve been placed in the 
I,ibrar,Y. 

CLASSD'IOATION OF LABOUR ON THE DJFFlIIRENT STATE RAILWAYS. 

246. *JIr. Varah.aPl Venkata Jog1ah: Has the attention of Gov-
c·rWllcnt been draWD to paragrlliph 161 in the report of the State Railway 
Workshops Committee regarding· the difficulties experienoed in the want 
o~ uniformity in the cl88sification of labour, in the nomencla.ture of 
trades. unskilled. semi-skilled, skilled, etc., and will the Govern-
ment be pleased to state what steps they have taken and propose 
to take to bring about' standardization and uniformity in the classification 
o)f labour on the ditreei1t railway systems owned by the State, with a view 
t .. 1 remove the difficu1tles complal.ned of and enable proper comparison to 
be made? 

111' ....... L. 1'&rIIODI: The matter is now being considered by the Rail. 
way Board. 
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MnmroJl RATlDS OJ' PAY FOB SltlLLBD. Smu-SltILLBD AND UN8ltILLBD LADOl1B 
m RAILWAY WOBKSIIOftJ. 

247. *Mr. Varabagirl VeDkaa JOlla: Will Government be pleased 
to state the existing minimum rates of pay for skilled. semi-skilled, and 
unskilled labour in each ,?f the Sta.te-owned railway workshops? 

IIr. A • .A. L. ParIODI: The information is being collected for the Honour-
;able Member. 

CARD PASSlilS ISSVlIlD DURING TBlD YlIlAR 1928 ON STATlil RAD..WAYS. 

248. -llr. Va.rahaJiri VeDkata JOlla: Will Government be pleased 
to state the number of card passes issued during the year 1928. on each 
d the State-owned railwa)'9, excluding those issued to railway servants 
or employees working under contractors, carrying out railway work or 
those connected with railway labour associations? . 

Mr • .A • .A. L. PIlIODI: Government regret that they are not prepared to 
IJut railway administrations to the trouble of collecting this information. 

RlIlL.ATIONS BlIlTWlIllllN CollrlPANY ADJIlNISTB.ATIONS OF STATB-OWNlilD RAIL· 
WAYS AND GoVlllBNMBNT IN BlDSl"lIlCT OF PBoVIDBNT FUND RULBS, 
lIlTO. 

249. -llr. Varahaglrl Vaata JOIiah: Will GOVernDlent be pleased 
to state what are the exact relations between the company administrations 
of the State-owned railways and the Government in respect of the observ-
nnce of State railway gratuity and provident fund rules, leave rules and 
other service regUlations? 

IIr. A . .A. L. Parsons: Each company administration has its own set of 
rules framed by its Board of Directors with thE!. approval of GQvernment 
nnd any substantial alterations require the approval of the latter. 

APPOINTMENT OF PBRSONNEL OFFICERS ON STATE RAD..wAYs. 

250. *lIr. Varahaglrl VeDkata Jogtah: Will Government he pleased 
to Rtate on which State-owned railwR.Ys, Personnel Officers are BlPpointed, 
fl.nd t.he amount of expenditure annually incurred in this behalf? 

Mr. A. A. L. P&r80D8: There are Personnel Officers on the North Western 
}illilway, and officers called Staff Officers, who do the same work, on the 
East Indian Railway. The average annual cost of these posts is approxi-
mately Us. 2;00,000. In addition, officers have been appointed on the 
North Western, ERst Indian and Great Indian Peninsula. Railways specially 
for workshop labour, at an average annual cost of approximately Rs. 42,000. 

PBBFBBBNTlAL TREATMENT OF ANOLO-INDIANS ON THE EASTERN BlilNGAL 
. RAILWAY. 

251. *lIr. Varahac1ri VeDbta Jogtah.: Has the attention of Gov-
ernment been drawn to the resolution passed at the recent Annual Con-
vention of the All-India Railwaymen's Federation regarding the .. !lltcular 
lotter issued by the Agent of the Eastern Bengal Railway suggesting the 
appointment of Anglo-Indians on better scales of pay, in spite of inferior 
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qualifications, than Inrliuns, mid will (}ovemmEmt be plolllled to stilt!.! what 
action they propose to take in respect of this raoial'discrimination, sought 
to be perpetuated by the Agent of 1\ St"te Railway? 

Mr. A.  A. L. PanoDI: The Railway Board have not received &. copy of the 
resolution mentioned by the Honourllble Member, but I lay on the table 
scopy of the memorandum by th~ Agent of the Easterp Bengal Ra.ilwa:y 
to whom the resolution presumably referred. The Honourable Member 
will see that the rnemorandlllD does not bear the interpretation suggested. 

MJ:MoaANDUN BY ·rRF. AGDlT, EAI!TIlRN BENGAL RAILWAY. 

AJJ is well known to all ail a~' Officers tile Anglo-Indian and Domiciled European 
Community bave recently been much perturbed in connection with their future em· 
ployment on RailwaYI. 

This Community has submitted two memorials to the Secretary of State to which 
eonsidered repliee have been iBlued. The prllllmt poIition· ~ y he SIIIIlmed up as 
follow. :-

(1) Indianillotion.-The Anglo-Indian and Domiciled European has fot' this 
purpose the legal statUI of a Native of India and ill eligible for appoint. 
ments reserved for Natives of India (vide. Home Der.artment'R B.e1lO\ution 
No. 164-28·Eltl., dated Simla 12th September, 1928. 

(2) The Railwaya may and will thereforo continue to recruit auch Anglo-Indians 
and Domiciled Europeans of Buitable education and other qualitiea as 
required; if necessary nominating such againlt. the 33 per cent. reserved 
for minority-cODlmunitiea where recruitment i. by means of competitive 
examinations. 

(3) The Railway Board have received definite instructions from the Government 
of India t.hat in the prE:paration of schemes for recruitment to the Sub-
ordinate Railway Services care mUlt be taken not to impoll8 conditions 
(of education, etc.) which would in effect seriously restrict the oppor-
tunities of employment on the Indian Railways which Anglo-Indians at 
preaent enjoy. Theae im,tructiona must be duly observed. 

COPf to all Heada of Departments for information and guidance. This Railway's 
policy 15 that the aptitude of Anglo-Indians fOI' Railway work is recognised and there 
is no intention of ousting them from the position that they have wor. provided that 
they 800W themselves capable of retaining that position. 

CALCO'l'TA : 

The 7th NovefooeT, trl'SB. 

Bd. N. PEARCE, 

Agen'. 

Pn!:ClD-WOBK SYSTElI IN TO EAST INDIAN RAJLWAY PaIlS!. 

252. ·Mr. lu,eDdra OIwldrallitra: (a) Is it 0. fact that the piece 
system does not obtBin in any other State railway press oxcept the East 
Indian Railwa.y Press ~ 
(b) IR it 11 fact that in the East Indian Ra.ilway Press workers are 

divided into three classes, penn anent, time, and piece? . 

(c) If the reply to (a) and (b) is in the a.ffinnll.tive, will Government be . 
pleased to state the· r~~ ns thereof? 

Mr. A.. A.. L. ParIOU: I propose, with your permission, Sir, to reply to 
questions Nos. 252 to 254 and 257 to 266 and 268 together. I am seeing if 
I can obtain for the Honourable Member the infonnation for which he haa 



qUESTioNS AND ANSWERS. 236 

Hsked in que'stions Nos. 252, 258,  261, 262, 268; 264, 265 and 266, except witb 
1'(.gnrd t.() the Bengal Government Press, which is under the control of the 
llrovinC'i1l1 GQvemnumt. Govemment regret they are not prepared to 
inFlt.itute the very Inbol'iouR enquiries which should be necessary to obtain 
thE' infonnntioJl in order to rl.llSWel· questions Nos. 254, 257,  258, 259, 260 
'lind 268. 

INADEQUATE PAY OF EMPLOYEES IN THE EAST INDIAN RAILWAY PRESS. 

t2G8. ·Kr. Satyendra Ohandra Mitra: Is it a fact tha.t the workers in the 
}-;ast IndiBn Ua.i.Lway Press do not get the same pay as their brethren in 
the Government of India Press or the Bengal Government Press, though in 
the Handbook the rates are shown to be the same in all the three Presses? 

RATER PAID FOR WORK IN THE .EAST INDIAN RAILWAY PRESS AND OTHIIB 

PRESU . . 
. 1254. *Kr. Satyendra Ohandra IIltra: (a) Will Government kindly 

state the rate paid' for a piece of work 44 x 72 Em non-pareil 15 column 
IoIt·atc!DBnt (open SCbem(1 matter), by the East Indian Railway Press, 
Government, of India PresR, and the Bengal Government Press, Calcut.ta, 
relpectively? 

(b) Will the Governrilent be pleased to enquire into Bnd enlighten the 
House on the matter? 

NUMBER OF PIECE·WORKERS AND SAL.UUED HANDS DISIUSSED !'BOil TBlI-

EAST INDIAN RAILWAY PaJIISS. 

255. *lIr. Satyendra Ohandra JIltra: (a) Is it a fact that when reduc-
t.ions are effected, it is the industrial and not the clerical hands that are 
affected·? 

(b) Will Government be plMsed to IllY on the ta.ble a statement 
showing, side by side, the number of piece.workers and salnried hands dis· 
missed on account of reductions during the last 8 years? 

The Honourable Sir Bhupendra .ath 1Ittr&: (Ia.) No. 
(II) 'rho Governrntmt of Indin regret that they cannot undertake to 

(·olllpile the statement desired by the Honourable Member as it would 
in ol (~ an amount. of time and labour disproportionate to the result. 

INCREMENTS OF CERTAIN EMPLOYEES OF THE EAST INDIAN RAILWAY PRESS. 

256 .• JIr. SatyeDdra OhaDdra JDtra: (a) Is it a fact that the supervising 
btaff gets a yearly llJcrement ranging from Us. 10 to Rs. 20? 

(b) Is it n fact that of tho compositors, only the permanent compositors 
get a. yearly increment of Rs. 4 only? 

(e) Is it 0. fact that the compositors under thc piece-system do not 
get any yearly increment at all? 
(d) If the replies to (a), (b) Itnd (e) are 'in the. Ilffirmative, will Govern· 

ment be plenscd to stntc tho reasons thereof? 

. The Honourable Sir Bhupendra .at.h Kika: In the absence of any indi-
cRtion 8S to the part.icular press in respect of which the information is 

t For AllBWer ta this question, t~ alllwer to queation No: 252. 
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desired I regret I 1UIt not in a position to enlighten the Honourable Member. 
Generally speaking. it is however a fact that the rates of annual increment 
of pay of different classes of Government employees are different, while 
piece-workers a~ not allowed any regular rate of annual increment aput 
from what they can secure by improving their output. The reason for this 
arrangement is so obvious as hardly to require further elucidation. 

RA.TB8 OJ!' PAY 01' CoMl'OSITOBS IN TUB EAST b'DUN R.uLwAY PHlIISS AND 
OTHER PBBSSIIlS. 

t2lS7. ·Kr. Sat1endrr. OhaDdrr. ][lira: Will the Government be pleased 
to lay on the table a comparative statement of the class rates of the com· 
positors in the Government. of India Presses, Bengal Government Press, 
and the East Indian Railway Press? 

CoJIPABATIVlD STATBMlDNT OJ' THB INOOMlIIS OJ' CBRTAIN EMPLOYEES OJ' Gov-
ERNIlIIINT PBEsSBS. 

t258. ·1Ir. Sat1eDdra OhaDdra KItra: Will the Government be pleased 
to lay on the table 'to statement showing, side by side, the income of,over-
seers, head computors, any three computors, foreman, head clerk and 
lUly three clerks on the one hand and any five compositors, any five distri-
butors and any five hinders on the other, noting the name of each, in 1906 
and 1927? 

PRollOTION8 IN THE EAsT b'DIAlf RAILWAY PH1IlS8. 

t259. .JIr. Sat18D4rr. ObaDclra JOUr.: (a) Ie it a fact that in the East 
Indian Railway Press it is not infrequent that a raw junior with a few 
months' service to his credit is promoted over the heads of seniors who 
have grown grey in their service of the Government? 

(b) Is it a fact that in the said Press it is always the few who regularly 
~et promoted while others are left to vegetate for years in the same place? 

(c) Will Government be pleased to lay on the table a statement showing 
the number of compositors in the East Indian Railway Presses at Calcutta 
und Howrah with: 

(i) Names, 
(ii) Dates of appointment, and 

(iii) Dates of promotions? 
(d) If the replies to (a) and (b) are in the affirmative, will Government 

be pleased to state what action Government intend taking in the matter? 

LoSSES ON LINOTYPE AND MONOTYPB MACHIN IllS PUBCHASED FOR THE EAST 
INDIAN RAILWAY PHESS. 

t260. *JIr. Sat)'endra OhaDdra ][lua: (a) Is it n fact that three lino and 
two mono machines have been purchased in the East Indian Railway 
Press immediately a.fter the East Indian Railway became a Sta.te Railway? 

(I;) Is it a fact that the mono machines cause to the Government a los8 
of 40 per cent. and the lino machines cause only 20 per oent. loss to the 
(Jovenlment? 

+ For aDawer to this question, see an8wer to question No. 252. 



te) Ia i';a..faci .. that .matJteDJ comP.Q8ed in. tr:looo or liDO machinu have to 
be melted away after printing, and that such nl ill~ oan ~ 011 for five 
t.iJUes . only? 

(d) . Is it a fact that hand."eompoaed at~r last. 90 l~ of impressions? 

(6) Is it a fa.ct th~t hand-compositors are entitled to remunera.tion after 
the first ~lid g  eeond~ading tliird reading, n;.,hledcorreotions aDd rule 
dress-up are finished? ,. . . 

·ff) Will .Govemment be pleaalld to·lay GIl "be table a 'eompantive 
statement l ho iag~heo st o  aompoaing.by; hani 44)( '12 Em DOD-penil type 
15 O'OIunm statement, and that of having jUn amollo-maehiDe, netin, apeol-
flcally the charge of; 

(1) Opaatorl 

(2} CBster, 

(8) Arranging, 

(4) First reading correotions, 
(5) Second reading corrections, 

(0). Thini.i'eadtog1l0"""tiosl, 

('1) Revise correotions, 

~  lt le' ~ess  

(9) Gas, 

(10) Electrioity, 

(11) W at8.\', ,.ud 
(12) I\Wal? 

(g) 1£ the reply to (4) and (b) is in the affirmative, 
W plea_ ·to .tate wby GOTernment a.rerepla.oing 
by lino aad moao mechiDel'? 

will Government 
band-compoaition 

~ ' D'  WI' C~t l'  AI.wwAliOll " TO ~ lt'o  III •• il.t.ST 
~n~ ~ C PUss. 

t261. ·Kr. aat"tAcira OhaDdra JIlva: (a) Ie it .,fact· tbatiIJ. May, 1920, 
the . Agent, East Indian . Railway, passaci Ql\d,ers to the effect that the 
c'ompoBitors would b(.\ placed ~ 8·· pa.r with toe clerks? 
(b) Is it a fact that they han ~en enjo)'inS this privilese from that 

time up to 19ta6? . 

. (0) If the reply to (4) Bnd (~ iB in the affirmative, will Government 
btl' le ~ to explaiD the repotls! t e~o  . 

PAYIbINT 01' A JI'l1Lt. D ~' ' Ol!f HALI'-Hot.11>AYS TO EMPWYDS OP'M 

or ~D  RAlL"'AY Puss. 
t262. till. a"t".lldra Ohl.Ddlt. lrltra: (a) Is it a fact that in 1920 the 

Agent passed rde~  that the priss people (compositors. diltributors, Pl"fU-
men, . bindel'S, etc;)" would be allowed a fun day's pay on halt-holida.ys in 
general'? .. 

. (b) I. it a faet that tb4ily ha"" been enjoying this privilege hOm after 
that time up to .19J5? . 

t For aDaW8l' to tbIa que6tion, ... aDiwer to queet10D Woo 212. 
D 



[80TH JAN. 1929. 

(0) III .. it; a fact that it. has been atopped since the railwa.y came 
under Government control? . 

(d) If the replies to (a), (b) and (c) are in the affirmative, will Gov-
ernment be leas~ to state the reasons thereof? 

GRANT OJ' CoNOlDSSION R:...'1'BS TO EJm.oYUS 0..-Tim EAsT l ~  
Puss ON .ALL R.m.wiYB. . 

t263 .• JIr. a~ 'en ra Oh&Ddra ][1m: (a) Is it a fact that the Press 
employees are not allowed concession rates on railway. other· than the 
East Indian Railway. when  even the day-labourers in the Lillooah work-
shop enjoy this privilege? . 

(b) Is it a fact that the Agent's Circular is to the eRect that every 
E'mployee of the Eaflt Indian Railway is entitled to these .. concessions"? 
(0) If the replies to (a) and (b) are in the affirmative, will Govern-

ment kindly inform the Rouse why such discrimination' is obierved in the 
case of the Press employees? ' 

RULES J'OB RAILWAY PABSBS J'OB. ElrtPLoYlilDS IN TBB BAsT INDUN RAIL· 
WAY PRBss. 

t264. ·1Ir. Sat),eDdr& OhaDdra Eva: (4) Will Government be pleas-
ed to state the rules applicable to the press employees and clerical staff 
in the East Indian Railway Press with regard to passes and . the clall of 
train in which they are entitled to travel? 
(b) Is it a fact that since 1920, compositors drawing belOwRs: 75 p. m. 

Are not allowed intermediate claes passes, and that this rule is Dot appli-
:.lable to the clerks? 
(0) Will Government kindly state why these discriminationa, if auy, 

lire observed between the press employees aod the clerical ha.nds? 

ltBVDSION TO A 1'BMJIOlWJ.Y BASIS IN TIlBEAsT INDIA.lf R.m.WAY PuM 
OJ' PlDBlUNDT CoIlPOSITOB.8 B 1 ~ BOX TJOI 0uD1I AND 
Rollll,KHAND RAlLWAY. 

t265. ·1Ir. Sa'Yendr& 0h&D4r& Kiva: (a) Is it a. fact that permanent 
hands cannot be re ~rted to temporary hands? 
(b) Is there any rule to that effect? 
(0) If 80, will Govemment be pleased k> Itate that rute? 
(4) Is it a fact that permanent compoSitors of the Oudh and Rohil· 

khand Railway Prega on transfer from Lucknow to the East Indian 
If.ailwa.y Prees, Calcutta, have been naade temporary? 
(6) If the replies to (a) and (d) are in the affirma.tive, will GOYern· 

mcnt be pleased to .tate the reasons thereof? 

GRANT OJ' II CALOlJ'l"l'& ALLoW.A1tOIlIt TO PRIIs& EMPLoy •• OJ'1'HI Otfnll 
AND ROBD.KKAXD RAILWAY 'l'B.AN8J'DUI) TO CAUroft .... 

t266. ·Mr. Sat),eadra OhaDdra Klva: (a) Is it a fact that the press em· 
ployees of the Oudh and Rohilkhand Railway Press, Lucknow, whell tl'ans· 
felTed to Calcutta., were promised Rs. 5 as Calcutta al1owance? 

t .. 

± For answor to this qlll!Htion, .ee answflr to Ijuestloh No. 252. 



(b) Is it a fact that this' promise ,has not been acted upon 1 

(0) If t},le replies to (a) and (b) are in the affirmative, will Govern-
rritlnt be pleased to statAt· the· reasons thereot,? , 

. PlrDTIOlf oro THB SIIOBJIT.lBY, RAILWAY BOAlloD, OJ' Colt4POSlTOBS TBANS-
J'BBBJDD J'BOM THE OuDH AND RomLKBAlil) R.uLWAY Puss. 

267. -Mr. Sat,elldra QbaDdra Klua:(a) Is it a fact that the co~ oaitors 

of . the East. Indian Railway Press transferred from the Oudh and Robil-
khand Railway Press, c~o  to Calcutta., sent II. petition to the Secre-
tary, Railway Board, Delhi, through the proper channels on the 25th Febru-
a.ry, 19281 
(b) Will Government be pleased te) lay on ,the table a copy of the 

said ~etition  ~ , . 

(e) Will Government be pleased to state whether any action Was 
taken on the petition and, if so, what action? 

(d) If the answer to the question be in t.he negative, will Govern-
ment state the reason why n:o action was taken, and whether any action 
i9 going to be taken:--

.... A.. A.. L. PU'lODI: (tu) No such petition has come to the Railway 
Board. '. . 

(b),(c) a~ (d). Do not arise. 

NUlIrIBBB OF DBPUTY SUPJlBJNTBliDBliTB, OvlmsJ:l!IBS, E1'O., lIIMPLoYB!> tN 
TUB EAST INDIAN RAILWAY PREss. 

t268. -Mr. Sa',eD41'a Oh&Dclra 'JIltr .. : WmGoverntnent be 'pleased 
to loy on the table a. statement. sho'wing therein the nwriber of:-

(1) Deputy Superintendents; 

(2) OV8l'!!sel'l; 

(8) Computors; 

(4) Checkers; 

(5) Clerks; 

(6) Compositon; 

(7) Distributors; 

(8) Pressmen,; 

(0) Inkmen; 

(10) Machinemen; and 

(11) BiDders; 

employed ·in the East Indian. RaiJway Presses, Howrih and Calcutta., from 
1920 to 1927, year by year? . 

PaoVISION OJ' AP:aoVtDBNT Fu:.D I'oB EMPLOYDS 01' GoVBBnlIlNT 01' 
•  . INDIA PREsSlDS. 

269. -Mr. Satyendra Ohedra Kltra: (a) Is it a fact that the Resolu-
tion No. A.·81·of the Govemment of ndia ~tecl the 16th July. 1920, pro-
\'idt's tha.t the employeel in the Government of. India PreBs should have 
a provident fund similar to that in the State. &,ilways.? .... .. 

t For answer to ihi. question, Ice' answer to question· No. 252. 
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(b) Is it &'fliOt thiMl nothing bas yet been done to oarry out that provi-
sion? . 

• (c) If the replies to (a) and (b) are in the aftirmative, will Govern-
ment be pleased to stato: 

. (j) the causes of thia delay of Gov&rmneDt in executing their 
own ordera, 

(h") when they intend taking aotionol'l the matter? 
(iii) what they intend to do with regim:l to me men who han 

retired since the order was made in 1920, and for the 
families of those who have died since then either in sertioe 
or after retirement? 

The Honourable Sir Jlhupen4ra .au.. JIlva: (a) Yes for all regular em-
J>loyeea ¢. the Government of India Presses recruited on and after the 15th 
July, 1920. 

(.b) and (c) (i) and (ii). The question of a provident fund for the press 
employees is part of the largElr and complicated 'question of a State-aided 
provident fund for Government employees holding non-peDBionable appoint-
ments generally, which is still under consideration. 

(c) (iii). So far there has been no necessity to coilsider this point, &s 
DO such case has been submitted for the orders of Government. EnqUiries 
will, however, be made from the Conkoller 8S to whether 68y iUbh oases 
have arisen. 

MDOJiUL to 'lJdI 00.'1'JU)L1Jdl 01' Pll.DrrmG, St4!nOlfDY AliD BTAJrIPI 
BY 0. R:awus OJ' 'Mil o~ 0* IlI'J)u ' Da ~  CALcuTTA.. 

270. -Mr. Sa\YIDdra CJh&D4ra JIltra: (ta) Ie it Q fact tLat the readers 
of the Government of India Pre., Oalcutta, Bent & memorial to the Con·· 
troller, Printing, Stationery and Stamps on the 5th May, 1928? 

(b) Will the Honourable Member be pleased to lay on the table a coP.y 
or the said memorial? 

(c) Will the Honourable Member be pleased to state if Govern-
ment contemplate taking any action on the said oromorial, and if so, when 
~nd how? 

'1'hI Bonoarabll Sir BhllptDd1'I .a&h 1Iltr&: (4) Yes. 
(b) and (c). The memorial wall addressed to the Controller and has not, 

:therefore, come before Government. 

"08'l'S bJ' lbubm m ~ ~' ~ l1mu. PBBa •. 
271. ..,. Satyd4ra Olwl4ra K'tra: I! it a fact that in the Gol'et'tl· 

tnent of India ordefl dated. the 2lat June with regard to the GOl'eru.tnent 
.of. India Press, Oalcutta, only nine posts of readers have been sanctioned 
io' the higher grade 1. 

ft. JiOD01l1'&ble Itt Bhupfndt&· Kith Etra: In the ordel'ltefe1'fed to 
by the Honourable Member no additional POlt of reader Wal sanotioned. 
but ~e pORts out of 19 permanent in the lowest grade were CQMerted 
into posts oarf1ing h.isher ;;.tea of pay. 



Qt:IJI8'l'1011f8 .um AX8 .... ",. 

PAY Gl'tt.ADDI·I1f'l'llDl GoVJlBJ1JDDlT 01' lM>1,A Puss. 

272. ·Xr .• a'Jendra Ohaadra JIltra: (a) Is it a fact that U1 the 
Bengal Government Press the pay of a reader is fixed at RI. 1l0-8-11S().-.. 
1 ~ ~ ere 'l 0 ow. ~~ o e ~~~ 9f .lp4ia r ~ls  Calo~tta  it is fixed 
at Rs. 60-4-1001 

(~  Will the B ~o ra le Mel,l)ber be pleased to .tate ~he reasons for 
this differential treatment when both the presses are situated in Calcutta, 
where the cost of living affects them equally? 

The B0II,Q1I1'&ble Sir Bhup,*a .atll Kitra: (a) The pay of readers in 
the Bengal Government Press is Rs. 110-8-150-10-250 (with effioiency 
bars at Rs. -160 and 2(0) .hile the rates of pay of readers in the Govern-
ment of india Press, Calcutta, are: 

(I) ;as .. 60-4-100. 
(2) 'Rs. 11~1B  

(8) Rs. 1 1~~  

(4) Rs. 2<.lO-10-2l50 . 

.(b) Tl¥I main difterence is .that in ,the (}overnment of Ind$.a PreSti. 
QeJQu.tta. .tshelle ii ag. iti~~ WIWe .o.p 0 a.. 60-+--100. T4e Govern-
ment of India are satisfled that the ·pay of the variOWl grad'es of readenin 
their Press at Oalcutta is adequate. 0 

nnD ~ B -Oil' PAY FOB RB,lDDS IN TB1D o~ OJ'INDIA. PRES. . . '. '...". 

273. ·Xr. Satyendra Ohandra Kitra: (a) Is it a fact that !the time-
Reale of pay does not obtain in the Government of India Press, Oaloutta, 
RO far as the readers are oonoerned? 

(b) If so, wiJ] the Honourable Member be pleased ·fios6 .. tethe relllOD<J 
therE'of 1 

a.e .onouabll·SIr BJaapllldla ....... : ~  It win be ·seen from 
my answel' to t.he previous question tl!at there are leveral tjme-scale rates 0' pay. 0.' 

0
0 0 • 

(b) Does not arise· 

PAY 01' RlDADlDBS AND RBVJBlDBS IlII' TmII BlIl!1'GAL oVlllDllD ~ • 

.,4. ~~  ,"'V .. 4rJ ~ r~  .ca),.Is .it flo f",ct tJlat the .work of 
,a rea«ler el).taUs ,. .g1'88tlU' ,respoqsib$Uty . tli",n ~t of a. 'e i ~  

(b) Is it a facf; that, in the Ben~al Government PreAS ~ pay of th" 
renders is hig~r th8.1l that of tlte revisers? 

(e) If the ·replyto '(ItJ) and (b) ~ in the at1l~ati e  will. tlie Honour-
able Member :be pleased to state ~he reaeotJ,s thereOf? 

'!'he .ODourabIe ·SIr Bbapeia4ra lJI. JIltra: (<<)The responsibilities 
of a reader vary according to the ~ein wlrioK 'he Is employed. Gene-
~ ll  ·,apeAlring· the duties ,qf I! ,l'fwler. a~ re l n ~le tlJan. those of R 
reviter. 0 

(PI> Yea. 
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(0) The rates of pay of readers and reviseR ,in the Govenunent of India 
Press, Caloutta, have been fixed ithre ~~n ot l to their d\lties and reapon· 
sibi,¥tiea. "  , ',' ,  , 

PA.Y OJ' RluDBBS IN THE GoVBBNMlDNT OJ' INDIA PmIss, CALCU'rl'A. 

275. $Kr. aty~dra Oh&Ddra Mitra: (a) Is it a fact tha.t in the Re· 
solution No. 81 of the Government of India.. dated the 15th July. 1920, 
the pay of the readers is fixed as, follows 1-

Caloutta and D.!lhi Boale. Simla 80810. 

'Read ... 

'Be:; , 

• ~  

180-10-JOO 
110-8-150 

RII. 

-180-100-110 
125-8-165 
, , 

(b) Is it a fact that, in spite of the above soaJesllxed, by the Govern-
ment of India in its orders dated the 15th July, 1920, , new :soaJe of 
Rs. 60--4-100 was introduced by the management? " 

(0) If the amswer to (b) is in :the affinnative, will the Honourable Mem-
ber in charge state under what rulea did the r anage en~ vary the definite 
orders of the Government of India, and what, remedies do the Governinent 
of India propose to those who have been depriV,ed of the benefiti oftheo 
orders of the Government? ' 

. ft. Boaoun,ble str BhIJpenclra lfath. K1t.u: (a) Yea" but there were 
other grades on lower rates of pay sanotioned in the Resolution of the 15th 
~ 1~1' , 

(b) No-

"{d) 'Does not arise. 

PA.Y OJ' RlIVISBB8 IN '1'JIlII GoVJritNJIlD1r.l'-U.bmu: ~ 'l' ' '  

27ft -Mr. SatyeDdra h~Ddra Mitra: (a) is it a ~ct th~t in Resolution 
No. A.-BI of th'.:l Government of India, dated t,he I5t,h JlJly, 1920, the p.ay of 
the revisers was fixed at Rs. 60-4-1101 ' 

(b) lait .. a faotthat. in ~ it~ of the sai~ Resolution, they were gettling 
Rs. 45-8-,5? " 

(c) Is ,it a. fact that, in the; rece~t' orders of the· i rerr l~t of India, 
d~ted the 2ht June, 1928. their pay "has been incr-eBBed and fixed a.t 
RE.. 60:-4-·1001 

.. (d) WiU t.1.!le l no l'a l~ Member ~ e  pleased to state the l'easODs why 
the orderA fixing the scale at Rs. 60--4--100 were les8 liberal tban the 

io ~ order contained in ReAolution No. A,·S1 of the 15th July. 1920, 
Whioh fixed the sca.1e at·Rs. 8()-4...,.110, ,and of whioh the benefit was 
not . ~i ~  to ~h e  ~or 'whom it W8.S: intended?' 

(~  Will the Honourable 'Member be pleRlled to '~t te jf o e ~l it 
intend giving the men the benefit of the latter order retrospectively· hom 
the 15th July. 1920? . 



QUUTJO., .urn ANSWU •• 

Th' Boaourablt S1r BhuplDdra _aUl JIlin: 61) The Beale sanotioned 
was RB. 60--4-100, but owing to a. clerioal error it was shown as Re. 60-
f.:-llO. The latter BOale was not brought, into force. . , 

(b) 'A spoe.ia.l .scale of Ra. 46-8-75 was sanotioned by Govemment 
for revisers after the ileue'of tbe Resolution of 1920. 

(0) Yea.;, 

(d) and (6). Do not arise. 

PAY QI' CLDD,Alm OoPrBOLDlIBS IN TIll! GoVllB.NMlDNT OJ!' INDIA. PusS. 
. ' ' 

277. *:Mr. 8&tl'Ddra Ohaodra JIltra: (a) Is it a fact that. previous to 
15th .1uly;' 1900. the pay of the ordinary olerb and the oopyholdere began 
from Rs. 15? 

(b) Is it a fact that they all had to work for six hours daily? 

(0) Is it a fBOt that the ,copyholders now work for eight hours a day 
and their pay has been fixed at Rs. 40-2-60. wherea.s the said clerks still 
work for six hours per day and their pay has been fixed at Rs. 4O-5-140? 

(d) Will the Honourable Member be pleased to lay on the table a com· 
pArative statement of the earnings of the copyholders 88 well as of the 
ordinary clerks before the USth July. 1920. with overtime anowanoetl aRd 
,'W'n' allowA,nces' 

(6) Will the Honourable Member be pleaeed to state, the reallons for 
this disorimination? . 

(f) Is it B fact that permanent copyholders are made temporary before 
be,ing promoted to the post of a reader? 

Th' B~ le IIr Bh1lplJldra .a\1l JIlin: ()II) No, the· minimum pay 
of the ordlDary olerks was Re. 00 and that of oopyholders Re. lIS p. m· 

(b) The working hours for both the clerioal and Industrial hBndll Wflro 
nominA.ll:v flxed at 86 weekly. But the oopyholde1"ll who are fndustl1ial 
hR.ndll did flneDllive overtime work and the average bours for them were 
somet.imeEl in excess of 60 per week. 

(c) The pay of copyholders has now. heen fixed at Rs. 40--40-45-
8-60 on tlie b6Sis of 8 hours work per day" If they work in exoess' of tlie 
normnl working hours they get overtime .aUowanoe. 

'Mie nOl'UllI.l working hours for clerks are six per day anti the pay of 
lower gr!We clerkA hilS. been boo at Rs. 1 ~ 1  
If they work heytmd the nonnal working hours tHey reoeive no extr,. reo 
muneration. 

(,f) Govemnu'nt donof; propORe to ~lleet tliefnfomlaUtm desireil 1)v 
thE'! HonourAble Member. All it would entail an amount of timp. Rnd troublo 
flMProportirinnte to the relflllt. 

(II) 'MIP (htHell of t 'h~ ilwo elMIIPR of emnlnveeR mP,Tltinnp,fl 'fir filiI'! Hon-
ournblE' M'Pmhet:" nre of nent~l't'ly  ~i er nt (lnB1'tlet ~ "nit their conditionR 
0'. ~se c~ di ~t ot~rian  ' 

"(f) No. 
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. PBoMOTlCJNM R.M.Dua·m "mB ~  OJ' lm.l'iiJIIa; 

278. *JIr. W,.-..ObaDclra Xlva: Is it a. ~t '~  in·promoting 
a. reader to the next higher grade, no notioe is taken of the inoumbent's 
iosgulrftttyof attendance and other qtl1&lifiaaticms, fmd -tIaa6:t!U rdeOiaion it 
based simply on the remarks of 'the Accounts Bra.DCJh? 

'!'he lEoDourabl. Sir BhuptDdra .atll IIltra: Government 1IIl11era6and 
tha.t in making promotions all relevant faots Me taken into consideration 
by the ManBier. 

BUDGET GRANT FOR OBTAIN SALABIJlD INDUSTRIAL EMPLOYElIIS. 
~ • I  " 

'179. 41111r. 'htyllMlraOhladn Ill •• ! (a} Is it a fact t.a..II the Bwlget; 
of 1928-29 sanctioned Rs. 10,100 on account of 8Blaried i_atrial 
employees? 

(b) Is it 8 fact that the benefit of the same has been given to those for 
whom it was intended from the last week of June, I1J28? 

(e) Is it a 'fact that it .hould have been given from the let week of 
April, 1928? 

. (") If the replies flo (4), (b) and (c) are in the afthmative, will the 
BonQUl'able Member be pleued ·to state the reasoDS ther~  

. '!'h. ono~ l  Sir Bhupendra .a\h. Kltra: (a) to (d). The provision 
of DR·. 16,100WM :made 'Ia the 'budget -etifimates of fte Govemment of 
India. Pres8, Calcutta, to meet the additional expenditure ,On the I'8vittiGn 
of.tae pa.y.of the salaried,ind.uatriai.arnpJow"* of thattPl'BlS .. Orden eano-
tioning the revision ooold not howe'lll" ,b,a wsued ,BefOlle· tbe 1~ ~ e ,U)28., 

as it was considered desirable that all orde1'8 in oonnection with the. memo-
.1s d ~ the B'tllari/!ld Mlp1&,.'· d ~ .. M4tel"B '~l 'lItte -Oaldutta 
Pren !,houla be liMied' 'll'irrt'ft11ilmieouflly. 'EffeCt ,to the ?aviaed· ;nrte. 'WN 
acoordingly, given from. the 1st July 1928. 

,: 

Ho'l'!'M :OF-W('J'R1[ 'OF'8JJc:mnN TlOnt>dB nt '~l  OF 1WIA 
PBB88l1:8 AT CAI.<JUir'I"A An mxm. . 

280. ·Iir. S.,.,..ndra ,OhaDdra _tva:, (~  ls it A.fact ~hB~ tbe Section-
holders in the Government of. Indin., Presses, Calcutta ana 1)e11ii, ..re not 
allowed oayment for the interval for timn? 

~  Ia It,.a-fact. that, CC~rding :_to Res&ution: ~ r i tif_ the o ~ 
emmqnt of. India, dated 1/Sth--July, .1920, th,eir 'boUl'S of work have been 
fixed at 10 hours per day? . 

~ c) _ Is. it 8.. fllct t~t ~ practice thev have to rE\main in office for 11 
bours, per day :while they are p$.id 'for, Only '].0 'ho ~ ~ da'y  -

(d) Will the Honourable Member he plMled to' state .tIm PeMQIIIJ 
~hereo  

-" :.a.' KODoUaM. St!'JthllplD4ra-Xath littra: ,(4) ection~old~' i,eh1g 
salaried hands. the question of pa.yment for the meal mtenal aoee not 
arise in their aue. 



ib), Yes. 
(0) and (d). The scales of pay for the section-holders were fixed on 0. 

10 hour basis. They are entitled to special overtime allowance after 10 
~ 1'  w.ork QD 1ll4Y .• y. 

~ OJ' PATO!'.SBm'IPN HOLD1IB8 ANDBBA..DDS 0-, TD GoVPN. 
. HDT O!' INDIA PmDss, C.ALOtrrrA.. ' 

281 .• JIr. Satyllldra Oh&D4ra Mitra: (a) Is it a fact that the seotion-
holders, whose pa.y ranges from Rs. 12fS to l7fS, get a yearly increment of 
Rs. 5 only, while the readers, whose pay ranges from Rs. 110 to USO, get 
8 yearly increment 0f RII. 8.and. ,the readers, whose.pa.:y ranges from Rs. 160 
to Jik.200j get an iDcreJneQi; .of :a.. 110 ,per year? 
(b) Is it a fact that the section-holders have to work for 10 hoUl'l per 

tlsJ', whereas thereadenJ /Work for onlyeigbt hours daily? 

(0) If the replies to' (a) and (b) are in the ~atiye  will the 
Honourable Member be pleased to explain the reasons thereof? 

(d) Is lit a fact that,the section-holden sent a memorial to the Govern. 
ment in August last, with reference tp this matter? 

(6' W • .uthe Boao1Uable Membel' WndJy 1&y'on the table aoopyof th~ 
Mid memorial? 

{f) Willlthe HonoUt'abJe Member be' pleased to state if the Govel'Dlllent 
contemplate taking any action on ~tDe '.id memorial, audit[ 10, ,when and 
what? 

The .1IoD0QI'&bJ.e air-allupmldra ,lfatll IIltn: on the B1'sumption ,that 
the fBoaaamoable Member ciesires mform&tion in 'reapecst of the Government 
of India Press, CalouttB, therepties Bt'e: " ,I '  "  ' ' 

(Ia) Yes. 

(b) Ye's, exeopt· f.hat the hotirs work Of the head reader RD$I some of 
f.ht' RCnior renders are f.he same RR those of sectIon-holders. 
(t') !J:lhe ~ Uld incMumta rtf Aectim .. hdl8ert:land te.ders ha.ve been 

ill1 ~ ·With referenoe iJotheirduti88 and responsibilities. 

(d) The memorial has been Withheld by the Controller under the r ie~ 
r~nrding the, submission of petitions to the Government. of India. 

(80) an4 (I). ,No. 

rLMin ATTAOHBn TO '.lIBJD OLD KA.ODlU MUSJID A.T,PBSBA.WAB. 

!n . ...,. ·lh •• dh1ll'J' .ohBDDllllll IsmIU na~  (n), ~e o r rn~eDt 
aWAre that a. mBli'R hut WBR allowed to 'be 'l'JI')nRtlmetf!'ilbv1!lie"CAnMrii'ne'nt 
4,uthority at Peshawar in the mosque lrnDwn as old KaOheriMuBjid, and 
that A part l)f the ssme was used ,for eoD~ing  an lr~  

n,) III it R fact that after Ule.matter W8S \m>ught ,to tile _tiee of .. the 
Oovt'lmment, A sub-committee was 8ppoin'ted bv the Can1;oJ)atent 
Board for inquiry, ana thet"as ~ ~ 1l1t .. Of tttiis ':inquilj, the:nibeque 
...a w.s IeaIIicf to 'Muslkns' in t i~ it h t ' ent~ r'~li~o 'l r
pOles? .. ' 'r," '" ,l 
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(0) Is it a fact that subsequently the Disliriot Headquarte1'8 took POI'!-
session of t ~ land. by force ~nd included it in the garden atte.ohed to ita 
( ti~  

(d) Is it eo fact that .he Government of India. Army Department; on 
tho representation of the .. Awqaf Committee". of Peshawar a.sked the 
General Offioer Commanding-in-Chief. orth~l' l COIIUll,and, after D 1 1lt~ 
ing With local civil authority, to report wbetber the land should be ma.de 
ClvC'r to the said Ct)mmittee? 

(6) Will t.he Government be pleaaed t;c; 1a.yon the table .. copy of this 
report 1 

(f) If that is not pOBBible, will the Government be pleased to state whe 
ther there is any objeotion to the 'land being lesBed to 'the Committee; H so, 
.wbat? 

Jrr. G. Jr. Y011DI: (a) and (b). The Honourable Member is referred 
to the answer given on the 28rd March 1927 to Raja GhaEanfa.r Ali Khan's 
starred question No .. 1182. 

(0) The hmd in question adjoins the Musjid. but has ",I ways been Gov-
ernmElnt land. Steps bave been taken to clear the site and to regul&rise 
its tenure in aoeordance with the wishes of the Muslim community. It is 
not the case that the MiLitar;v authorities have taken possession of the 
Musjid. 

(ll) and (e). Government. do not propOlle to lay .on tAte table a copy of 
the official correspondence about this tlite. . 

(f) The objection to leasing the land to a committee is merely that 
there is no one committee in PestisWa!" whioli repralentll th~  wiih8S and 
views of the Muslim community as a whole; and would be acceptable to 
the wbole community a8 the tenant of the site. 

H4NDINO .ovo TO THE, AWQAlI' CoMMITTE:&. PB!!BA.1UB,oll' TO GRAVE 
YARD AREA OUTSIDE THE DADGARI GATE, PlIISlJAWAB O.urTOWlIlIIlfT. 

283. -HaJI Chaudhury KohlllUllad IImlll DaD: . (a) Win the Gov-
ernment 1,(, l~ ~d to r1M!'! on t.hl'! table 'ilbeo07'l'eapondenee which haR 
tB.kEln "IRce bCltwesJ'l t,he loca] civil jiuilhoritv Rnd the General Officer Com-
mnndin!:(-in-Chief. Northern Command. Itt the instance of the . Govern-
mf:'nt of Intiia, Armv DePRrtment on the subject of handing over thr~ 
grave-yam art's outside Dnbg-fLri gnt<". 'Peshawar Cfllltonment. to tbe Awqfl.f 
Cl)mmiHe'.'l, Peshawar? 

(b) Are Government AWRre that, Bn Aw(jnf Committee of 'PellhawAr. 
holds chANe of ReverBI 'WRqfR ~ t)J'()'Pertios Rtta.ched to· various l 1 ~ 

under· the· a.uthority of law courts? 

(ll) Are Government prepared t,o 'o ~iller the Allv:RRbility of hnndin£! 
over tliis grave-yam to th-s Raid Committee? 

I[r. G. K. YOUDg: (n,) The· ~ er is :in t,he DeCXRtive. 

'(b) .Government are nt)t aware of tie faota. 'I\tsted. 

'fc) I would refer the Honourable Member t,() tliereply I laln'e just ~e  

to part '(f) of his question No. i82. 



Q.tJUTIO •• AWD AN.W .... 

HlU.BING OJ' CAns BY TO RlDVJDNUB UD J11DIOLU. CoJDllSSION:Q8 OJ' 
THlD NORTH-WJD8T FBoliTIJIB PBovmOlD A.T NATHIA.GALI. 

284. *.&11 Ohaudhury Jlohammad 1Im&U DaD: «(I) Is it a fact that 
in fonner years the Revenue and Judinial Commissioners of the North-
West Frontier Province were in the habit of holding their Courts at 
N athiagali, the Sutnmer Headquarters of the Local Government? 

(IJ) Is it also & fact that in recel).t years the Government of . India 
ordered the Courts to be .held at Abbottabad in the Summer to obviate the 
unnecessar'y trouble caused to appellants in attending the Courts at 
Na.thiagali, where there was no arrangement for the public to seoure 
conveyance, accommodation, etc.? 

(c) If the answers to (a) and (b) be in the affirmative. will the Gov-
ernment be pleased to place on the table a list of CBses which the present 
Revenue Commissioner had fixed for hearing at NathiagBli in the last 
Summer, giving reasons for deviating from the Govemment orders and 
involving great inc"lll;venience to appellants? 

SIr DeDYI Bra1: Enquiry is being made from the loeal ndministration 
and a reply will be sent flo the Honourable Member in due course· 

SAT.I: OF ADm.TEI/ATED GBBE IN THE NORTH-WERT FRONTIF'R PROVINCE. 

28tl. *Hall Ohaudhury Mohammad Ismail EhaD: (a) Will the Gov-
el'nrnpnt be pleased to statl8 whether thel'(' have been numerous cases 
ahout the salfl of adulterated ghee and other foodstuffs in the fivedi .. 
tril,ts of the North-West FronMer Province recently? 

(b) Do Governme.nt propose to consider the advisability of doallng 
Mtrictly with such offences? . 

JIr. G. S. BaJp&l: Enquiries are being niade a.nd B reply will be sent to 
the Honourable Member la.ter. 

NTTMltD 01' PrTNJA:RT AND NORTH-WEST FRONTIER PRoVTNClI: MUflLTMS 

JlMPT.oYIlDm l ~ ~  Oll',TflE DEP.UTY (''( ~V  OJ' FORESTS 

IN H AZAltA. 

!R6. *Ha11 c:ftlRudhuryiroh.m:mad Isman lthan: wm (ffivornrnent 
plAAF.lA plMe nn ·t,he tBhle 8 Rtatemem showing: 

(n) the number of Punjabi MU<JIims And Non-Muslims, Rnd 

(b) North-West Frontier Province Muslims and Non·Muslims, 

Iwrving in thA clerical And executive ~ lt li h n ~ in the flvp. Division, 
of the Forest, Suh Circle, and in the icl~ of t,he Depnty Conservator of 
FOM'sb in Hnv.nrll, in t.llE\ Nort,h-WeRt Frnntier Pl'Ovinee? 

Kr. G. S. Balp&l: The information asked for by t.he Honourablp Mem-
ber is being collected and W.m be supplied to him in dllecourse. 

I 

NU)iBns 011' MmoRITY CoM'MUNITIlIIS m THIl NORTH-WEBT F:aoNTID 
PBovmCJl RIlOBUJTJ!lD TO TH'B FORlIIS'l' DBP4R'l'IIlCNT. 

~ -.afl OhIUdhlll'y Kohammad I!III1aD DaIi: (n) Win Govemment 
ple&1e' sbite whettier the polioy of the Govel'l1ment of llidis, MOpted 
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generally in abnoat aU Departments 1M' reciresaingoorrunUDal inequal. 
ities it in' fome iDthe Forest Department alao? 

(~  the answer to (a) is in the affirmative, wnI GoVeI'Imlent .pM8se 
state the numbers of members of minority oommunities belonging to the 
North·West Frontier Province" reoruited in the establishment during the 
past two years1 • 

.  " •. 0.. S ..• aJpat: .(ll) ./t.s regards the lndian Forest Serv.ice for which the 
Gove.1']lment, of India make recruitment, the answer is in the affirmative. 

( t~ It is not ·oleal' whether the BODoumbIe Member is mierring.to 1"8-

(~r it ent for the forest, establishment in 'the North·West Frontier Pl'Ovinoe 
or to recruitment for the Indian Foreat Servioe. If the latter, attention 
i8 inrited to the answer given by me to his question No. 291. If the 
fonner, as appears lillely from the following question to he asked by him, 
I &hall ave to a$k fO;l" informa.tion from the -local administrationl. 

DIaBoAJm OJ' 'l'JIlII CuDIs OJ' MusLD18 OJ' DE NOBTII"WJlST Faolm3lB 
PBovmOE TO EMPt.oY1nll!R' IN'TJIII FoBBS'!' n.P.AB'l'MD'l'. 

288. -Ball (Jhaudhury K(lbammad IImatl De: (a) Is it a fact that 
notioe of temporary vBClI.ncies is not advert.ised by the Deputy Consflrvlt-
tor of Forests in Hazara in any of the leading Muslim. English or Urdu 
I'ewapapera,nor is the 88sistance of the Associations availed of, 
as is being done by the Military Accounts and other Departments, and 
that only t.he applications received at random by that Officer for employ· 
meat .are considered in filling up vacancies ? 

(b) If the answer to part (a) is in the affirmative, do Government 
.(itopoae to ~ha e ~he B Bte 1read~ ad~ ted .recti,t1ed? 

JIr. G. S. Bajpal: The informa.tion Rskedfor by the Honourable Mem-
bE-r is being obtained and will be supplied to him in due course. 

. . 

EKPLoYJDDN'!' OJ' MUSLIMS IN Mn.lTAlty GM"S ANn DAIRY FABJlSmltma. 

289. -Ball GhaudlMuy'Mobamml411mallDan: (1) Will Govemment 
p1ease place on the table a statement· ahowiRg the-total atr.eQgth ,of; 

(a) Ministerialeatabliahmenta, 

(8) Assistant· Superrisors, and Supervilol'll, and 

(c) Overseers, 

serving in the Military GraBS and 'Dairy Farms' in India atpresflnt, and 
the, !l1Jl1ll>er of UuslimB amon,8 (a), (b) and (~  

(2) Will Govel!lIment .please .. tabewhat steps; if any, have 80 er'~ 
tAken by the Department to prevent (a) the preponderance of one com-
m1.lJJ.ifly, &.Ad (b) .\low mtDy ~e ~erso  the Moslim co~ ~ity haye .b.een 
recruited. in ~ l1 r~ h of t~ ~ o e ~nticlDed ser i~~s .for redressing 
the communal inequalities since the receipt of Army Department Circular 
~  :No. &8846lt ·(A. D:), 'da6ecl:tt:a. '19th .November; '.t928,·from 

~ .JAatabUabment Officer·.to . alli ~ ls o  llitary l ~t 'i l adia~ 



QUBSTIONB' AllD ANIWal. 

1Ir.·G. MI' YoOIIIII: (1) and (Q). 1 lay on the .table a statemel)tp"mg 
the information asked for by the Hcmourable Member. 

(1) 

(0) 

~ 
(e) 

~ ~ of InQiau. 

207 
62 

100 
t ttl 

Humller 01 llualiDIII. . . 
.1 , 
'I 

(2). (a) Orders have recently beon issued by the Director of FarmiI,. to 
regulli'te futUJ:'e recruitment an the department in such a way as to 81T1ve 
at the desired proportion between Muslims and Non· Muslims 88 soon as 
possible. .' . 

(b) No Muslims have been recruited. in l?a.i? Farms. aincethe iss ~ of 
th'eArtny De' 1ln't e~t letter, but OM MuslIm In the MnsgteMI est&hhsh. 
!'hem and six tIS Ove1'8eiertl hlAve been recruited is Grals Farms. ' 

Etit.oftiltt' ~ iN tliCt l lt~  t ~ OF a_TAD 
~ tl  TmfI l'foJW.a. W:fII8T FaoNTDB PBo'vD"OB. 

290. *Bajl 01&&." iIoJilmmld Jam.aU DaD: (i) Will GoverJiment 
l please place on the table a statement showing the present clerical utah· 
~1i h ents in the following Offices in the North·West Frontier Province, and 
tire number of Mus¥mll iLttlOi!lgthel!rl: 

(~  General Officers CommandiIig the Districts, including Subordinate 
Offices, , 

(b) ili~ti ry E1iiglneeririg 'Service, 

(c) Exetlaitlive Otlieeft, aild 

(d) Royal Air Force Units? 

. (2) Will Goverf:m1entple.a.se state what action, it AD)" haa been t~  
~ th~ District Heaaquarters of :Peshawar on the demi·01ticial note dated 
t£e 2nd 1\{arch, 1i12o, from Field MarBhalSir' 'Claud William: JaOOb, then 
GeneP&l eBicer Conuhanding.in.Chief, NorlhernConunattd, on the aubject 
of .DOn·Muslim ~i ea tlll&tturing. clerioa.1 appointments ia military olio., 
allowing no footing to Muslims of the North-West Fl'bn .• Prorinbe? 

(8) Will Govemment please state the number of member&:.of.the )I.lim 
community recruited in .the amces mentioned above for r8dressing com-
munal inequalities since t.he receipt of Government of India, Army Depari-
ment, letter No. 88846/1 (A. D.), dated the 19th November, 1926, addreased 
to all Beadeof Mili.uy l>eparimeott inlmiia:? 

IIr. Q. II. 'r0Ulll: (1) and (8). The inforrllation will be collected 
and supplied to the Honourable Member in due coune. 

(2) As a result of Sir Claud J e.cob's letter the Government of tndi. 
examined the whole question of oommunal reprelentationin oommand 
and district headquarter otllaesof the Army (libd Ol'dere were issued ia 
January 1928, to the effect that the claims of the minority communities 
shOUld be borrie in tnind when appointments are made in tile ~lel'i al eitab. 
lishments of Commands, Districts and Brigades and in &ther otBcetthe ,,"" 
of which Is . met. from the Army Estimatel. 
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. lNOB1Wl1I IN 'l'lUI NVJlBu 01' MU8LD18 EMPLoYED IN 'rBII FoJLiI8T .l)mo .... T-
MDT OJ' 'l'BB PuIJAJI ~D NOBTB-WBST FBoNTID PBoVINOB. 

291. -"'11 Ohau4h1ll'J Jlohamma.c1 Jma&U Khan: With reference to the 
statement showing the Muslim Imperial Forest Service Officers serving 
in various Provinces in the Forest Department in India, furnished by 
Government in reply to starred-question No. 450 (volume 8, Number 6, 
page 587) asked by Khan Bahad~ Ma,W1dum Syed Bajan Bakhsh Shah 
on t.he 11th Sept.omber, 1928, do Government propose to give t\tfect to 
the generaJ. policy in connection with redressing communa.l inequalities, 
and take steps to bring about a due proportion of ~ncrease in the number 
of Muslim OfficerS in the Forest Departnlent in the Punjab, which' in-
cludes t.he North-West Frontier Province? 

'Ill. Q. S. Balpal: In reoruiting for the Indian Forest Service, Govern-
ment already resort to lIomination, when necessary, in order to redreas 
communal inequalities. A member of the Muslim community was nomi-
nated last yea.r 8S an Indian Forest 'e~e probationer and has recently 
been posted to the. Punjab on completion. of his training at Dehra Dun. 
The principle of redressing communal inequalities is, however,. applied to 
an all-India Service as 8 whole, and not to individual provinces. 

CASB Olr MR. MWmt1DDIN, A SUB-ENGINUB ON TUB NORTR-WUTlDBlf 
RAILWAY. 

292. ·Jlaulvl AbdUl Jlatbl OhalldhDrJ: (4) Is it a fact that Mr. 
Muniruddin, Sub-Engineer, Construction Branch, North-Western Railway, 
was appointed as Inspector of Works and posted to Delhi DiVision on the 
18th February, 1928, subject to his passing the ueual Health Examination in 
Class B? 

. (b) Is it a fact that on ~l SOth,. 1928, without s~gnin~ &Dy reason, 
the Agent, North-Western RaIlway, Informed Mr. MumruddlD that they 
were not prepa;red to employ him 00 the open line as Inspector of Works? 

«() Will the Government be pleased to state wby after lending !the 
appointment letter to Mr. Muniruddin, the Agent, North-Western Bailway, 
refused to employ him? 

JIr. A. A. L. Panaaa: I am addressing the Agent and will CObl,mdnicate 
~i  reply to .the. Honourable Member on 5ts receipt. . 

SnS'l'l'l'U'rION OF CJuttooALS'OB. FmEWOO'J) 811PPLIl1J) '1'0 Pu.oJlDll urSBIPII. 

293. el[aJI Abdoola BIrOoD: (11) Will Government be pleased to 'Atate 
the reasons for Bot suhitituting ohM-coal for firewood supplied: to the 
pilgrims in ships' 

... (b) Are Govet'Dblent a"'Bl'e that ·in the past there have been many 
con;'plaints from pilgrims. regarding wood supplied to them? 

Mr. Q. I . .BaJpal: (,a) Government have not considered this question 
before .. but will do BO. .  . 

(b) Government have received no complaints on the subject. 



QIII!:S'I'ION8 AND ANSW"S. '.1 
'CaNCB88iOlt FARES J'OB Pn.GJi.DIs. 

294. ·.&11 "Moo1. BarOOD: (a) Will o ern e~t be leasl~d to ste.te 
''Whether ·the Indian Merchan,t 'hi in~ Act allows two peI'Bons 01 the life 
Qf one year or upw$rds and under the age of twelve ye8I'B to be reckoned 
itS one passenger ? 

, (b)' If tho ans ~r is in the affirmative, do Government propose to 
allow the oonoession referred to above in the case of pilgrims? 

(0) If the ~ e ent Ilre prepared to allow thc concession, do they 
propose to issue a notification in the Gazettfl of India directing that the 
above concession be allowed to pilgrims during the eneuing llaj Beason? 

Cd} ~l Govemmentbe loas~d to state whether any of the shipping 
companies have approaChed Government in the past to allow the above 
concession topilgrilT,ls? If so, what was the Government's reply? 

1Ir. Q. S. Bajpa1: (a) Yes, for c-ertain purposes. 

. (b) ~d (0). blo; becllouse Vbe .change will be opposed to the provisions 
~  the International Sanitary ConventDon. 

(d) One shippingoompany appl'08ohed the Government of India in the 
matter in 1916; but for the reaSQn giV8Jl in &nsweri.ug parts (b) and (0) of 
the Pre&eJlt quostion, the IJUggestiPD .of the. shipping company wu not 
accepted. 

AB,TICLE IN THE MUSLIM OUTLOOK REGARDING THB GllIBV4N()18 OF 

HAllS. 

"295. -Kall Abdoola .&rOOD: (a) Will GO'fernment be pleased to atate 
whether their attention has been drawn to an article. under the caption of 
"Haji:s grievances" published in the Muslim' Outlook of Lahore, da.ted 
18th Deoember, 1928, as well as the 1",1,ilab of Lahore, dated 16th 
November, 1928? 

(b) If so, what steps hB'fe Government taken in tha.t direotion? 

IIr. Q. S. Bajpal: (a) Yes. 

(b) Government. hope that the C~tee to enquire into pilgrims' 
grievanoes, which they have decided to appoint, will be able to aslesi the 
truth and the extent of the hBJ'dships complained of and will S11lgestl 
remedies. 

048 •. 01' lb:0T8 m TD PBsJuW.A.B Dm'.rlUO'l' JAIL. 

•. ·"Jl OhaUdhary KohAmmad·r.mau KhIIl: Will Govemment be 
pleased to state how ttlaDy . cases of riots .have occurred ill the Peshawar 
District Ja.U during the past five years, in which razors and poisons have 
been used ·by oofivicts. ami ,on whom does1lbe re8ponlihility Ue in these 
eMes, and what action, jf any, have Government taken against the o8ice1'B 
and staiJ of the Jail? 

Th' Bcmourab1e JIr. I. OIWU: The information has been called for 
from the Ohief Cornrnis8ioner, North.West Frontier Prtmnoe and will be 
supplied to the Honourable Member on l'e(JeIpt. 
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DAOOlTDlS AND BmaWAY ROUJUWDS Dl &JlllJITBIOT OJ' PBsRAWAB. 

297. *1Ir ..... E. GhUlD&vi: (1) With referenee to the. reply givea by 
Govemment. to parts (ia) to (d) of QueatioD. No. GIO, Nked by me. on the 
12th. September, 1928 (page 616, Volume III, No. 7), will the Govern-
~ent be pleased to state whether the dacoitiea and highway .robberies in 
the District of Peshawar have been committed during reoent years generally 
~c . 

(a) persons living in the Tribal Territoriel acimiDiHered by the Chief 
Commissioner, or .• 

(II) people living in British 'l'erritory 'Yho have nooatensible me&IlS 
of livelihood i' 

(2) In the fonner case will the Government be pleased to state whether 
it· il not poslftble for the Politiclll Officers in charge of Tribal Areas on the 
bo1'der of Peshawar Ditltrict to bring pressUN to beai'on the tribes in 
reoeipt of 8ubsidies from Govemment to prevent their De ~ from com-
mitting offences in British Territory? . 

(8) In the latter case. will the Government be pleased to state whether 
there is any reW'lOD' ..,hy proceediDgs under sectlion 110' of the CrbninaJ. 
Prooedure Code should not be enforced in th6 District, as had been done 
. p, the Commisaioner of P.eshawar .Divieion in J.8i6..i6? 
('> is it a ltJ8t ta&t ~C ently .... M.,wtr*s· of M'&rd1l1 .. ub-DieWi$ 

were '-ripped of tbeirolOthes on the J'Hd • few ~s f/ifffI1 bom 
Marda&n by Ladmushes ~ If so, is the read situated in Tribal or :Britilh 
Territory? 

Sit DID,. .l'ay: (1) Very few of th"e de.coities· and highway tobberie8 
of recent years have been oommitted' by persona livins in Tribal Territories. 
MOlt of th~ have been traced to .Jooal blWl oQ.JII'utAlno aomeibnea ..eting 
ill ,(louiUDctiOil . ith ~  who IIol'e temporarily rellidiug in Trib&l Terri-
tory u. QUtJ.e,ws. AQUmber of lucb o ~DCe  are &leo aomPiitW by oold 
~ ... ther . ~t  from withoui India. 
(2) Pre8sure is brought to bear m every case where-all ofteD08 ~' e 

traced to 8 tribe under political control Q.Dd in receipt of allowaaolll. 
(3) Section 110, Criminal Procedure Code, is used, wherever pos8ible, 

but evidence is difficult to secure owing to fear. of,.,..... .  . 

'4) It is true that three l4asistr'atea WeN mbbeQ by a 8M oa ~ road 
.itusted in British territory. 

~ l V nr '1' 'a'  lOB ltBc:l'At:J'l'l'JrIDT 01' S_VIOIlS UNDD TlDII 
lJInB.IAL AND PBoVlliOUL GoVBBNKDTS. 

~  *Dr. B. I. l ~lt  (a) Will the Government be p'leaaed. to s~te 
if it IS a fact thatordinlLt'y a.nd ·ltmtOU1'll graduates of Iadian UDlVel'lltleB 
81'e placed 011' the ~ iootinc·witJ& 1ieaiGr.e.mbrid.e dlplODlr.$eB ia'1SOnlo 
.petitive . examinations. for recru,itm8llt to aenioea in both PfOviDcWr! and 
. Imperial o er nentll ~ . 

<"') If ie, wiD the QonrDtt-' be plealed :to 8We the 1'8.0118 'for the 
.... CiI'} . 

• (0) Are Go'Vernment aWQre of the fact that the time and expele in· 
volved . in undergoing 8 clegtet e a i~ n .anyJ:ndiaa UIIi1rIrsit1.1 and 
.tlae' num\ler of 8ubjects .tudied therefor Qre far greater ihan thOle for 
A Senior Cambridge EX8miutioD.? 



QUBSTIoxa AND ANS.wU8. 

'Ihe Honourable JIr. I. Orerar: (a) 'l'his is so in the case of certain 
'Services, if by being placed on the same footing the Honourable Member 
refers to the fact that there are often alternative minimum qualifications 
'for I.dmission to examinations. . 

(b) The provision about the Senior Cambridge examination has been 
introduced in order that candidates who take a. different course of studiee 
-not leading up to the degree of tiD Indian universiby may not be entirely 
debarred from competing. 

(e) 1'he facts are probably as stated by the Honourable Member, save 
in respect of the nwnber of subjocts studied. 

Pandit Hirday liath J[llIlZru: Is the Honourable Member aware that 
graduates o£ the Uoorkee college are not allowed to compete for the Indian 
Civil Service; in other words, they are plu.oed in a different category from 
the graduat;es of other Indian Universities? 

The Honourable IIr. J. Orerar: I would point out to the Honourable 
Member tha.t the same remarks apply to persons holding the Senior 
CaUl bridge Certificate. '£hat is not 0. qualification for entry to the eom-
pditive examination for the Indian Civil Service. 

Dr. B. S. lloonJe: Is it a. foct that the examination is open to those 
who have passed at least B. A. or B. Sc. of an Indian University a.nd 
t.ho.t the Senior Ca.mbridge Certificate is considered adequate for Euro-
perms and Anglo-Indians to oompete for t,he Indian Civil Service Y 

The Honourable Ill. J. Orerar: As the Honourable Member suggests, 
cllndidates holding. the school certificate nre largely domiciled Europeans 
pnd Anglo-Indians, 

Dr. B. S. lIoonje: My point is whether graduates are equal to the 
Renio!' Cambridge DIen or other equivalent examination 1 Are they trea.t-
ed as £lqual to the Senior Cambridge men in point of educa.tion? 

The HOIlourable Ill. J. Orerar: I should like to point out to the 
HODoul'Ilblc Member that so far as the competitive examination is con-
cerned, thero is no discrimination in favour of Bny class of persons who 
flre urlmitted to it. They compete on equal tenus; the ages prescribed 
are the same, and if gradullt,es have, 8,S might l'CaBonably be suggested 
thnt they IJl1ve, superior qualificatioDs to those holding School Certifi-
c/\te8, those Ildvant'llges will DaturllUy assist them in t·hc competition. 

Dr. B. S. lloonle: That is not my point, Sir. My point is this. Why 
should the qualifieo.tionfl be fixed so high for Indians and why should 
t,hey be so low for Anglo-Indians and Europeans? 

'!'he Honourable IIr. J. Orerar: I have endeavourell to answer that in 
10J reply to the Honourable Member, when I pointed out that the provi-
sion about the Senior Cambridge Examination has been introduced in 
order that candidates who take B different course of study not leading up 
to a degree may not be entirely debarred from competing. 

&PATVS OJ' SBNIOR CAMBRIDGE STUDENTS AND 011' MA.TBIOULA.TB8 AND F'IMT 
ART BOY8 011' INDIAN UNIV1DB8ITIB8. 

299. ·Dr. B. S. IIoODle: Will the Government be pleased to state if 
it ill a fact that a Senior Cambridge Diplomate has to undergo a four yeal'l 

• 
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college course. if be chOtles to go up for the Degree examination and if 110, 
will the Government be pleased to state the reasons why such Diplomate& 
are given higher status than that of the Matriculates or the Fir&t Art boys· 
of tl.1e Indian Univcrsities for purposes of recruitment to the E'ervices? 

The Honourable 1Ir. J. onrar: The answer to the first part of the 
question is in the affinnative. With regard to the second part I have 
explnined thc~ posit,ion in my nm:Wf'r to the last quefltion. 

AlLEGED PRUERENTIAL 'iREATlIlIINT 01' ANGLO·INDIANS IN EXAMINATIONS 

FOR REORtTITMENT TO SUBORDINATE R.An.WAY SERVIOES. 

300. ·Dr .•. S. Moonle: Will the Government be pleased to state if 
it is [\ fQct that, in the matber of subordinate railway examinatiollS foz: re-
cruitment to subordinate railway semees. graduates alone in the case of 
Ilidian bo;vs arc admitted for the examinations; but these are freely open 
to : Senior Onmhridge Diplomates if they be Anglo.lndians and not 
lndians? 

Xr. A..  A.. L. Par8Oll8: With your permission, Sir, I propose to reply 
to questions Nos. 800 and 801 together. I have fo1:UlCi some difficulty in 
dealing with the Honourable Member's questions from my ignorance of 
the exaot examinations to which he refers, and my inabiliby to find in BP-Y 
Tules. whic:h I hRvo examined, nn} such differentiation between different 
communities.; If the Ronourn.blo Member w\ill gi$ me panicuJ,81'B of 
the examinntionR to which he refers, I will have the mabter taken up. 
Governmf'nt Ref! no reason why t,here should be a.ny sllch djtyet'enti3tion. 

ALLEGED ~ TuATJrIDT 011' ANGLO-IOIAlf STtrDENTB, 
;. h. ~ .:. 

i 301. ·Dr. B. S. .GOD)e: Will the Government be pleaBed to state 
the reasons why nn Indian Senior Camhridge diploma.te is not regarded as 
equal in oducntional qualifications to on Anglo-Indian Senior Cambridge 
diplomnte for the purposes of reCMlit,mcnt to the Services? 

GRANT OF LIOENCES TO NON·MILITARY ASSOCIATIONS FOB TAllGET Plu.OTICE. 

302. ·Dr. B. S. MooDie: Will the Government be pleased to 
state if there fire !lny bye.laws regula.ting the granting of licences to non· 
milibry Ilssociations for tnrget practice, Bnd if so, will thc Government 
b<.> pleased to lay n copy of these bye.laws on the table? 

The Honourable ~  J. Or .. .,: The conditions on which th~ licel1ces 
are issued are prlI)ted on the fonn of licence, fonn XV of Schedule vm 
io the tndian Anns Rules. Thc GovC'mmcnt of India have issued no 
furitl(,r ill;f'ltnlc:tion!!. 

(' o~ ' 1' V  EXnuNATIONS OF nlE INDIAN AUDIT A.ND ACCOUNTS 
A.ND THE MILITARY AOCOUNTS DEPAll'l'MlllNTS. 

303. "'Dr. B. S. JIocmle: (a) Will the Government be pleased to state 
if the.v Ilre Bwnre of the hardships caused to the grOOUBtes of the B. Com-
mcl"('(' Examinations of the Indinn universit,ies who chose to o.ppear for 
thr' competit.ive examinations of the Indian Audit and Accounts ,azul the 

t For nnFIW('r t·o thiA qUMItion, 1 ~ ' anAw,or to qUI'Atioll Xo. :100. 



QUBSTIONB AND ABBWlIBI. 

l iilital'~' (~C lt  DopartD\Ont and of the Imperial Secretariat, in tbat the 
clTmCul:1 of the n. ComDlerce Examinations do not. tally with the syllabus 
of I,hr' Bxnminations of the Indian Audit and Accounts and the ilita~ 
ACCO\lut.s Department, ond of tho Imperiol Secretariat? 

(IJ) Hils the attention of the o er~ent been drawn to the rt~cle 

"})mburgo on Commercial Education" published in the Hindultan Time. 
of 12th JUIIC, 1928, und if so, will the Government be pleased to st,at·e 
whllt r.l'ikn the,\" f1'nposc b tnh in the matter 1 

fte a0ll9\1lable S1r George e4lhUBter: (a) u.nd (b). The attention of 
the o crn ~ t WIlS drawn to the article re err~ to, but it appear.ed 
~r the Indian Audit and Accounts Servlc(\ EJU4oIllinatioll syllabus for 
~  hud been publi!!hed. The syllabus com()!:! under co~sidera tion every 
yenr and the reprellentations made ill the article will be consid 1~oo in 
connection with the revision of tho syllabus fpr 1920. 

Es'l'ABLtSIlHEN'I' OF URBAN UNITS OF THE INDIAN 1 o a ~r  }4'oROE. 

aot. -Dr. B. •• ~  Will the GOl1emment, be pleased to 
8upply information on the following points: 

(a) NaDlcs of places where urban units of the Territorial Forces 
have Qeen estabJisped with the d"tes QIl which they w-ere 
estabHahed 1 

(b) Their present st.rongth? 

(c) If they have reached the limitb of their capacity for expan-
sion 1 

(!1) If the Calcutta. Corporation had passed a :tlesolution desiring 
tho esto.bl,ishment of un urban corps for Calcutta,and if so, 
what nction has been taken in the matter? 

(~  Will the Governmont be pleastd to date if thoy propose to estab-
lish urban units in N-.gpur, Jubbalpore and Amrnoti ond 
if so, when? 

JIr. G ••• You,: (a) Two units have been estllhlishecl at BO.mbuy. 
one at Uadrlltol nod one at Allahabad aDd LlIcknow. 

(b) Enrolment. is now proceeding. I do not know how nliln~' IIJlplien-
tif)-'S have been received so far. 

(c) No. 
{d) YeR. The Government of Indio. Ilre in c l cs ond 'n(~e with 111l-

Secret8.l'y of Stute on t.he fmbject. 

(e) Not nt present, Sir. 

PRocESSION OF Ex-SEPOYS TO GOVERNKENi' HOUSE, L.UI'QJJE. 

305. *111'. O. S. :auica Iyer: (a) Has the attention of the G9Vel'nment 
h('t'll <lI'uwn to the reports which nppClu'ed in the Press regarding the ex-

(~ oy's procession to the Govemment Housc, Lahore? 

(')) Is it :l, fact that Lhc ex-sepoys camped on the road-side without 
food und spent the whole night in the winter-('olfl of Lahore in the open? 

02 
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(c) Is this matter receiving the attention of the Government of India 
and the Indian Soldie1'8 " Board? 

(d) What steps are being taken to ameliora.te the condition of the ex-
~e oys  

Mr. G ••. Yoq: (II) .Yes. 

(b) They certainly remained on the roadside. 

(c) and (d). The Local Government and the Provincial and Distriot 
Soldiers Boards are primarily ooncerned, and the Government of India 
are informed that these authorities Bre taking all possible steps to deal 
with any genuine grievanoes of the ex·soldiers. The Indian Soldien 
Board, at the headquarters of the Government of India, is conoerned only 
with individual cases of distress reported to it through the provincial .and 
district Boards. The Honourable Member has probably seen the com-
muniqueS issued by the Punjab Government, setting forth at length the 
various measures taken by the Government of India and the Local Gov-
ernment for the benefit of ex-service men, including rewards in land and 
cash, post war relief, facilities for civil employment and educational 
assistance for their children. 

DEATH, WHILE ATTENDING TO HIS DUTIBs, OJ' ABDUL MANNAN MULLA, 

SUB.POSTMASTBB, GoALUNDO GHAT. 

306. -Jlaulvl A.bdul •• tlD Ohaudhuq: (a) Is it a fact that Abdul 
Mannan Mulla., Sub-Post Master, o~l ndo Ghat, District Faridpur, 
Bengal, died while attending to his duties at the post office on July 21st. 
1 ~  

(b) Is it a fact that in early July he had applied for leave a.nd imme-· 
. diat·e l-elief? 

(c) Ia it 0. fact that on July 18th, htl sent a telegram to the Superin-
tendent of Post Offlees, Faridpur Division, requesting immediate relief? 
(d) Is it a fact that on July 20th, t.ho day previous to his death, he 

sent another telegram "please relieve me, my life in danger" and yet was 
not relieved? 

(p.) Is it a fact that there is a standing order of the Director General, 
Posts and ele~l't lh  that in all CBBes or officials reporting sick, ·imme· 
diate relief is to be sent, and in the event of no relief being available. a 
telegram to be Rent to the Head of the Circle to send & relief? 

(f) Was the instruction of the Director General followed in this parti-
cular CBBO? If not., why not? 

(g) Do the Go,'ernment intend to make any special provision for the 
family of the deceased, who displayed such B conspicuous example of d~ otion 

tl) public duties? 

Xr. B. A.. BalDI: (el) :Yes. 
(b) No. 

(0) tes. 
(d) NQt on 20th, but on the 21st July. 
(t) Yes. 
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U) A telegram ordering the immediate relief of Mr. AbdulM&DDaD 
Mulla was approved by the Superintendent of Post Oflices, Faridpur Divi-
sion, for iSBue, but was not issued owing to the careleBBJleBs of the Super-
intendent's head clerk. The head clerk has been reduced to the time-scale 
aod the Director-General is investigating the share of the Superintendent in 
the case. 

(!I) The matter is under consideration. 

URGENT NEED FOR STOPPING THE SlND MAIL AT DolUll STATION. 

807. ·BaJl Abdoola BU'OOIl: (a) Will the Government be pleased t-o 
stat-o whether their att,ention has been drawn to a letter published in the 
Alwahid of Karachi in its issue of 11th January, 1929, drawing the 
Rt·tention of the Huilway Board to the urgent need of stopping the ~eB t 

Train, i.e., the Sind Mail, at Dokri Station, which is a crossing Station? 

(b) If the answer to part (a) is in the affirmative, what steps do the 
Government propose to tal[e in the matter? 

Mr. A.  A. L. P&rIODI: q.z) No. 
(b) I will send a. coPy of t.he Honourable Member's question to the 

Agent of the North Western Railway in order that he may consider the 
matter; Government oannot themselves take any part in the arrange-
ment of the time-tables. I should a]so point out to the Honourablc Mem-
bel' that if express trains were halted fit all crossing stations they would 
very quicldy ceaso to be express. 

GRANT OF EXTRA WAGES OR CREDIT LEAVE '1'0 THE COMPOSITORS OJ! THE 

EASTERN BENGAL HAlLWAY PRERS WHEN EMPLOYED ON HOLIDAYS. 

308. *JIr. SatY8ndra Ohandra IIltra: (a) Is it a fact that the 
employoes of the Government of India Press, :Bengal Government Press •. 
Bihar and Orissa Government Press :lnd other provincial Government 
Presses get extra wages or credit leave when they work during II. holiday? . 

(b) Is it a fact that the. compositors of the Eastern Bengal Ra.ilwa! 
Press get. no extra wages or credit leave when t.hey work during the holi-
days? 

(c) Is it 0. fact that the olerks of the Eastern Bengal Railway Office 
and the Eastern Bengal Railway Press get travelling allowance when they 
are employed in work dur,ing the holidays? 

(d) If the reply to (a). (b) and (0) be in tbe a.ftinnative, will the Honour-
able Member be pleased to state the reasons therelor? 

Mr. A.  A. L. PanoD8: I propose. with your pemlission, Sir, to reply 
to questions .Nos. 308 to H14 together. I am seeing if I can obtain for 
tho Honourable Member the infonna.tion for which he has asked in quee-
t.iofis Nos. 308, 309, 810, 311 and 812 except in regard to those pressef\ 
which are UJ;lder the control of Provincial Governments. Government 
regret 'hat they. r~ not prepared to make the enquiries suggested in ques-
tion No. 811, or to institute the laborious investigation which should be 
nC{'ossary in order to answer questions Nos. 818 and 814. 
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W.lOJDS 01' TD E¥PLoyJiias OF TD EAsTEB.'N BJINOAL RAILWAY Puss •.. ~ 

[800 ...... ...., ...... 1IIdra Kika: (a) Is it a fact that the 
·oltlployeetr of ~t e ('.,o.vemment of luaia. Press and ofotlher State Railway 
I\teaaea ;leb extra wages if ·they ",'ark after 2 P ••. on half-holidays when the 
officeI') close? 

(b) Is it a fact that the compositors of the Eastern Beugal Railway 
Press get no oxtra wages for their work from 2 P·lII. t.o 5 P.lII· on Saturdays, 
when their office closes at 2 P.M., nnd their extra wages are a.llowed for 
their work after 5 P ••. ? . 

(c) If t.he reply to (a) and (b). be in the Hffirmative, will the Honour-
able Member be pleased to state the reasons thereof and does he propose 
to take proper steps for the payment of extra wages to' the compositors 
f01' ,their work immediately after offioe hours? 

(d) Is it Q fact that the clerks .of tho Eastern Bellgal Railway Offioo 
get increments in their salary every year according to a graded soale? 

(6) Is it a fact that the Press elllployoes <;If the Eastern Bengal Ro.ilway 
Press get no yearly increment and have no graded scale of: pay? 

if) Is it a. fact that the Press employees of the East Indian Railway 
Press get yearly increments and have also 8 graded scale of pn.y? 

(g) If the reply t.o (d), (e) and (f) be in the affirmativc, will the Honollr-
able Member be pleased to Btate thc rOI.\IoIOn8 therefor? 

WAGES 0]1' EMPLOYBIES OF THE EASTERN BENGAL RAILWAY PREss. 

!810. *1Ir. SatYIDdra OhaDdra Java: (a.) Is it R fact that the Press em-
J)loyoos of the East Indian Railway Press get their salary and t.heir over-
t.ime wages at the same time? 

(b) Is it a. fact that the Press employees of the Government of India 
Press and ot.her provinoial Government Ilresses get theh' sa.lary 8Illd 
otberovel'time wages at the same time? 

(0) Is it a faot that the Press e ~loyees .of the EBStern Bengal ~ ay 
'Press do not get their salary with thelr ovel'tlme wages at thcsamo time? 

(d) If the reply to (a), (b) and (0) be in the affinnativo, will the Honour-
ahle Member in charge be pleased to state the reasons therefor? 

.QUALIJl'IOATIONS OF THII t ~DB l(D QvBBSII_ OF THE .EAsTBBN 
BlIINOAL R.uLWAY PBBSS. 

t3ll. "1Ir. SatylDdJa OUDclra Mitra: (/I) Is it .0. faot that the e~ D
tendent and the Deputy Superintendent in au the Government and Stat, 
llailway Press8S&r8 reoruited frol!' hc,:me and they are all expert pliaten 
hsvmg passed the· neoeuary examlllatioD? 

(b) IB it a. fact" that the present Superintendent in toPe ~te  Beopl 
'Railway Press. does not Bse~s the some q\JBJJ'fioa.ti,ons as. .M'e 
posRessed by the Sllperintendents 1n tho o ~rn e lt .and· State ~ ll a 1 
Presses, and that he was aCletk in a mercantile oBioe' 

tVor aDder tothl.ctlle8tlrm, iree iiDnrer to que""oo·!fo. t08. 
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(o) Will the Honourable Member in charge be pleased to enlighten the 
Houte as to· ilae faLlowing mat_: 

(i) Whel'e the present Ove1'geer and Superintendent in tho Eastem 
tt~ l l Uuilway I'reQIl wCirked ~lcre t.hey wl.re UPI' >iIlted in 
their present posts? 

(ii) What was t,he Ilmount of salary in their former posts? 

(iii) What are their qualifications? 
(iv) How were they selected for their present appointments? 

(v) What were their initial salaries and what are their salaries at 
present? 

(d) If tho reply to (a) Ilnd (b) he in the affirmative, will the Honour-
able Member Le pleased to state the reasons therefor? 

PROVISION OF A TIFFIN RoOM FOB THE EMPLOYEES OF THE EAsTERN BBNGAL 

RAILWAY PItIlSS. 

t312. -llr. SatY8ndra OhaDdra Kiva: (a) Is it II. fact that there is no 
t,iftiri room! Itnd ~here is no aTrallgement forithe supply of ·even dlinking 
wuter, for the employees of the Eastern Bengal Railway Press, while there 
j,; such BlTangcment. for such employees in t,he Government Presses and 
• for tho clerks of the Eastern Bengal RaUwa.y Presses? . 

(b) If the reply to (a) be in the affirmative! will the Honourable Member 
bf' pleased to state the reasons therefor? 

EXPBNDITURE IN THE EAS'i'BBN BENGAL RAn.wAY PBBss. 

t313. -Ill. Satyendra Ohandra JIltra: Will the Honourable Member in 
charge be pleased to enlighten the House as regards the following 'matters: 

(i) What amount of money was spent over the salary and overtime 
wages for the workmen in the Eastern Bengal Railwa.y Press 
during the last ten years, year by year and what was the 
number of workers under each department, vis., compositors, 
machine, })ress, Hnomen and binders !or the cor~ onding 

period year by year? 

(ii) What amount of money was spent over the sal~ and overtime 
wages for t.he clerks, supervising staff and auxiliaries in the 
Eastern Bengal Hailway Press during the last ten years, year 
by year, and the numerical strength of the clerico.l, supervising 
. and auxiliary stafl·of the corresponding period, to he .shewn 
year by year? 

(iii) What amount of money was spent for the purchase of prill.ting 
mac.hinery, metal, shooting, brush, type, coal, malaises, 
hammer, rhllso, printing ink, paper in the Eastern Bengal 
Hail way Press during the last ten years? 

(iv) What amount was allowed as discoUnt after pUl'Qhasing the afore-
said·lI.rtieles for the Eastern BengRI' ~ail ay Preas during the 
last ten years? 

(v) What amount of money was realised by selling old machinery. 
printing press, type, etc., of the-Eastern Bengal' Railway'Pl'eBl 
during the last ten years? . - . 

t 1I'0r """0 thi,qlHilltioa,_ aw_ to.'J1IIItbaNo. 308. 
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AMOUNT 01' MOllEY RlULISEn FOR SALE 01' WASTE PAPD III Til. 

EAsTBBll BJilllGAL R.AILWAY PBBss. 

t31'--Mr. S&tYIUcir& OhADdr& Kitr&: Will the Houourablo Member ill 
charge be pleased to enlighten the House as to the following matte1"8 : 

(a) What amount of money was reaJ.ised by selling waste paper in. 
the E"stel"ll Bengal Railway ~es  during the last ten ye8n? 

(b) Was any tender invited for the sale of such waste pape1"8? 

(e) How many persons applied for the tender and what were their 
names? 

(d) If the reply to (e) be in the negative, will the Honourable Mem-
ber be pleased to state the reasons therefor? 

EMPLOYMENT OF INDIANS IN THE SIKlBETARIAT Oll' THE LEAGUE 01' 
NATIONS AT GUBVA. 

815. ·P&Ddit I!i:rdaJ .&tII. Kuuru (on behalf of Munshi Iswar Saran): 
(a) Will Government state what oontribution Indio. will be required to pay 
towards the expenses of the League of NntionR during the next fin8nci.1 
year? • 

(b) Will Goverwnent st·utEl the number of Indians employed in the 
Secretariat of the I.eague? 

(e) Are Go\'t,rnment prepared to issue definite instructions to the next 
Indian delegation to the League to impress on the authorities the justice 
of increasing the representation of Indians in the Secretariat? 

(d) Are Government aware tho,ll th(~re is a strong foeling in the country 
tha.t Indian neiElgations to the League of Nations, Imperial Conferences 
Rnd similar othol· bodies should always bave Indians at the head? 
(e) Are Government prepared to Mj, in Q(woruaDco with this feeling? 

If not, why n(lt? 

Mr. L. Gr&b&m: (a.) 1'he nnt con1ribution of India. for 1929 is appro-
ximately RR. 7,62,000. 

(I) Two posts in t,lIe T.eagut' SecfnLa.riat H.ud three PORts ill t,he Intea-
national Labour Office. In this connection I would refer tbo Honourable· 
Member t,o paragmph 4 of t.he Interim neport of {,be 1928 Delegation, 
from which it. apPNlJ.'S Ulfl,1', a new post is boing createc} for nn Indilln in 
the Infonnation Section of the League Secreta.riat. 

(c:) 1'llCl Government of Indio. cannot, at this stage detennine preoisely 
what instructions will be given toO tbe delegates, but I would remind the 
Honourable Member tllf\t our delegates in the past have porsistently 
raised thiR question. 

(d) and (e). Govemmellt are aware of this feoling. The attention 
of the Honourable Member is invited to the speech of the late Law Mem-
ber in the Council of State on the Ot,b Mamh. 1927, following up the 
announcemenb mnde by him in tha.t Chamber on the ~th August, 19i6. 
and to th~ Honourable Mr. Ha.ig's speech in the Council of Sta.te OD the 
l8th' March. 1928. Govemmed havfI nothing to add toO those pronounce-
~ent  . 

t For auwer to thi. queltiOD, IN ·answer ~o que.tion ~o  808, 
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RUMOUBBD FOllJIIATION OF A. .NBWSPA.PBB SYNDIOATB IN INDIA UlfDBB 

HIGH OFFIOIAL PATRONAGB. 

316. "'Paadlt Blrday Jl'ath ][unaru (on beho.lf of Munshi Iswa.r Saran): 
Will Government state if thE're h~ nnv t,ruth in the rumour that, at the· 
instance or suggestion of IJord Burnham, a. Member of the Statutory Com-
mission, 11 newspaper syndicatp, under high official patTona,gc is proposed 
to be fonned in India? 

The JlODOU1'&ble Mr. J. Orerar: Government have no infonnation of 
i·hf' proPOf!('(t format,jon of any such newspaper syndicate. 

GRANT BY THB GOVEBNMENT OF INDIA TO THE AEBO CLUB IN INDIA AND 

EMPLOYMENT OF INDIANS THEBEIN. 

817. *Paadlt Jlirday Kath ][unaru (on hehulf of l\1ullshi lswa.r Saran): 
((I) Will Government st,ate what Hmount is being paid, or is proposed to be 
paid, to the Aero Club in India? 

(b) Hew Illllfi'y Indians are elnployeJ ~n this Club? What positions 
111'f' they occupying 7 Whllt are their salaries? 

The Honourable Sir Bhupendra JI'.tIl Jlitra: (p) A sum of Rs. 80,000' 
ha" b(!on' paid to the Aero Club of India and' Burma as B grant.in-aid duro 
ing the current finn.neial yenr. It is proposed to contribute a similar 
anlouut ill 1.029-80. 

(11) No JndilUlR are employed in the Aero Club Ill, oflieers or clerks. 

H,EDtrCTION OF ARMY EXPENf)]TlJRE IN INDIA. 

318. '~ and t Hirday Jl'ath ][unzrll (on lH·hulf of MUl1shi Iswur S01'l1n): 
,\Vill Go\'ennnentJ state when it is proposed to reduce the finny expenditure 
in Illdin to rUIll'OS fifty l~ror('1  liS recommended b;v the Inchcape Committee? 

The Honourable Sir George Schuster: This is a mntter on which a. 
fot'/Illt! st.lttemellt has been mllde by Goverllment on more than one occn. 
f'liOIl, the most recent being Sir B~i1 Blackett.·s speed, in the Legislative 
Assembly on the 4tb March, 1927, and His Excellency t,he Commander-
in·Chid·s t-Ipee<:b in the (1 ~ 'y on the 8th Murch, 192A. For any l'~' 
ther stutement in regard to militu.r.v expenditure. T must ask my Honour-
lillIe fl'it'nd io wail until thl! Budget for 1929·30 is presented. . 

TBAJNING OF INDIANS FOB THE RoYAL Am ~' C  . 

. 310. *Pandit Jlirday lfath ][unzru (on behulf of l\funshi Iswax Soron): 
W,H Govl'rmnent Fltate what steps lire being taken to train Indians for the 
RO;YIlJ Ail' Force? 

IIr. G. II. Young: The Honolll'able Member is no doubt aware of 
tho deci!lion to form gradually an India.n air squadron, and to train Indian 
Officel's at Cmnwell. Steps have been taken in accordance with that deni-
io~  Six. vRcancies at CraDwell have been offered for co etit~on "to. 
Indians tIllS year. As soon 8R 8UCC8RSful candidates begin going t.o Gran-
WE'll, the rankRDd fHe of a· flight will be recruited and trained. 
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PAY OM ~ ~ SUBGJIIONS IN RA.JPV'l'ANA. 

320. -Bat Sahib Barbllaa Sarda: With referencc to the Hououruble 
'Sil·. Deny~ al'ay'~ re~ly to my supplementary question _No. ~  asking for 
notlOO (OOle LegIslative AssBmbl.  Debl\tcfI. Volwne III, No.6, puge 493), 

~ Goverrullent please state why and when these Bub-assistant surgeons of 
.RaJPut8116 were employed on the understanding tha.t their pay would be 
regulated by ~he ~ nited ~ in~eB sca1.e, and has the.ir initi~l .llay been 
fixed Ilfter takmg mto consldcro.tloll t,hmr past pennanent serVlCes, as has 
been done in the United Provinces? Are Government prepared to reconsi-
der the matter? 

Sir Day. Bray: Whcn thc s t ss stl~nt surgeollS cntered s(lrvicc in 
Rajputana., the underst'llnding was that thoir a~  would bn rflguio.ted 
according to th(\ United Provinces sew.e, since t.he Medical Department 
,of Rajputana. origina.lly fonned part of tha.t of the United ProvinceR. 'rhe 
United Pl'ovinces scale o£ JlUY was therefore generally Ilpplied to i,he :,Iub. 
aSl'ist·ant surgeons in Rajputanll. In 1925 the Govel'DlUent of India sano-
l.ioned with retrospective effect the adoption in tho case of these sub-
a.Bsisto.nt surgeons of tho revisod timo-scale int.roduced by 'the Government 
of the United ProvincE'S. For the reasons gh'en in 111:'" repl,\' of August 
1926 the initial pay on the new scale has been regulated in (Jacm'dance wit.h 
the rule in Fundamenta.l RuleR 22 and 23 and not, with l'eferenC(l to Ilast 
pennanent service. As stated in my reply of September, 1028. Govern-
ment are prepared to consider a.ny proposalR which the I.ooal A.dmilliHtra-
tion may make in respoot, of individual o i(~ers wit.h good records in whose 
cases the appHcation of Fundamental RuleR -22 and 28 hns in it!'! opinion 
resulted in undue hardship. 

REPRESBNTATION OJ!' INDIANS ON MUNICIPALITIES IN KF:NYA. 

321. -,edit Birday.aUl l[UDIlU: (a) Has the att~ntion of Govel'D-
:mentbeen drawn to the manifesto issued by the Kenya Central Indian 
Associa.tion in November last lind published in the KenyQ. Daily Matl of 
the 7th Decembbl:', 1928? 

(b) Is it 0. fact that, owing to -the strong opposition of tho Iwliull com-
munitly to the recommendations of the Feetham Commission, ~ round t~le 
conference was convened by the Governor·of Kenya to settle the questIon 
of t.he representation of the various communities on municipalities? If 
so, what are the recommendations of the conference? 

(c) Were theRe recommendations published for public ,informa-
tion? Is it a fact, as stated in the manifesto referred t.o above, 
that the Governor gave an undertaking that no action 'Would be tuken on 
the recommendations before the parties concerned were given an oppor-
tunity of oonsid",ring them? 

..... G. 8. laJpal: With your pennission, Sir, I shaU deal with qU8S-
tiona Nos. 821 a.nd 822 together. I regret that I am not in a position to-
-da.V to answer these questions, 88 some of the information required for 
-answering .them is not yet available. I would therefore re ~est th~ HOlI-
~ ra le Member to ask these questions on another date .wbicl1" BubJect to 
)o'our approval ,Sir,·csn be a~ang l to Buit ourmutua.1 coDvenience. 
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B '~  01' INDUJTS ON)(UliIQlPA.LI!mUlN KDYA. 

18»2. ~ dit atrdIr ... EUDIIII,! (4) Did. the lePla.tion introwoed 
1.to tbe Kenya. Legisla.ti.ve CounoLl with regard to the muDioipal questioD 
follow the recommendations of the round table conference? If not, in 
wbA.t respect did it depart from them 1 

{:b} Is it !l fact tho.t, contrary to the el."Pressed wishes of the ~d iaD 
coulluUoDity, provision wne mndo for Indian representation by means of 
nomination? 

(o) Are GoverlUuent aWllre that, as It protest against the aotion of the 
Kenya. Government, the Indian community have withdrawn their menl-
bers from the interim committees fomled under the Municipal Ordinance 
of November, 1928, in Nairobi Bnd Mombass& to make arrangements for 
Ll'inging the municipal councils into ('xistonce? 

«l) What steps hnvt) the Government of India taken to represent the 
indian ell ~e to the authorities concerned? 

PAYMENT BY INDIANS Oll" AN EDUOATION TAX IN KBNYA. 

323. ·Pandlt Blrd&y lfath KaifU: (a) Are Indians required to pa.y 
an educ.o.tiontl1x in Kenya? 

(b) ,Is it t\ fnct, OR Htated in the mnnifesto of the Kenya Central Indian 
Associatioll, that only a portion of the income from this tax is devoted .to 
~d oation  tho )'cst of the proceeds being diverted to other purposes? If 
EO, what a.ction have Government taken in the matter? 

III. '8. 'So B&Jp&t: (a) Yes. 

(b) Government hl\ve made enquiries. 

PRoTECTION OF THE INTBRl!lSTS OF INDIANS IN RUODlISU. 

324. *Pandit Hilday lfath ltUDll'D: (a) Are Govemment aware tha.t 
the IndilWs in Ithodesia are dosirous thaD the Agent of the Govemment 
of India. in South Africa should look a.fter their interests a.lso; and aasiat 
them in removing the disabilities they suffer from? 

(b) Do Govel'nrneniiproposc to give effect to this suggestion?I£ not, 
what steps do they propose to take to pl-otect f·he interests of Indians in 
:Rhodesia? 

¥r. "G. ,. •• -ap&t: (a) Government undtlrstand thnt suoh a desire haa 
been eJ[PftI8sed. 

(b) The Indian community in ,Rho<lesia ha.venot approaohed the Go,-
~ent of Wi a directOD the subject 80 far. If they do, their Vi~ Vs will 
cert..&inly be considered. '." •. 

t !'or IUlI'treI' to fobl. qUeltion, "" tmlW8t' to quI!lfltIOllN'o. 8t I. 
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STATUS 0]1' TO AOIlNT :roB INDIA IN SOUTH AnroA. 

326. *Pmdlt BirdaJ !lath EUDIftI: (G) Bas the attention of Govem-
ment been drawn to the following remarks of tho Oape Ti"'61· regarding 
the status of the Indian Agent in South Afrioa: 

".Mr. Sa8h'i has I,et'll so milch biggel' than hiB post that few have noticed how small 
in itself the post ill ,  •  •  • The Govl'rnment of India will probably find it d.irabl. 
on general groonds to enlarge t.he post /llId to match it I90mewhat more equally with 
thl' mall"! 

(b) Will o l~rn ent consider the desirability of suitably raising the 
status of the post? 

Kr. Q. S. Balpai: (a) YeK. 

(b) Government l'l'ol'o!;e to defer consideration of this suggestion until 
they ha.ve acquired more experience of the post, whioh was oreated only 
in .Tune 1027. 

GRIEVANCES Ol!' POW1' OFlflCE SORTIlRS STATIONED IN 'l'KE MUFASSIL IN 

BURMA. 

326. *J[r. ADwar-uJ-Allm: (a) Will the Government be pleased to lay 
on the Lable the l't'sult of the memorial submitted by the sorters stationed 
bayon<l Rangoon l'cgnl'dillg their grievanocs caused by (1) the introduotion 
of two scnles of Ilny nnd thereby blocking the transfer of sorters from. 
the mofusBiI to Rangoon? 

(b) II t,he reply given to the memoria.lists iR in the negative, will the 
Government Le pleased to stllte whether it is not the fact that 8ervice in 
the mofussil is most difficult and the sanitary conditions are worse and 
living dearer? . 

(c) Did tlH.l mCllIorilllists furnish nny agl'eement before or after entf!r-
in!; the Department that they will throughout service serve in the mofussil 
And lIot, in Rangoon? If not, nnder whAt circumstances were t!hey deprived 
of the ad"antngc onjoyed so long? 

(d) Do i;hc Hnvel'nment propOBe to nma.Igamate both the scalee into 
one under the nbove circumstances? 

The Honourable Sir Bhupendra ]fath IIItra: (a) The memorials were 
rejected by the Government of India in Augusb last. 

(b) ThE' facts are not as Rtated h:v the Honourable Member . . 
(c) No, With the introd (~tion from the 1st March, 1927. of two 

lc ~le 'l of poy for the Railway M£dl Service sorters, one for Rangoon and 
another for tho lllofussil, trunsiel'!; between the two cadres are not per-
missible except under special circmustances. 'rhis cannot be oonsidered 
a grievanoe by the mofussil sorters as the difTerenco in the two scalee of 
pay representf.! chiefly the difTprence between the two localities in the 
COIlt of living, 

(Ii) o '~ent are not prepared to re·open the ~e tion  



QOB8!'ION8 AlfD AH8WDS. 

HELP :aODERIlD BY GOVJmlIiMDT ~ POST OI'PIOB SoRTJDBS INJt1BlIID 1'N 
.A RAILWA.Y AOOlDDT IN Bmuu.. 

327. *:Mr • .Anwar-vJ.-Asim: (a) Are Government aware of the£aot 
that there a ~ a colliBion of 1 Up ExpreBb with 845 Up GoodB Train at 
Thnwatti Railway Station in Burma:, in which R. 9 In Sec. was working 
on the 22nd May, 1928? If 80, will the Government be pleased to lay 
on t,he ta.ble the total number of sorters who Bustained injuries and the 
help rendered to them? 

(b) Are any of the injured Borters still on leave? If so, what kind 
of leave ha.ve they been granted and what other help has been rendered 
to them .by the Department? 

(0) Is it a fllct t.hat the injured Borters are unfit for night duty, and do 
the Govemment propoBe to allow them light and day duty? If not, why? 

IIr. lI. A. S&m8: (ia) Yes: two Barters were injured and were granted 
hospital leave on average pay for B and 4 months reBpectively. A third 
sustained shock. 

(b) Both the injured sort,ers are on regular leave on medical certifcate 
in extenBion of the hOBpital lea.ve. No other help has been rendertld to 
them by the Department.-

(c) Until the sorters return to duty, it is impoBsible to say whether 
they will he unfit. for any part.icular clasB of duty. 

RESPONSIBILITIES 011' THE POST MASTER, Sn..OllAB. 

328. *1Ir. Anwar-vJ.-Alim: With reference to the Govemment reply 
tit. question No. 70, in last Simla Session, regarding responsibilities of the 
Post Master, Silchrtr, Telegraph Master, Silchar and Bead Hecord Clerk, 
Silchar, do the Government still, a.fter compiling the statistioB, oonsider 
that the responsibilities of the Post Mastel', Silchar, are Dot greater? If 
so, how? If Dot, h~' the pay of the Pest Master, Silchar, is less than 
t.hat of the Telegraph Master Bud Head Record Clerk, Silchar.? 

:Mr. B. A. Sama: Government Ilre still of opinion that the responBi-
bilities of the Postmu.ster, Silcbar, are not greater than those of eith&-
the Telegraph Master or the' Head Record Clerk at that place Ap5!'t 
from monetary and administrative responsibilities the pay of the T£'I£'graph 
Masters is fixed in regard to special technical qua.lifications which are not 
possessed by the Postmasters, while the Head Record Clerk controls a 
larger staff t.ha.n does the Postmaster. 

The concluding part of the question does not &rise. 

RAISING OF THB PAY OF THII POST MAsUR, Sn..oHAlt. 

329. -Mr. Anwar-ul-Alim: Is it a. fact that the Post Master, SUchu. is 
in the grade in which· the Deputy PORt Master, Silchar. who is subor-
din ~e to the fonner, is? If so, do the Government propose to raise the 
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grade of the Post Master, Silchar, and such other officers to RI!. 2fJO to 
:i50? If not, why? • 

TIle •• oat.blt Sir Bhuptllitra .a\h 1IitrI: Yes. But the pay of the 
Postmaetel' is higher HUlon that of the Deputy l~osttn st er  Il junior in the 
Battle scale. . 
Govenmwnt do not propose to raise the grade of the P08i:master, 

SilehaI', and other llostmasters to the grade of Us. 250-860 simply on the 
gl'Olmd t.hat. the Deputy Postmasters also are in the SBme grade of Rs. 160 
-250 with tho Postmasters. The  higher selectioo grade pay of Re. 250-
350 applies to those Postmasterships whose duties and responsibilities 
j t1stify this rate of pay. 

EMPLOYMIlNT OF MUI!SALlU.NS IN THE P06T.AL AND TELIlGILAPH DBPAB'I'1IID'l'S. 

330. *JIr. ADwar-ul-AlIm: With referenoe to Government reJ?ly to 
questions Nos. 72, 78, '15, 78 and 001, during tho lasb Simla s8l8ion, will 
the Government be pleased to state the steps to be taken to give the 
MUBsohnans th£'ir legit,imate shure in ull services in the Posts nnd Telegraph. 
Department? 

'!'he 1roa01irable SIr Bhllpendra .a\h Kitra: Government oonsider 
that the rights of minority communities, including MtissoJrhans, to a legi-
t.imate share in all services in the Posts and Tolegraphs Department are 
already sufficif'ntly protected by tho orders of Govemment, to the effec-t 
that, in making appointments to these services every third vacancy shall 
be utilizad for the Adjustment of communal inequalities, nod they do not 
therefore intend to t.a.'ke any further steps in the mo.tter. 

FoE CONOESSION OF LUGGAGE FOR TIIIBD Cuss PA8SENOllBS. 

331. "all .I.b4oo1a BIIOOIl: (a) Will Government be pleased  to state 
whether their. attention bas been dra.wn to 0. letter from 0. "Oorre8pondt"Dtof 
the 1Jr.tily Ga'ieUe, Kal'aehi,published in its issue dated 11th Janllary, 
1929, rcgarding n free concession of luggage from 15 seers to 25 seers ia 
the caSe of third clnss pRssengers? 

(b) If the nDswer to part (a) is in the o.ftinnat.ive, wha.t step do the 
Government wish to take in the matter? 

Kr. A. A. L. P&nIODI: (a) Yes. 

(b) It is proposed toO discuss the 9.ueBtioll ,,'ith t,he Central Advisory 
Council for RaiIwBYs at an early meetm8' 

IDENTITY OF CoLONEL LAWRENCE OF bABIA. 

382. *Mr. Abdul Bayl: (n) Arc Government, aware of the identity 
of Colonel I.Bwrence of Arabia, about, whom bllcre han been so many refer-
enceR in the Prel?s recently? 

(II) WaR that, gnllnnt Colonel eVer in the service or pay of the Govern-
ment of Indi.1 
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(0) After t,he conclusion of the Great War, did Colonel Luwren(}e ever 
come> to India·? If so, did he come in an official or in his private capacity? 

(d) WitS he ("ver employed ill t,he Hoynl Air Force? Is it a fu.ct that, 
for f:lOtnf' tinw, he perfortnf'd the duties of un ordino.ry clerk fit Mirunsha.h?' 

(0) Are Government aware of the present whereabouts of Colonel" 
LaW1'<mca? 

(f) Is it true tbat Colonel J .. nwrcncc toolc service in the Royal Air Force 
under the false aud assumed name of Aircraitsman Shaw? 

(y) If so, will the Government please state the date on which he came to 
India Md t.ouk service Undll" the Govomment, and whether the Government 
nt the time of employing him were aware of his identity? 

(It) To what post or posts was be appointed since then and what salaries 
wel'C paid to llim and at what different places did he serve? 

(i) Were. his emoluments paid by the Political Department or any other. 
der1llrtment of the Government of India? 

(j) Why was he er it t~d to conceal his identity in India? 

IIr, G. K. Youn,: (a) Yel!. 

(b) Yes, while serving as an a.ircraftsman with the Royal Air !i'oru9' 
in India. 

(c) and (d). Some {;ime after the war, Colonel Lawrence cnlist,{d 
in the RoY81 Air Force as an a.ircraftsmUl. He served in England fOl" 
several years, Md, in the beginning of 1927, was drafted in the ordinary' 
coune to the establishment of the Roya.l Air Force in India. So far as 
the Govemment of Indio. Rre aware, he had not previollsly been in India. 

(0) YeH. He is now in the Unit.ed Kingdom. 

, (J) He waR, Bnd iR sbilI, serving in the Royal Air Force under the namp 
of Shaw. The Government of India are not awa.re whether he MAutrteei' 
the nllJ1le fonnally or informally; but so fa.r as they know there was no 
in.IAity or attempt at conc.ealmenv in the proceediJig. It has been 0. ma.liter 
of common knowledge for some yeo.rs tbBt he is serving in the Royal Air 
Force OR M aircraftemon under the namc of Shaw. 

(g) He arrived in 0. Roya.. Air Force. draft at Karachi on J,nuBry 7th, 
1927. The Government of India did not know of this fad until it wal\. 
short,ly afterwards discloscd in the PreBs. 

<It) He was e loy~ and paid n·s an airman on the ordinary establish-
~ t  at t,he rate ofRa, 2-11-0 II. day. While in. Indin, he served suc 
cC!'Jsively at KIll'achi, Pesltn.war and Mfronsltab·, 

(r) While serving in India he was paid hom Indian military cstimltt.es. 

(]) As I.,hn.vc indi~ted  the. identity of CQlonel re~ee ~tli air-
crQ.ftstrum Sha,," was already n. mn.ttor of common lmowledge bpfore he 
cnme to Indin. 



,:R.ES01:'UTION BE RECOMMENDA'I'IONS O}' 'I'HE INDIAN OINEMA· 
TOGRAPH COMMI'l"!'EE. 

J[\UDar It.aDaDjaya SlDgh (F'yzabad Division: Non-Muhummudan 
~rn  Sir, 1: beg to move: 

"This Assembly recommends to the Governor Genel'a} in Council that, with " ,'jew 
to fostt'ring the growth of the IndhLII film industry and the protection of the Indian 
cinema tradfl from exploitation hy non-Indians, immediate efffICt be gi,,-en tA.l the r8-
-commendatiolls of the Indian Ciuemato.jp"aph Vommittee by the impo!li.tion of the 
'quota Mystem' and thll intl'oductiolf of legi.llitivll meaRures reCJuiring compulllOl'y regiH-
tratioJl of persons and companies engaged in prlldudng, exhlbiting, distributing and 
importing films, or owning or oontl'olling Chll'mll h( 11 e~  the predominance of IndiaD 
element l,eing assured in all such eon(>f!ms." 

Sir, I have tried to lay before the House the ollo i~ ' three point. 
in my Resolution: 

(1) That the Government of India should take proper nnd immediatt 
steps to encourage the Indian film industry. t 

(2) 'fhat in order to procure a market for Indian produced films, 
the quota. system, as recommended by the Indian Cinemil-
togrBph Committee, should be imposed upon exhibitortl in 
Indio.. 

(3) That necessary 'legislation be introduced to control the produc-
ing and exhibiting C( ll(~ern  in Ruch n wa.y tha.t India.n uapit-al, 
labour, art and culture should haveR. predominant position 
in them, 

I consider, Sir, that ill the presence of this enlightened House it is 
not J",ecessary to go into details of the effects that are being produced by 
cinemfll'Ograph exhibitions. Every country in the world has realised the 
real value of these exhibitions, Cinemo.s, no doubt, nre prima.rily opened 
for reoreation purposes, but no recreation can remain without producing 
its eRects upon the minds of spect,o.tors, As games, along with the 
develoIJlnllnt of the body, develop also the mind of th:e pJayer, similarly 
recreations, while providing p1easure for the time e n~  pl'Oduce a ~ 

l~ t ( ~1  upon the morals and habits of the people. Cinema films, on 
lacoount of tneir vast circulation, ha.ve proportionately greater eaects. 
It has, t,herefore, become necessary to check the production of undesirable 
films by controlling their exhibition. '1'his is done by Boards of Censors. 

BOflrfls of Censors 6rl:'- working in nearly all the countries of the 
world. In India, a.lso, several  Boards' of Censors have been oonstituted 
und.'J· the Indian Cinematogra.ph Act, una. But I submit, Sir, that the 
pecuJifll' conditions of India require something more than these Boards. 
BOArds of Censors can only check the E'howing of exceptionaUy bad films. 
Moreovet', these Boards have to fix their standard of goodness or badness 
from the fi-Ims that are s:ubmitted to them for passing. If in a. year no 
good film is coming forth, they have no choice but to lower their standard 
of plissing. Hence thl' necessity of some ml>llsure to foster the production 
of good films, not only from the moral and eduCR.tionsl point of view. 
but also ftomthe amstical and cultural points ot view. 

This question of developing and controlling the cinema. industry assumes 
an munonsely greater imJ'CJriance when itR eRects a.re considered upou 
Indian or'ture. I do not mean to say that there is nothing in We8tem 

( 26S ) 
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oivilis&tion nnd culture which tht> India.tls should not Bee, judge and adopt. 
but I do mean to point out to the House tha.t thE-rtl il'l n good deal in 
Indian riviJisa.tion and culture that the India.ns must not lose. 

Over .. nntI RQO\'e nll this, the cll:lW1tionQlisation that is being brought 
A'lbout by #Jl£ exhibition of foreign films has to be put n stop to. Cinemas 
·llre proving very powerful mediums in other countries for sprea.ding 
nlltionul idens 'among fohe people. It is the duty of the Government at 
once to 1.nllt> steps to encourage the produotion of Indian films in India.n 
soeneries, produoed by Indian actors, oonducive to t.he gt'owth of Indian 
nationa.1 illeal'l nnd preserving-tho good things of Indian oivilisation and 
culture. 

'l'he IndiBn Cinematograph Committee has suggested three main 
l~thods to help this industry in IndiA.; financial aid to the produoerll, 
buildin!! of more cinema houses,Lmd II compulsory quotn for Indian films. 
I du not intend tc go into the details of theBe mcommendntions a.nd thus 
tuke unneoessary time of the House. A clel:\l' and powerful case for 
thesl1 rocommendations has been mnde out by the Committee itself. 

I wouM like to submit, Sir, 0. few words 8S \'egards the assurance of 
the prodominance of the Indian element in the production IUId exhibition 
of films in India. It is no doubt a financial question, and I, heing an 
Indi!Ul, ca.nnot tolerate the exploitation of the wealth Rnd resources of 
Imlin by foreigners. The cnse of the n'lm 'Shiraz,' oitll>d by the Cinema-
togra.pb Committee, oan well explain the importl\Jloo of this part of my 
flnsolution. T expect fit lcn.st nil Indian Memhers of this House to 
sUllport my Resolution. 

Wit,h t.hf'Re wOrdA, I move ~' Hesolut,ion. '. 
Oo1onel 1. D. Orawford (Bengal : European) :  I rise to move the follow-

iTlg aIlltllldment: 
"That for t.hl' original Resolution t.he following be suitst.ituted : 

rhi~ AlI80fIlbJy I'ecommends to the Governor Gl'lneral in COllllcil fhllt wit.h /I view 
to fostering the Ill'owth of the Indian film industry stepll be taken imme-
diatdy to ::rive eff.'ct til I,hose ret.'Ommendn.t·ions upon which the CommittlOe 
were unanimous.' " 

]t. ~ cliffit'ult, in the short time at the dispossl of It Memher speBking 
on R Hesolution, to cover the vast ground which the Committee. covel'P.d 
in t;he course of ite examination of the conditions of the film industry in 
In,lin, ond if I for once exceed the time limit, I trust. Sir, VO\! will 
extend to me some measures of indulgence, HS I 8m the only "member 
of the Committee in the House to-dav who will be able to take PBrt in 
tH'l d ~ ssion  There is a general idea that the cinema is not· a subjeot 
of any very great importance. During our tour, we found that there 
wall only one province which !lhowed any imagination nt All on the subject 
I)f th ~ ClDCmB, wherea.s if you have imagination. you will realise that the 
cinmnn if! one of the most effective mediums of ma.sa education. and 
thnt it har; a tremendous influence over the life of every nation, The 
·Committee. eBl'ly found that the cinema in India is to-day ha.ving a very 
oOlls!dmablc influence on the people of India. I was on~ of thoBe who 
jo.inl'd tho' committee under the impression that the Western 61mB dis-
played in India were generRUy bad and I looked forward to a closer 
rnetl\od·  of censorship' in . order to remo'Ye from tbepic6ul"es shown in 

D 
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[Colonel .r.;O. CrawfOld.J. 
Jnui" thost' items which 1 beliuved WeI'!) detrimeu.tal, liS showing an in-
con'act Plcturo of Westen} civilisn,tioD. But during my work on thnt' 
CODlnJiiLoc, I very I'Ilpidly found out t,hat my isgi in~ on this subject' 
were entirely unjnstified. Fnr from the fact that Western films were 
giving to Indians a wrong idea of Western civilisa.tion, we found that 
their infh16Dce was generally beneficial. The faults which we had in mind 
wore fuults which had existed previous to thf' introduction .of a p1tootJ 
system of censorship in this country. We were thinking of ten years ago 
,lnd lint of the film'!! which ar(~ shown to.day. Genere,l1y we found the 
systom of censorship to be sound, the canons of censorship laid down by 
the BOllrds to be entirely satisfactory, with one or two minor alterations. 
We had only one real difticulty on the question of censorship. We did 
not believe it to be t.he duty of the police to be in charge of ct'nsorship 
of films. We admitted that the police Mould co-operate in such censor-
~hi  'but it abould oort8iDly not be the ohief taak of the police to control 
the of.!nsorship. I will not go any further At this ~tag'(  into the deta.ils 
of c n~rs i  My object to-day in moving my Amendment is to plaoo 
.{ more! reasonable Resdlution beforo the Government than the origina.l 
l(.e.s<:>lnt.iOO. ThP, difterence 'between my Resolution and t.hat of the 
originAl Mover is that I ho,,(' ggt'ste~ thnt Oov.ernment should take 
steJ»l to() put into effect those recommendations of the Co,nmittee UpO,B. 
whioh t.he Committee were unanimous, whereas t.he Mover of the origina.l 
ltcsolution has indicated certain d,irectiQns in which he believes tbnt Gov-
ernment sbould take action. nluneJy, hy the imposition of the quota 
~yste1l1 and the introduction of legislative measures requiring oompulsory 
registrntioll of persons dnd compnnies engaged in producing, exhibiting. 
distributing nnd importing films, 01' owning or c(.ntrolling cinemn houseR, 
th~ "redominance of Indian element being !lRBured in l~l'l l111ch concerns. 
'rhp. whole Co itte~  including the European mr.mbers, wel'e unanimous 
ill thinking tha.t the Indian film industry should be prcsf:n'ed for Indians. 
That iR ngreed but we were uot unanimolls thnt the quot" system ll~ 

the beRt method of doing it. The qnotn system deals with n· di er~nt 

napcct of the problem, the question rather of markets than protection of 
the fill'll indust.r". In thiN matter I think t,ho Mover of the Resolution 
is under some ·misapprtlhcnsiol1. We found thut the film industry in 
Indin, nlthough in the hnnds of small men, is on its present basis Q profit-

h t~ husinese. If you tum to the figures in OUl' minority report, you will 
fio.l n st·at·ement which we took from the tn.x returds of three leading 
<lin(om!:ls in Bombay Ahm\'tng Indian nlms, nnd three showing Western, 
fillliFl (pag(' 162). "'Ve arrived nt our figuTcs by examining tho entortain-
ment tllX l'fJt.urns, though these only l'e err~d to the highet' al8ss seats. 
1'h,') rettlm in the eas(' of cinemas sho,ving Indian films was Rs. 2,88,581' 
nnd the ie-turn in the CRse of the cinemllsshowin,:.r Western films wM 
( nl~' Rs. 2,42,061. Thntexcl\lded 011 SeBts under f01lr annas, which I\re 
not taxable, a.nd from which It large proportion of tJle profit comes, RS 
the :'our-nnllu sent" in eincmlls ho in~ Wpl1tel'D filmll 11I'e seldom full n.nd· 
in Indian cinemas alwuys full. It. is perfeet.ly cleal', tller\'lfor(l, thll.t it is 
n pll}ing proposition to shO\" Inditm films. On that point I t~in  the 
wl1ui.c Commit.toe were thoroughly con inc~ d e o nd there is 8. 'great 
0Pport.nruty for lridio.n films.' We further found thAt· the exJstip,g pro-
duaeta cannot to.day &uppl'y the demand lor Indinn 61018-1 mo."n tbe 
t"r:¥iF.iting iIemllnd .. Now; the ot~ nt'lod c~a in Eng'nn" WAs' 101" the· 
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purpOse of providing n lllluket for British films. 'fo.day in India we have 
a JlI81'ket {or Indian filmR and I.L market hi(~h the product!r cannot yet 
Buppl". Now one:: of the difficulties ariRing from that position h8s beeil 
,tb.:it t.ht! producer is reducing the quality of his film in ord!!l' to meet this 
dtlnl~d  If you inoreRSe that clemo.nd by mellns of this qUQta system, 
you 'will only encour$<gc him further to }'educe the quality of hie films. 
~  one (If the iifficllities with which the Indian film pl'oducer is faced 
is the fact that his pub'Jic are nlrelldy becoming d ~slltis ied with tbe' 
(JunJit" (If his 11,lms,' witb the teohnique'of his picturM, nnd if you do not 
check' thnt deterioration, the result may be that the Indian publio will 
gc.>t It J,.'l'Owing (listaste lot, the Indi::!n 61rn uml he more and more inoliQed 
to go t.f) th., EU1'opcnn film. I MU give one 1ittli~ l!xf\mplc of tha.t. Up-
in Assflm OU(' of t.Jw tell plantol'!;, who iSH lu.bour ~ er there, has 
introduced tUm (!xhibitionB for the entertn.inment of his (looliell. For It 
long tin11' he gave them notbing but pictures of the life of the coolie 
hi~ \\eddtllpll rmf'l his mern8 and thl\t, type of thing, till ut last tbe coolies 
CIYIW t.) him Bnd said "Snhib, we have had enough of these Indian 
ict re~  we want to see some European pictures". That it! one of the 
dffficllJtiE'iI hampering the development of the film in.dullt.ry to-da)·. 'rhe~ 

lack technique and the technical experience which will on~le thelIl to 
ro idt~ their Indian public with what the lildinn publio if! every day 
mol',' nnd more ,lemanding-n better cla$s of pictlll'(: and a better film. 
It if..: on tbOlw groutlils thnt the minority and the three EurOptll1U members 

~'lt thnt i~  wouM be di lld Bntllge( l ~ at prescpt, tli the iw'iu"U'y itself, 
if not an actual danger, to introduce thE' ~ l systCJ)l. Tbero moe of 
course otlH'l' difticllitiml /lnd complexi{.ies in the intfOd!lct.ion of Qny quota 
y~tClll and we were not (lnn.moured of tIl(' schem,'. (h't1wn up by' our 
-rnllinn Colleagues. For instB.D.c£', WI' discovel'ed that a film in India has 
a 1'o inci ~1 li itl~tion  That is 11 film made in Bombay, wbern thE' 
cbarllct.eI'S l1,re dressed in Bombay dre88, was not popular in nplIglIl :III1T 
11180 not popular in MadraR. We fOWld that Muhammadan" ",nnt,ed to 
RC'C n l\{ubRmm8(1n.n story. They were not witUng or anxious to go I\l1d 
1>('\(' n Hindu Htory. Similarly, you have your EuropMn nudienc('fi whH 
1I1'e aoclllltomecl to tho high technique of Europenn 01' Amuricllll films. 
who would not sce u film produced by Iudilln producers. If, thcrefof(' 
you \\,eJ (> to force the quotR, system on RQy of these theatres who sorVl' 
different types of n.ndiences, you would be doing very serious harm to 
':. large portion of the cinema rnduBtry, namely, the exhibiting portion. 
We were \lot, R8 yO\1 will Bee in the IRst. paragraph of the minute of 
diss~t  in oppoRit,ion to the impoRition 'of the q\1otn on principle. We 
slly there: 

''If nn~' unforl'sf'('U dl'vtUopmellt occurs, or if our anticipations 81'1' heli .. d. \\,1', shall 
havo n.. ohjectilln to .thl' Bureau inve"tijfat.inj( fu'rtber tile ,poMibiliti(·s. of 1\, ('fuota 
~the ('  or UIIY ot,II"I' seh/lme f(ll' t.he bt'm'fit of the industl'Y. III ful!! Wt! sliaH Wf'irOnll' 
~lll'h 1111 investig"t.ioll." 

Now I trust t.hat .thl' House will remove from its miqd any suspicion in 
regard. to OUI' attitude towards th? quot8.system, ,We suy there it; no 
neC ~lty for fJ-le. quotll system, Slllcethe dtlmnnd cxceeds tIlE' I!upply, 
Our dIffICulty .8 that harm would be done to fa In.rge portioll of the b1cltlst1'Y. 
~tlrnely  tho exhibit41g pOlltioD. This ,.hould be t ~ uP. nt n latf'I'(tn.t(l, 
~  nece~ l 1'  'by a cen~ral body, which we ro ~('d flhouJit be brouf:!ht 
mto E':\lst.enc.e. ' 

D~ 
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I would like to say 1& word here on that question of a central hody" 

We found that Indian producers were more or less limited to a COl' 
for the pl'Oduction of Q film somewhere round about . twenty thousand 
l'Up.ees. Were they to exceed that sum on production of a. film, it wa. 
difficult fot' them to get a profitable return. That is q,ue to the fact th.t 
yc,u have only some 350 cineml\s nt present in India, and you cannot 
show your film in everyone of tl¥>se cinemas, because many are loca.ted 
in the same town. You can only show it in two or three cinemas in 
tho B8mo town, nnd there WAS not BS yet R requisite market to enable 
them to spend very large Rums on production. Unless they conld spend 
far more thaD twenty thousand rupees on n picture, they were not AD 
a position to employ the advisers or experts thflt Bre undoubtedly required 
to improve the technique of their picturt's. It "Was on this ground that 
we suggested that here Government might come in and give very valu-
able Nlsistanee to the cinema industry by instituting 8 central bureau 
which would employ such el'perts who would be in It T,osition to ad is~ 

the Indian producer, who would be in a position to train the necessary 
Indion staff that would aAsist the producers t,hemselves. We 11.180 con-
i,empJated that It might take an active interest in the' very important 
suhject of produciion of Government films for propaganda work in the 
nation-building department. That was an aspect of the mfttter that 
strm'k us very forcibly. The cinema habit is growing in India, and 
wt're (Jove-rnment to use this means of propaganda in regard to agriculture, 
snnii;Rt,ion and health throughout the country, they would undoubtedly 
be R811isting the growth of the cinema sense nnd the desire for cinema.s, 
which ,muM enable producers to find 8.0 ever increasing field for enter-
tainment. . 

1 cannot emphasil'le too strongly our feeling that the cinemA RR 
B meRns of mass education is of the utmost value, and I will givp you 
on ~ instanoe of it. ~ast Christmas, when I \VIlS out at It shooting camp, 
1 hnppenLirl to see the Deputy Commissioner or rAther one (1f his Agri-
Clllturnl (18sistants, lecturing to hiB vi1lagers, on the question of ploughs. 
He WIIR f!uppJied with Il magic ll1Jltem which tbrew Il very smnll ict r~  

I found difficulty in making out what the picture WRS, And T WIlB quite 
certoin t.hat the vil1agp.rl!l had not the slightest idea aA tc whAt t.hs 
pictl1re ~l 1t  But if he had been a le~o impart motion to the picture. 
it would have becn brought within the mental sphere of everyone. I 
believe the cinema is going to prO\!'e of very grea.t Nlsistance to us in 
all matters of national development throughout India. The only province 
whICh appears to have tnlten t,hn mlttter up seriollsly-and 1 Am told 
with tremendous success--is the PunjlLb, who 8l'e getting crowrls of people 
to attend  their instructional cinema perfomlances. 
I trust Government will note that in both the Resolution lUlU in my 

&mendJll(1nt we press for immediate effect to be given to these recom· 
mendations. I CAn quite understand that, in a matter of this nature, 
where the subject is largely a provincial transferred subject, Gm'errunent 
must consult the provinces. In fROt our soheme would not be worItable 
un loss the whole-hearted co-operation of the provinces il!l obtained. But 
the r,oint ill that to·day in India the very report whioh we have written 
hal shown that the Indian Qinema Industry is ·a profitab'le industry, ·a.nd 
i~ hal'! drown the attention of all those who ure concerned throughout the 
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world. We have not yet got any vested intere ~ in this country of any 
vpp!'ecinblc importance but if you arc dHatory in handling thiA matter, 
you will find that "ested interests have grown up, and that you will 
be dealing with ,8 problem which will thereby be made more complex 
and more difficult. That is why I urge that Government should deal 
with this matter with the ieast possible delay. If the Honourable 
Member in charge will give :Il'le that assurance that he will speed up the 
whole of his enquiry with a. view to taking action, I myself should be 
satisfied, and I daresay the originaJ Mover of the Resolution will also 
be srtisfied. 

Mr. :1: • .Ahmad (Uajsbahi Division: Muhammadan Uural): But your, 
amendment iR be'yond the scope of the Resolution, it seems? 

OoIana. I. D. Or.wlard: My a.mendment is be)'ond the, Rcope of the 
ltesolution? I cannot quite follow your point. 

There i8 one Qther question which I think is of import.ance, namely, the 
question of our agreeing to enter into an Imperial arrangement with the 
Dominions for the exchange of films. I am frankly in favour of Imperial 
Preference, but in this case, had we thought of entering into IIny agree-
ment on that subject and imposing a quota for Imperial films, naturally the 
whole of that quota in India would be taken up by l]:ldian films. We found 
that British films had to-day a very big ooti ~g in the Indian market and 
needed no assistanoe whatsoever, and further, I think all of llI!l lelt that, 
if necessar'y, it would be our duty to state plainly that a proposal of that 
kind might help the industry. We did not conllider it necessary. and in any 
CRse we realised that the matter was one that mUllt be left under present 
circumstances for the Assombly to deal with. 

Some of our Indian til embers ~re very dubious as to whether Indian 
films would ever have the opportunity of finding a footing in the international 
market. In fact their mental attitude was one of entire suspicion. They 
said: 'Oh, everybody dislikes thEl. Indian, therefore nobody will go and soe 
th~ Indian films '. We, Britishers on the Committee had far greater faith 
t1um they. To t·he Indian members, we said that we believed that, there 
WRS Rcope in the international field for Indian films and great rewards 
Ilwaited I,hem in that field. The funds which would thus be available in the 
internntionnl field would enable them to employ their teohnical experts. We 
are all aware of the film "Li"ht of Asia" and that it did not have any great 
RUCCOKS in the international market and has not yet had any success in the 
interna.tional market. But the result of our enquiries led us to believe 
that the difficulty with regard to that film was Dot the public distaste to it in 
IiO much 8S the producers did not know how to approach the international 
market in the correct manner. We saw an Indian film by name "Sacrifioe" 
I),ud it st.ruck llR as n film of exceptionoJ quality. The European memben 
lCaid: "Hore is an Indian film that may be suitable for the international 
IIll\rht". That film wo.s shown in Bombay. I do not think I am giving 
awn:\" any secret when I Bay that its production cost about Bs. 50,000, and 
in the few weeks thnt it WIIS shown in Bombay in second run theatres, not 
in fin;t run thelltres, it earned about R8. 18,000 to the producer; not a bad 
return. We were so much impressed with the quality of the film thst we 
suggested to the gentlemen who produced it that they should take it Home 
and put it on the intemational market. We. the European members in the 
Committee, did what we could to assist,; them to get into touch with people 
of influence in "EuroPe who co~ld help them in milking tIle fUm R success. 
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'. lit. K. Ahmed: Why did t,he Europeltn members net in contrAvention of" 
Ow tf'rms of reference to the' Committee? . 

. olcl l~  D. ~a ord  The' relmlt WRS ~ llllt  t~ey lllnnaged to get, t ~ t . 
fIlm. placed >HI the mtcrnatlOm41 market. and It reeelved It very ('onsidel'abflo( 
'.lmount of P,l'a.ise nt .the tra~c display, .1 urn cc.nvinced thnt y'Ou cnn, therei. 
fore, In!l"l{fl ti ~ of llIt;entatlOnnl vulue In Tudia· find t.here is no relll~on why 
t.hat. 'wIder IIlnrlwt :-;I,lou!d ·not be exploited by the Indian film' pruducer,' 
II tllf'Y CHn :O;l'Jld thell' filfUH uhroud to the mlmy t holl ~ands of ciucmas in 
!hc world, t.h(;) ('UII t'lIl'1l t,he profits Iltl(;eSl!flr,v. for .t.he emploYllwnt; of better' 
;.Lllff lind the ~ ro t'n~ent uf ~ e t.()chmque of theIr films. I suggest to tIle 
HumIC thnt, III ne(\opLlug-l~ly'~ end (lllt  t.hey are giving .11 wider fiold to 
the Uovernlllt'nt HHm b,)' limiting Goyemment o.ctiOll to the two direction. 
mentioned in tho originfll Rosolution. T flm definitl;ly ugnJlllst the iutro«lu!}. 
t iOIl at preRen.t and 1I11der cxiRting cOllditions, of tIle" quota s;yst,tml", on the 
grouud t1mt It iR a danger t,o the Indian industry and not. tn edi ih~l  
l1eoe ~ '  ,I am lmt,irely in favour of Auch action 88 may be neCeSlmr\:, 
to eMuretndia '9 right lib the first place in the India.n film induRtrY. -I . 
um equutly fit onp with Ute Honourable t,he Mover of the l~ sol tioll thlit . 
steps to this (lnd shquld be taken with the smnllest possible delll\. On 
th~e grounciR, r ~  the e l~' t·o 'luppmt my nmendment,. . 

. Maul"l Abdul Kattn CJhaudhury (ASHfHlI: :Muhammadan): Sir, T I'iae to 
~ l l't the RI'RoJutioll of_ my Honourable friend Kumar Rananjaya Singh, 
III sUIJ}lortiug t.his Hesotut.ioll: t do not, t,hink I need emphagise at ~n  great. 
kngth, the lH'C(,!HRity for protootion t.o tlw Indian cinema industry. , Tha.t· 
the iJldust,ry ii-l in IIll infnnt, Rt.nge of development is a.dmitted on I\U hands. 
~rhe ver\, fact, thnt out, of five million feet of film examined hv the Botlrd of 
eenllol!l'during 1927-28, hllrel,\' eigltt lakhs were of Iudian origin, ShOWH that 
lhere is a. great fiuid for ·the tlxpo.Jlsion of cinema business in India. But 

• 'Iuite upurl from this economic consideration, there is a.nother reasOn aDd 
:'. Vel'Y Weight,v reason why it is of national importance that thi~ indigenou8 
film industry ilhould be oncouraged. As Colonel Crawford has pointed ou1l 
ju the beginning of his speech, and I\S the Cinema Committee also haa 
,Joint-ed out in t·heir Report. t,he Clinellla. is not merel.v nn instrument of 
r(lcJleation, it iR a very powerful medium through which national ideas can 
htl spread lind it iH Oil this ground, Sir. that 1;11e Indian members of tho 
eODlllIH.tee ~' flt-rongly reoommended tha.t steps should et~l(en to remove 
h'om Hit' s('re(m what.: they descrihed as the "foreign grip", and t() create 
11 "national a.tm ospuere " , While talking of nationa.l atmORphere, it ma, 
not be quite inl&-ppropriato{\ fOl' me to quote a remark of Lord Peel, ~e  in 
the House of Lords, QU- the influence of Ameriean film.s an English life. 
'rhis is what, Lord Ptlel snys : 

'~ e have OUI' (,wn typical civilisation and have our own at.andlll'ds Bnd it 8uI'el1 
ia Unfol'tunat,e that thia vast-range of influence ahould .bowel' on our people t.hrollgll 
t'oreign rather than throtlgh domestic lIOurcea." 

Nn",. Sir, il'Lord Peel coutd complain of the 'shower of American influence', 
Wfl can complain with ~ l ~rea1ler' force and with great.er propriety, of the' 
in ic~ioll 01 Amerioan civilisation Mld nanda.rds on our people; wb.oH 
civilisation is eSFlentially different from that of Amerkm, The need' for thil 
proteetionto the industry is felt not only by the Indians; but. 1 am glad-to· 
1.otire thilt: the Government, RII well share th~ 9ame feelinq-" While 'r ~ 
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·the Resolution on the appointnwni of the Tndilln Cinema Committee, the 
Honourable t·lIe Home Member made certain observations whioh I am Bure 
will find rend," snPI)ort in this Honse. This ill what the Honourahl(' Mr. 
Cl'erar snid: 

"'1 t.hink thl! quelltion of the-Indian film induah'Y ill one which OIight til 'li~a le 
the sympathy of thill lions. nnd ill It mattel' whirh ought 10 he enquir"d into. At 
the present. moment the mnnufl\Ct.urll of films in India has Imrdly got heyond the 
initial Rtngl'. Then' is no J'eIlHOn why it should not become a lal'ge and a thriving' 
indigellf)UB irullllltl'Y. Pel'8c>nallv. , Mhould ",,,Iooml' a llll';re extension of the manu' 
facture (,f ftlmH in India be<:auBe ] oonRider that Indiall filma, if .pl'opel'ly conl-l'ivf.d 
IIond prope"'Y U'eatcd. would in lDany respeet.s he mOl'e at.tl'acth,tl II) the IIvel'age Indian 
o dieDl t~ t hnn l'ei~ 1 films·, t hi' attraetif)IIK of ",hi(,h often urr of 1\ ~r~' do ~ l' 
"haraetel'. I t·hink t1l1lt films of that, charactel', if WP I:<l1Ild get. thl'm. would fHit 1~' 
be more instrQcth'l' and mOl'e ln ore~tillg to th .. Indian )lubIi<-. l'llt ",ullltl do a ~ ' htt' 
<1"'01 to squeeze lint from tbe mal'ket lImNe film!! which we nil unitedly Nmuemu, '1 
t,hillk t.ht'rt'fore that if a committee of f'.nquiI'Y "I)uld devisl' meRn" h~  which t.his 
nasct'llt Indi.R1I industry could ue !lnooul'l.ged and pllt upon 1\ sound footing, it would -
hnve I'cndel'ed It vel'y great 88l'viell not oilly frOID lUI industrial point of yi~  hut: 
fl'om 'th~ point of "iew of instruction lind hell1th~' IImulletnent," .  . 

'l'hiH il.i U HelJtiUlent with which J am sure tho House if; in eI,ltire agreement.,; 

~o  Sir,' there is complete agreement betwtlen this Ride of tlu! Hous.e, 
Ilnd t,bat H8 regllrds the necessity of protecltion to the ittdustry. 'rhc ques-
t.ion now IIxitiefl, as to .wh('t is the best method of doing it. The majority 
luembcl'S of the COliunittee, consisting of the r~l id nt  Sir Huroon J'affnr 
and ;\1". Nf'og;v recoUlmended the "quota, system" 88 .the belt met.hod: of 
1)JI1'()uragillg 1;he lndiutl indust.ry. By this "quota.. ~ te  is meant that 
:111 ohligat ion is til btl put upon the l)xhibitors to show a certain parceutlAg6 
of IndilHI films in their weekly progrumlllc, This quota. system, i~  haA 
l:l N been found in every country toO be the best meaDS of cOlnbating 

.a: OO!f, foreign domination of the oinema trade and enoournging the 
indigenous indush-y. We find from the Report that Germany has adopted 
tbiR Hystem. AustriA has adopted it., Hungnl',\' haR' lldopt(>d it. C"zecho-
Slmfukia has adopted it. l'ortugnl, Spain', Fl'llnc(l R .. d C'rreat Brittari' 
hllve 1111 int,roduced this tiystclll; and the majority ·of tbe IlIfimbel'li of the 
-Committee, therefore. recommend the adoption of thiH quota ~'st n in 
lndin also, in the bMt intere!lt,s of the cinemn trade 'in thill (!Quntry. 

~o ' Sir, AS ngninst the opinion of thp Indian mcmben; of the Commit-. 
t,c('. the minority members of the Committee consisting of Mr. Greell, Mr. 
Coatmnn lind Ci)}onel Cra.wford, object to the introduction of this quota. 
f.lystem. 'rhey raised Rome objections, and I think it is neoessar,Y to consider 
them la're, one h~' one. TIle first objection t,hnt they raise is th!tt the quota. 
I!,vstcm is UllMcetllllU',Y. They say that, in spite of the, trade depression. 
there has been a rapid growth of the Indian einfllna indulltry an!! that tbeftl 
is no need for t,he introduction of the quota. system. As regards the rapid 
/.{rowt,h. Sir, I think it may be sufficient to point out that in the. year 1925-
26, the Board of Censors examined 110 Indian feature films, the next year 
they examined 106 and in the year 1927-28, they examined only 81. As 0. 
nll~t t er of fact, .instead of 11 rapid growth, there has been a rapid decline, 
and the Committee, tJterefore, very rightly remark that in Bombay and in 
Rurlnll the "industry shows some signs of life", while in 1\{adras and 
13engu.l, it. is languishing and in other provinces it· is practically n D e iBte~t  

Another objection whieh they raise, to which Colonel Crawford hasra-
ferred in his speech, is this: They sa~'  that the demand for the Indian 
film iR far·in eXOO!!8 of t,he supply, and if \II'e in(lreMe the demand by metml!l 
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of legislation, it will result in the lll'oduction of inferior tilll1s. 'l.'his obj"'c-
tion, Sir, has been very effectively answercd by the ma.jority members of 
the Committee. I should likl' to r(!ud out t.o you their reply. 'fhey say: 

"The fear 6xpl'essed by the minority that it will lead to tho growth of mushroom 
concerns and the production of illieriol' films is not a. serious onll. 'l'be same fear 
haa been invarillblv mellt.iont'd wbelltlv(1\" the quuta system blls been propoaed ill any 
""unh'Y, and yet the quota system bas survived and found acceptance, even in GI'eat 
,Britain, and i~ spreadinl!' Far from baving that effect, which the miJl(lrity apprehend., 
it will lIet Ill< all iu"entlve to eyery producer to improve his quality, lID as, wi til the 
aid of the quota. to Buit beUl'r tutt.. and audiences. 011 the whole, the majority 
are satillfied that it is the only IOwld haais on which we can develop the growth of 
the Indian film industl'Y ill this country. Therl! will b(l a largel' number of exhibitors 
ordering good films and competition will lJe kept up 011 Recount of the, highf'1" prices 
they will offer for b(ltter fllinl." 

,Now, Sir, proceoding on tbis el'rolloous assumption that the introduction of 
the quota system will leRd to the product.ion of inferior :Alms, the minority 
members tlrgue that theRe fUmR will alienate the Indian audience and t,hat 
the exhibitors will lose monev and there will also be Il restricted market for 
the Indian :AIm. ' The e tra~t  I have just quoted from the Report of the 
majority membel'R Mho",'s how in thc experienCl> of other countrios, this fcar 
about t,he production of inferior filmR is grol1ndlcsR. Even admitting for the 
sake of Rrgument, that. ~  to begin with, the Indian films lllRJ not rivlll 
:n "teebnique' '--on which Colonel Crawford put great emphssis-and' 
artistry, (he best productions of America, this is DO rea.son why the Inditm' 
theatres should not show 1\ cerhlin percentage of Indian films iu preferenC!o 
tl) showing completely foreign ones. 

OoloDel J. D. Orawford: 'rhe cinellllUI Hhowing Indilln filml'l show nothing-
else. ' 

Jlaulvi Abdul JlatlD OhaudhW7: The objection seems io be, Sir, that 
~he Western cinemus, if they show Indian filmfl. wi111os(! t,heir fludiencc. 

COlonel I. D. Orawford: T slIid t'xir,1ting Indian films . 

•• ulvl Abdui •• tiD Obaudhury: We know, Sir, tha.t the Indian film8 
of thl' existing <IuAlit.y ln~ el'~' popular with Indian audiences. We kuow 
that. the,," attruct greuter uudienccs than the Western films do. Tha.t being 
the CHIle; ored we put very great emphasis on the opinion of that section of 
the uudienc(!--T Rhall call'it II snobbish section-to whom an Indian film i!l 
hateful? We fire not here to pander to t,heir tllste. 

0al0D8l J. D. Orawford: I did not BUY the Indian films should not be 
shown. I said BOrne of the Indian theatres showed WestE'rn pictures while-
llame othElfS did not. 
Jlaulvl Abdul Kat.tD Ohaudhury: As t,he Committee has very rightly 

pointod oU\" thiR kind of Qudience has to be ~ red out, .of ~h t prejudice 
gain~t  Indian films. Colonel Crawford has pOlOted ~t lI\ hiS speech that. 
t.heexhihitorK would sutler if the quota. system was mtroduc:ed. Messrs . 
• T. }'. :l\Iudan and Company are one of the biggest exhibitors in India .. In 
Q recent interview given to the Press. Mr. Jchangir Madan, the Ma.nagmg 
Director, has said: 
. "The Oinematograph Committee have recommended wbat they call a modified 
quota aystem. While. as would become clear from our evidence before ~he  Col!'--
mittee, we were againlt a pure aDd simple quota Iy,tem, WI have DO hesItation ID 
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"c<,,,rdillg OUI' ll '~l SUppOI·t to the modified quota system a.I! propounded hy the 
majority members. 111 legard to thp adoption of the quota, (JUl' difficulty was that 
ill th08t' ttll'fttres which al'e patronillf!d predominenllyhy the European and Anglo. 
Indian publilO, It would Le inadvisaLlt, to inllist that Ind[I&n pictures of a· certain 
length should be shown. By the al'rangement for a transf"I'ahle quota, the difficulty 
n.r ('!lmpelling nil cinemaN to' exhibit a quota of Indian films has heen IIOlved, but even 
shaul.} a full and cO!lJllete quota Rystem he inaugurated, it should  prove an effectivE' 
pallillti\'(J jJl view of t1uo ,)resent mcna(,I' offered hy ~e l l'l11 Amel'ican iiI III produdng 
cII.IIl'itni.," opening out ill Imiin." 

• 
~o '  Ril', the biggest 'exhibitor ill India accepts this quota system. The 

final (Il'''l'UlD(mt which the minority members raise Rgainst the quota system 
is this: They say that. if AmericR retaliated by withdrawing from the Indian 
Inllol'kl't,' the lndinn cinemn tradQ would cease to exist. T confess, Sir, WEI 
In'C' not; ~r~' Illllch terrified I1t thil:! prospect. We would welcome it as R 
hln!'!o;in/;( rnther than as 1.\ disaster, nnd I would reply to the minority mem-
IH'r" ill the WOl"tJS (If the I lilt' I,alli. Lujpat Rai at the time when the motion 
!(>I' til(' Itppoilltmcut: of thi8 Co it~e was made. He. said: "1 would 
:'[lther rg(~ thut no fihm: C1xccpt, those produced in India should be exhibited 
in India. a·t all". 

So n11wh, Sit·, 11" to the objections rl1ised against the quota system. The 
minority membel'" not on1y faille those objections, but they have also got (l 
conl!t·ruetive proposa.l of theirs to make, Their solution ill: "Co-ordina.tion 
of efforts and eo-operation between the East and the West" . It sounds-
n~l'y nim', Sir, but ill of Httl(' pfactical value, This co-operation between 
the J<;!\Ht tUld the (~st iR nn adrnirBble thing, but the co-operation is of 
Dlany diifel'fmt varietip.s. The co-operation which the minority memberd 
t·hink of, i!'l the kind (If eo-operatioll that was exemplified in the production 
('If tl\() tihll "RlIirll?". 'rhcrc, the actors were Indian, the scenes were 
lnclian. Ihl' e l ri( l'it(~r waH Indian, the film WQS shot in India., but the 
l,r(,fit of I lICe! business, the fat dividend, went to the European Capitalists. 

Colonel 1. D. Crawford: WbJ? • 

Kaulvi Abdul KatlD. Ohaudhury: That WIlS because of tIle co-opel'tltion 
behn'(,ll 1<JURt and West, I 

Colonel 1. D. Crawf01'cl: DeClluse Indiun capital wus not forthcoming. 

Kaulvi Abdul Katin Chaudhury: If it were, that would not be a case of 
('o·"pernlioll bot ween Eust and West; it would be purely Indian. 

Now, Sir, it is not Qllly necessllry to (!llcoUJ'ltgt' UH: Indian cinema 
ind ~tr ' by means of this quotu system but it is also necessary to prevent 
f,m'ign dOlUintltioll ill the two other branches of the industry, the. exhibition 
Rnd th'~ distribution side, HOllourablo Members are probably aware that 
vt'ry l'(,('I'ntl,v t.wo vt'r.v powerful complmies, the Metro-Goldwyn Mayer Film 
('uq,c)rutiou, and the Pnrilluount Famous Players' Lasky Corporation, have 
Op'·)II·J hcad offieelo! at BomhlLY and they are going to open branches in other 
townf'. 'fhet'l' nre u)ready, Sir, two other American Companies in the 
fidd. till' r'niv('rRul Pict·ures Corporation and the' ]'irst National Pictures 
Corporlltion Now,· the representntive of this Metro·Goldwyn Corporation 
hilI' hCf'Jl plE'ItRcd to announce in the PresR that they will confine their 
:lllt,ivitieR oul,v to the diRtriblltion of film, and will not compete with the Indian 
produeillg indul'It.ry. We Bre "ery grateful, Sir, for this assuranoe, but is 
t'here anything to prevent this company or any other company acquiring 
t helltr~s in Indi" and competing with the indiRflnOllll firms? AM you know, 



:278 U:GlilT.AT'''S ASSEMBLY. [80TH JAN. 1929. 

I.Mntllvi Abdul Mat.in Chaudhury.] 

Sir, nlrend.\' this U.p.iversal Pictw'ss Corpora.tion has acquired 0. piot.ure 
theatre iu Bombay and they Rl'e cont.emplating taking the le888 of another 
th~ntr  Another Corporatic))l it! also trying to purchase land in Calcut.ta. 
lIud opeu thcu.il·t!S t.here. This dauger, Sir, of foreign inVDion of the Indian 
(~illtlll  iudu8Lr,v wus uut.ioiputed U)' the CinematogrR-ph Committee and they 
made this rt'COlnfllcndation: .  . 

"When nun-lndi.ms tlu'8llten In acquire int!.'l'!!sts ill nny branch (If this ilHlustl'Y 
~ r t.fAUI' t.o n~' l l'~Cl I'xtl'nt, oth 'r i~ ' thlln undE'I' the \:onditionll ano tt'I'!nS which 
,U'1l laill 11,,"'11 fOI' ~ purpose' of Hbaring in the quotA Kylltem nnd for getting the 
helle it~ ~lr l'oll(:clIsinns from GOY8l'11menl "Ild othE'r puhlic \)(ldiI'R, till' GovcrllDlPllt 
shuuld arm thllmK(''''cM with 11')%isllltin) POWI'I'S to I'xdlldp. ti ~h ('Olwel-ns from "l ..... lItillg 
ill this roulIt,ry." 

I lloiie'c with p]l'llsurc, Sir, thllt to this fflcornmendat,ion the minority 
w:;o ugreed and they said: 

"We d"sil'e 811 t ongl~  as un.r ClJllplII'ues thAt. tht'l'e h l~d lit;· 110 fOl'eilJlI dominatiun 
and til,.,l, tnlly .Indlan compalllc:; should contiol the Indian IndultrY. Consequently 
we agl'c~ that (loVt'l"Dmt'lIt should Ilonn tht~ el e~ with h'gislativt' po.wel'lI if lind ,,,hen 
foreign (1<lll1illut ion hll('omes imminent. 01' )Jl·ohnhle." ' 

:--;ow, Sir, IHI I -ll1I\'(: ~tlid  tid., fol't,ib'll domination whioh is apprebended is 
not ~l(lrcly imminent, it is flirt-'sd,)" in the field und it is, therefore, necessa:ry 
for thl' Oownllllent io il.l.ke Sil)jJS for the proteotion of the Indian industry" 
Now; Sir, if we accept (',o1onel Crawford's amendment, in plaoe of the ori-
gino] ltolloJution, we iguore the most important recommendation made in th~ 
a l rit~  Deport., that is Mle quott. system, The quota systt!m, 88 I have 
1:\.lreooy suitl, js the one :lnd only method for tIle (lllCouMgement, of the 
Illdillll fillll indnst.r.v. 

OOlonel 3. D. -Orawford: I diRagree. 

lIaulvl Abdul ]latiD Ohaudhury: 'I'he other recommendation IUnde by 
1-11(' Minorit v Committee lllav he very useful for the distribution, and 
(,:-thibitiou ~idc of the ind l t~y  but no definite suggestion has been ~ade 
hv t,lie Minorit" Commit,tel' t,CI luke t.lw plnee of the .qnota. system, for the 
developm£'nt. of tll(· prodlleiion side. Under these circumstances, Sir, I 
w()uld urgtl the HonsE.' to /lccept tht.l originRI Res61ution and not. Colnnel 
('rn oro'~ 1I111('ndment. 

Mr. W. S. Lamb (Burma: European): Sir. I rise to RUPIlOl't, my 
Honourllblt· fril'nd Colonel Crawford. It is thin" yenrs sinef', I first saw 
the hio~(l l '  and Rinc('. then T hnve alwnys tnkEm' pleRliure Bnd interest. 
in the :film. Now T am entirelv witb previous ilpeakers nbout the value 
of the (~inel ln  A )'(J(;ent writl'i· nhout the i utul'e of tb'l film said that in 
the history of Hell, when it comer; t,o be written. 0. good many ag~s 
would hnve t,e) he do voted to f'ertl\in American producers Ilnd I am qUIto 
in n (~e ent with thAt. Further, .tll,e same ~ntle n  snYR that the 
tlOWer (If the film for good or for evll 18 equal a~d ~t(' .. ol'~e~ ly  
Sir, it WIIS Imid. "Lllt Tnll write the songs of It llatIOn. Now It lS : (TIVC 

we Hill control of the movies Bnd if I have that J can ml\ke your people 
mllwkish inw'rtehrate or cri~ina  or, on 1he I)ther hnnd, good. patriot,ie, 
( ~lel n i 'ng citii'.ens". Therefore, I am entirely with the desire of 
T ndinDs t~ Rf'e the spirit of India kept in their films; but it ill at the pre-
K(!llt moment .. in my opinion. fl mill:" too ambitious desire. It. ('an be 
said now ihllt English produMl's, with 011 their techniqur> and e ericD~e  
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have not yet produced, they aro not now producing, ii'an'! thnt \:,\0 (~ ·oall· 
ed truly Englh!ll or British, 'l'lt(lr ~ it: an alien influonce, nn.l, ill order 
to getsolOething I'Bally llutionsl into their filUlIi, they luwe to nncreate, 
In India, fort,u.nutdy, they have not to do thnt, hut thel'e Ill'n vast Qreall 
lUld many milliuuH of population ~ntire y ignoruul, nnd untouched Uy (~ 

film, It ill agreed that it (:nn ue lllUdll an influclIct·, aud I ~g~l t' (  
~he Mover of the ltesolution and to others who IIl'e intereRted thab, in 
Bpprou.c,hing t.heir tu.sl{-it, is not I1n easy one, altlwugh ell-siar than tlw 
~ s  before the people at Home-they Ollnnot do without the Westera 
technique nnd (wen p088ih'Jy, tho gold of the Wost, ,As Colonel· On.w" 
frml point.ed .out to the previous Ilpc'akl'r, one of thl' !'enl rlll.I80M h~' thl' 
eli v ilh\wl !I \\'cntWl!Rt WIlS thnt Indian CHpitul Willi not avuilabJo, .We 
read in tho (widence of Mr, ~ l i  who wus "CSfwlll'lible ft,.. "Tho Lihht of 
Asia", thnt he couId not find money iu llldia, \VlwthtH', \lith tho tiU0tIL 
sy sk'm, it wouhl oopolisible to raise that money I do not IIllOW, Pel'8On. 
ull,v 1 think it, is not possible, I would like to flU the pre\,ious speaker 
jf Indin. is 1iI0 "(Indy to put money into the film bUSiness, wby is it that 
in t,bose va..st areas in mlmy towns 'and villages, it is imlloflfolihlt· to tinrl 
1llllemtlS:' They c&lll.\Ot afford to have them, 'nt~' yell-rll ago, when 
I Wt'nt nome from India, f(ll' my first leave, in the town where mJ Iloople 
wel'e-one of 10,000 inhabitnnts-even 20 ye'Bl'8 BPI'" thore were three 
cinomas rwming profitably, And the l'El8Son 101' thut is this, thllt the~' 
}uul menos of providingchcap llntel'tiainment in the sru.pe of films from' 
1,000 feet .1Ipwllrds, The trouble in my opinion with the Indil1n film iu-
dustry to:t}ny"-and I want to come down to sonw pi'tlCtict.lJ point;lI---iEithe 
inol'dinate lengt,h of the films, 0\14' friend· tbe previous spellk(lr foil upon 
Colonel Crawford forsuggest,ing that the Westol'll hOUl'I(lf'; would I1()t like 
India.n films, and he lSaid they must be made to Iilee them, In 1921. 
accortlill{l' t,o the figureR given in th6 Report, Uw Iwel'ape l ~ 1 rt h of tho 
Inclin.n elltll~e films was just over fi,OOO feet; that lB, it took 011 tlw (tH'l'ag(' 
one. and a qUllrtur hours to exhihit. 'l'lw Hvemgc film ill 1027 hail il1-
c '('il~cl to 9,000 feet; and 9;000 feet in l1di ~ takes exactly one hoUl' 
mOI'(', or t\\'Il and Il quarter hOllr8 to exhibit, l'ht' consequtlnce is tha.t. 
if \'ou forcu these Indian :IUros upon the exhibitors in 'wosten} ho se~  
the Indian film il:i the mllin film of t,he evening Bnd the result j" that 
,Western mOyio fans, looking at tbe programme, aeeing an Indian film. 
allY "llothin.!ll eloing" ood stay away nnd consequently, fol' the whole of 
t,hnt periornmnee, the exhibitor hns lin absolutely empty· homlc, It is 
an very well for l\1ellsrs, Mnilan, with their l n~' halls, 1:0 suy thnt Ilhey 
welcome this quota; but there IU'C other8 also, Bnd there i8 !lot tho li~ t

cst douht that they would sufter very muoh indeed if they WCl'(! compollutl 
to take Indian films, With regard to tho remarks made by the pl'e\'ious 
speaker, I should like to quote B li'ttle from a speech made by Sh' OMwald 
Stoll, who contruls theatres, music hnllll und cinmuns, Ilnd who hl\H been 
connected with the latter for mllny years, He if! also a producer of films, 
and he, says, !lpeaking at n general meet.ing of the StoH Picture Theatre 
.Company: . 

"Yuch Inuney hll8 heen invested i'n thl' 'making of British filnl8, \lndel' the en· 
cuuragement. of the Filma Act, These pictures in the main have not KOld well to 
flhe exhibitOrs beca.use more have been made than the exhibitor! wanted and more 
thll:ll! the, . exhibitor., undw the POWlII'lI of the Filmll Act, are forced to take, h~ 
that. have. 'been talcen, British exhibitors daim, with ellceptiollll, are injuring their 
1ln~ ti~i~ An experiellce is ag.linlJt l't~ ~ .. j·(·medy, and the .forcing of unwallted 
plclktJ'.es.w':t,o f!:lhibitorl i8 no solution of picture difticulties. II 



LBGtsr.A'l'[VE ASSEMBLY. , [80TH JAN. 192\)0 

[Mt .. W. S. Llllub.] 

Now, Sir, in tAlking about the quota the previous ~ el l er begnn by point. 
ing out thnt, instead of the film industry progressitlp\ it bad actually reo 
>trogradf.'d. I\ml he !'I1VI' certain figures. I think lw actually gave the 
numberlol of films. 'J:ut. I would point out io him /lnd to the House thut, 
wherens in 1 '' '1 d~ t·ht· foot,ugc of Indian feature filml'l passed by the 
ceusor Wilt! HB2,OOO fCf't, in J027·2A it WIl\,; 726,441 fAot, , something like 
an inC'rcnse of ahout 150 pel' ('t'nL As I said before, in my opinion the 
troublt, with the Iudian film to·doy is its inorclin'ate length. I shall first 
of ~a l mUktl a comparison .. Wheren& the length of the average Indian film 
is 9,000 feet, thf\ 'B ~r g(' Jength of foreign feature filnls is 6,750 feet; 
thn.t is to sn~'  the Indian films nre 88 per ('.ent. longer than the other. 
In the West, in Amerioll Imd the United Kingdom and on the Continent, as 
one eoulcl set' from the Committee'II Report, you hBve hundreds and thou-
toands of cintlmll8. anel there al'f' mnny ill very small t-owns Bnd villages: 
lUid in tllel!(' !'!man to n~  perhaps once II yeBr tht'!y see a film of 9,000 feet, 
which is thf' a.verBge length of the Indian film; not much oftener than 
that, beellUHe it iA more or less 11 Ruper film und t.hey cannot afford to pay 
for it. l ~  to.dllY you cnn find ftlmM of Charlie Chaplin Rnd Harold Lloyd' 
of n thousnDcl fect and upwBrds. In the early dRyS I remember goinpt to 
oinemny to Hee BunniE' in ;lhout. t.il011'tl1md ft·ct. It kept, yOll amused 
for Ilbont, fiftC'('n inllte~  Ilun vou were not fluted, Rnd looked forward 
eagerly to the Ilt'xt ocollsinn. "Another point il-l this, that if you hRd & 
short thOllsI\nd feet, or two t·hOUSllllJ feet 1n the programme, perhaps for 
R fourth of the ('vening, you wer('o quite rendy to put up with very ordi~ 

narv. flnll indped hl\£l films fIJI' thl-' refit of the i'iulP, provided this was Ir 
goo~l one:; lind by means £If t,hese short filtns thelle small cinemas were-
enabled to open Ilnd keep going Bnd stillnre open 'and keeping going. Now, 
Sir, jf the: Indian producers hnd the slightest knack for the business, they 
",ouM hnvc drawn from the experience of America. America Muld not 
J)()ssibIJ make t.hese long MUllfll' fHml> nnleRg. they alHo produced, at the 
SIl.mO time, thege IIhort films of one, two, three or four thousand feet. It 
is not the (':AAe that if ~'o  have made fifty thousand feet of film. say 
iV~1 film!! of t.en thousand feet fll\cll, you make the same footage only of 
small fihnH oC vurying footHge. The law of increasing footn.pe wonld 
oflerllte. If tht' Indiun pmrlncers undertook to introduce these up and 
dOW'll country, there is no question whatever that they would have 8n 
(OutIl't for t·hel'l'l without fllly quest,ion of (L qnota whatever. That is my 
'main point. 

~o  Sir, with regard to poslliible IAction hy Government, it is said 
in the RcJlorl {I'OJIl tl", Director of the Cunndinn Governmf'nt Motion 
Pi et,nr(" BureAu: 

"We all10 u.ke advantage "f th.' now dll,,:olopments in the induHtry:-tile narrow· 
Kallgtl filmK, 9 IND., 16 mm., and 28 mm., de81gned fOI' perllOnal use-which have been 
.bowing a most amazing expansion in the put year. It is oxpected tllat, in tile near 
fotur£'. dul' to the excl!ptioliBI gruwth of this field, to enter into the active produc. 
tioo of lit 'a ~t  one type of thll8f' typ .. ~ of films Oil our own. II 

, 

No,,', Sir, my wi •. :md 1 hllw rod (lt~d something like the equivalent of 
about 25,000 fect standard film of these smaller 16 mm, films and there-
fore I enn spenk with 3 ('crtuin IIT!1(.unt of authority. In 'lI).y opinion theRe 
8ma]) films offer n most (·xcelIent· opportunity of propaganda, ~cono i ally  
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Tl'hese films are by no merms toys; they clin be shown actually with a, ill-
expensive projector, and tho outfit does not cost vcry much. They can 
r~ exbibited on a screen Il& large fls the ordinary bioscope, that is, At a 
dis(.ance of, from fourtoon ftJet up t;u a long distance. 'These films. 6S I 
have said,with a not vt.'ry expensive outfit, can be attaohed to travelling 
cinema!!, could be taken Clown to schools, ond co ~d he exhibited in the 
opon or anywhere with very it tl~ oxpense. The greut vlllue of these 
smtiH films, hm,nwer, in my opinion lies in the possibility of getting IndiAn 
filIus inh'Ol'luced in the West.. In att.cmpting to get fI. (lOnnection with 
the West, it is illlpoRRiblp to think in t(~rrr  of filmR like 8himz ond ~a('r ice  

'l'he spearhead of Americlm und other films in India consisted of films of 
a thousand feet or 80; and it seems to me that in those small films there is 
" most excellent opport-unity for IndiA ,to get tho spirit of Indin into the 
very hIJJl10S of pe(Jple in Amerien 'Ilnd the United Kingdom. MUlly t.hou-
sands of visitor!; (lome to India overy yenr; and, at It'ust wIth the 
.Americans. every Hecond or third persoll ho,s 1\ cinema camera and in nearly 
all Cllllns thut mctlOs also n pt·ojectnr. So tha·t, if enterprising Indilln 
producllrl:l OIln mulw smull films, of uny numher of subjeuts-I i,ouk A. film 
the other day which .I oalled "a Mornin"" in Chandni Chowk", ond I BID 
sllre it will give pleRflul'P to my friendR-they could make ·positively 
hundreds 'ond thousanc'lf\ of these films, nnd I have no,t Lhe slight-est doubt 
they cOllld orrnnge with the Koclilks or other people to make n business 
of it. I CUll quite (' ~ily imagine with what pleasure !In,l c1elig'ht ~isitors 
lIomillg to Indin would fall upon tbe/,Je and buy them and tnke them home 
to England and AlIll'l'icu or whel'llver their lJOmes urc. There wHl be no 
difficulty. Of ('ou)">ie, t,hel'C is no ll ~tion of f19tting into oil'(luits or 
cinema housps. 'I.'hose films go into the very homes of jih., people. In 
1 1~' opinion, it, would form one of the beRt firms of broud-casting, much 
bl'tter t,hlln t,he wirelc.RF! or nnything elsc. Sir, I fiupport the Bmendment. 

JIr. B. Das (Orissa Division: Non-Muhammadan): Sir, I was one of 
thos(' d l~ t ng 'l'homRSes who questioned the Government when the 
Honourable the Home l\lember brought .4 Resolution on the cinema film 
indllstry before this House in September, 1927. At the time various 
questions were ein~ discussed in the Indian press 'about. the cinema in-
dust.r)', Bnd t.he underlying pvlicy of it was Imperia] Preference. On the 
7th of. September, 1927, the Leader of Allahabad gave out the whole truth. 
There was 0 gentleman, n Cnptllin Mali us , who was touring at the time 
in India and writing Vnn01l8 things against American films, Bnd carrying 
011 It ,'igorouf\ prop'fi/;'nnda I1gllil1st t,he AmeriC.flns. So the IJcad03r wrot,e 
'thus: 

",A Go\'ernment official wrote to Captain Kalins, that. 't.he claue. of film' which 
Iol'e lleing allowed to circulate in the cintmJaa. of India are JDOst damaging to English 
prt'stige'·" 

-·t.hat W[l8 the question-' 

"and that if the cinemas were in the hands of anti·British people tb.y could not do 
much more harm 1'<1 thl' Empire. hy r i ao~nda Alms than l:iy continuing to use tb. 
existing series of filmB. Captain Malina writes that the Director of Public Information, 
Oon'rninent of r ndi&. ... 

-111m liony Mr. Cootman is not here to contradiot it Jf that is not true,-

"sent A let.ter t~ cel'tain localaut.horitiee whert' his lecture Wall to be d~1i al' d urlin, 
that H "ae very deeirable that he lIhould have 'as good a~ audience a. pGIIible I it i. 
good propaganda for us' .. 
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-1 thi~ (  he meant, it WIlS good 1'1'Opagn.ndH 101' the Government of Ddia~ 

"and, therefore, to be encouragl!,l", . 

Well., Sir, t.his ~ tn n MnJim:, at tl (~ twu. wl·ot·e ill the Cine'ma 01. Augu .. 
11 against t,hese rneri(~( l filIUs, I IIDI son.Y my Honourable frie.od 
,SiX Denss Bra.\' if; not 11I't'f>t."nt, becauHe he if! ('r ~' Iluxious that good rela-

~l  Hhonld he III/l.intnim.'d with foreign GllVtWUments, and I do Dot know if 
the Foreign Sceret.ar.v nPTlrovcR of RUch propagandu against the Amerioarr 
~t t ti  with whid. Indin \l'antl' to mnintnin good )·elntions. Captnin MnHnR 
wrote thus: 
"J bave visited d,,_ .of all typt.'II, from the> eheapeat native shack to the mOIl 

mudern theatl'e, By meaus ,if intel'pl'etel'/! 1 h~ tl diacualll!d the quelltion of American' 
films with nativN of t,he jUllglc villagel', with COOliN, "nd with Indian" of every 
claM Qnd religion-H indua, 'Muhammad'ans, ParRis, Buddhillts; with Indian Members 
III the Legi8lative All8elllbly, with principal. aud prof_ora (If univeraitillll and hud-
..... tel ~ of schoula and oollegtll; illdulitrial magnawI, editou and joumalilltll; moo of 
lICi6DCt' and men of till' Churcb-f·rom the educated IIcholll' dowD to the lowost Rollu. 
I have talked over t.he problem with the highest BI'it-ish authoritiel in the GoverRment 
vi India, with EnropNn bUline.BlDen, with Army chiefs an/I men in the ranks, and 
t.be !ee).iIllN of utter disgust and resentment, the wholt>lale denunciation of the average 
Amer;can .Im And its evil (,f(eet Oil the prestige IIf till' .;Ul·0118l\n in India ~'erl' III> 
overwbelmlllK that I "hollld nof. lit' Rllrpl'ise(l if th('~' took matters into their own 
Jlpdll .  .  .  " 

l'l\C l n(lel ~ ing reicrl'flCe eVllrywherc i" to Briti"h pre/ltigc.. Then furthel' 
on hi) SAYS: 
"White-women ill dl·unk.'D brawls, tL'IU'ing t.hei!· gorKtlOIls dreaseH to .hred. while 

white men look (In 81ul applllud; theae are II mere sUjlgestion of IIOme of the t.wnp 
wbich T hn.vl' ReeD on the screen!! of India, the thingR which must be swept away 
before it il too lllte. Ameril'nn inftuenee ill pl'nneating many sphere. of Indian life" 

-T wish it had, heMu8e f.hp.Jl India wou'l<l attain her liberty 800n-
"and being hacked lip by I.hl'! AmericlLlIiMIItion of Ihl' cinemas. t.hes.' orl l h i o ( l'~ 
atld p"yeho\ugy quacks find thl' l'l'upinq (·Unll',"·:,t.ively I'IISY'." 

~t u!;\ hope in spite of such vitnpf'rlltion!';, iI will F:tiJl maint.ain good 
Tf'lat,ioDI'I bet·ween Indin. nnd Amp-ricu. 

Then,Bir, I lookcd nt' t·his "lulwlmlccl chi1cl" of Ule "Jovernnllln[· of 
Indin, I mean the Indinn C ll ' ~ togl' h Conuuitt,flc. '('his child pro-
bubly canl(l into existence by llC('Qurumcl from thut grand. Moghul woo 
sits in the India Rouse in n dark l'OOm" the Secretary of State, nnd iSSlleM 
commands to his harem here, the Government of India. The child Clmw. 
into existence through n. Resolution of th ~ Home Secr(!tllry. When this 
Cinemn Committef' cnmfl t,,) rf'port, it recommeTlcleil t ll ~t thl:' tilnt iuduatl'y 
'wopld have to he supporterl by the Commerce Dopartmf'nt. r find thot; 
DO ropreBentntive of the CotnIQel'flP Department is preRent on tile Govern-
ment Benches, {\J1{1 I am iJleJinml to think that this Repol't will probably 
he thrown on t.Jll' sholllders or f he [ndu;ltries DopnrtmclIt to consider it for 
n whiic Bnd then give ii, n· decent buriRl in the arehh'eM of the Govern-
U'lcnt of Iucliu, wherr HO lUany things Wllich make recolllllloudation", for th(l 
bptterl1lcnt of the peopll.l of. India iLl'O igl~ollhol d  1 t R('CJn8, the Report 
ilol nn .. UD\\"H.l1tccl ch~ '  

"\,. ' 

Sil', I lookerl for' t.he geneHis of the eillClJill illlJlliJ'.', :mcl T null (Ill pllge 
116 .Gf' tbe Cioomn Gcmmittee'B Report t}lnt : 
"Il;lfly in. 1996· Ute Federation of Ul'itililb lllli atri ~ ul'ged that American ilms IIff' 
4et.erunent.l4. t~l Bl'it.hlb preatip Md prejwlicil!l to the intlll'.,.tll of the Empit'e. eep.-
clall)' In the 'DominionB which contain Inge coloured population" ... • . 
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1. ~l t t,he Inditm '(~t o  of t,he Hous(' to note lihe wOl'dt'4 "coloul'ed popu-
lutiollf;" ! But I um glwl the 'l'imtB of In(l;c, condem.ned thiK at the timt-. 
rh'p Tim(!s of Indw'lI comment Oll this was: 
"Anll·rican film. should cel1.ainly be fought by lIusiuess competitwlI, bllt to t,ry w· 

.• Uppl·lI8S thenl loy 1\ hypoCl'itical ploa for Imperial welfare i8 ridiculouM." 

At tho SIIIlle time, while tho .i"edel'.ltiou of Hrit.iKh Ind\ll'ltl'jes \\,,,,, t'r,\'iug 
to IU'gc this, nnl)tlwl' associate body from Engllind wus n.lsl) Yisiting Indio. 
It 'n~ the British Socill] Hygil'11(J Coullcil, Incorporated. Whetbt'r it 
carne to India t·o look into tho hygil:lDic conditions of the eo l ~ of i1\(lia 
OJ' the Britishel'S  tha.t live hel'e, I do nGt kno\\', But one of the memo 
bers of tlint Committee, M.'",. 'c, Neville Rolfe, went. out of her WIl-\' aner 
l'enlllrk()d about the Indian peopJe RDd the cinema shows. depreclltingly .. 
Tlw mm.t Rtrikin,!!l pronouncement of tlw Deleglltion'l; memorllurlum ill its, 
,opening p,!rBgraph which rWls nsfoI10\\'8;-
"In every province sud State visited "y the Delel'atioD the! evil infiuPllt,l' of the 

ciul'mB was oited by educationist!! and the repl'96(!ntatlve citizens as one cif the major 
fuotcm.. in lo el'i~ 'lit. ~t a dard til ~ t e conduct and t..Jereby tending to inCrM81' the 
di~se ination of disease." 

J should think MI'H. C, NeviIJo Holfe might II/lve Leen II sistur of Mit;H 
.){nt.}wl'ine M'u:vo. So whan we compare statistics and the dutes ns 'wI!' 
us the origin of propaganda by' the Federat.ion of Britiail Industries in 1926, 
by 1m nHSOCliBted sister OotnDlittee, the Eritish Social Hygiene Gounoil, 
n8 nll'lo thp. visit of Cnptllln Malins, we cnn find where the shoe pinchtlR, 
awl w(' nl~(  know whItt WIlS the Government's intention, \Ve furtlll'r' 
lmo\\' fl"om thiR COl1nnitt{'e'!,! Report that there WaR B ('ot in~ of till' 
ImpC'rinl Conference' wherc it wus d('cided thut Briti"h fHmH should hl1 ~ 

lll'd"renC'c in the Dominions lind India. Well, Sir, we hnve had in~t nCC  

on thC' floor of t.his HOURG of Imperial Preference, of British llreference, 
Although we condemned Blitish Preferenoe, they hf.we got Rritish Prefer. 
('nct> in t,he te(~  industry nnel in 'lflrtnin ot.ho)' thin~~  So, the Imperinl 
Committot' wlJ.uted also l,refeJ'cntial treatment in the film industry, Pro· 
hn l~' thnt "'OR H,p IIJnc1el'lying motive why Government. wanted this thing 
to Ill' discllRRerl. Hilt. they found tont thi.ngs had gone Wl'Oug. Instead 
oJ giving profel'e}ulll to HritiRb film industry, the Cinema Committee hnf-l 
l'oport,f!d HlIlt the Indirm film industry should be proteelied by cert,ain n t hod~ 

which J entirely npprovo, lind I wholeheartedly support the Resolution 
llloVI'I1 ~  my Honollrublo friend, Kumar Rannnjayn Singh iil biH maiden 
speech to (h~y  I do not at a\1 support tho amendment moved ~  my 
gallllnt fricnd, Colonel CrRwford lind supported by my Honourable friend.. 
!\it'. I.a.mh. My Honoul'llblo friend, Mr. Abdul Matin Chaudl1Ury, has abl,\". 
ll'cplied to the remarks of Colonel Crawford, and I will only refet' to one or' 
two incidentnl points in the course of my speech, My gaUBnt friend. 
Ooluutli Crnwford, spoko 80 much ~inst the quota system. I would only 
nHll t·he nttelltion of this HOUSl1 to one part, of the Chairmun's note on 
tht~ minute of dissent, which is added to this Report.. At page 177, palla· 
~rn h !'i, it BRYS: 
" 
"A!! regardll para,graph 2, the fact8 al'C stated all'eady, .At tho time the dieCiaioDB 

we,'o taken it was II-mnj01'ity deci8ioll. The fact that Colonel Crawford latel' on 
1\g1'erp' .with the two oiBMntiont8 does not "ltai' thll fact, it' is a majol'it.y deoi.ion·-.. 
j,bt}ulI:h i~ jll It facfA)r to be taken into account in weighing the value to ·be attaehe~ 
to fbe o ~ni on  Thll Chairman ia unahle fA) understand 01' follow tho romplaint in 
narajlrapit 2 heroin,· Even in II body equally divided a majority decision is ruchl'd' 
by' the "{ilhaiMinm's ensting vOte alld that occasiim did not arise' in tbis' cRse," 
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t.'nforlunate1y, for us, we who wish to see India developed on nationnl line., 
there ill here 1\ Blear rflcittl cleiwng(1 b!'twoen the IndiRn nnd the Europ"Ril 
elOlllent,s of the COlnmit,tee. 'rllllt ifil a m!>st unfortunate thing. 

I will only drnw the utti:lntlOll \)f my g'aJhmt floiend. Colonel Crl~ ord  

to just, n lint~ of his speech which he delivored on the 14th September, 
1927, in this l~e while he WQs speRking on the censorship of cinema 
"films. He snid: 

"In our hi.toric lifE', t.110rl! a.re romantic nnd histm'ieal inoidentlt which would make 
'\'8ry adlllillable pioturo if t.he jndu.try is controlled and lIuided on right. linea, and 
altogethel' we have a grtoat opportunity in India of producing fillllJl which will show 
to 'the otber parts of the world whftt India really is, and that, to my mind, Bir, isa 
'mfttter (If very great importanoe." 

I am sure in 1927 Colonel Crawford had the idea of developing 'the Indian 
film induatry; ann this. morning the burden of hi~ whole Rptwch WIlS to 
PQt·ronise the exhibiting part, ()f the indu!ltry. 'fhnt, is no industry; thnt 
iii! a show. i~ hi it ion ill .nowhere nn industry. 

Colonel 3. D. Orawford: My point ",os t,}mt the quota system would, 
in my oJlinioll, lead to certnin definit-fl disoovantages to the development. :""If 
the film industry in JDdill It if! on no other ground. I am quit,fj "Willing 
to exalmine it at 1\ later date. 

Mr. B. DII: I am glad to bear that. Of course, my. friend is entitlE'd to() 
have hIS own vi('wS and "We Ilrc E'ntitled t,o have our views. But I cnnnot 
unrlerstnnd why hl\ should like to re~ e his opinion for R future date. In 
my gallant friend's own country. in England the British Government, have 
adopted tlie qoot.A. system. EVE'n Germany has adopted it, and Japnn also, 
which elUDe later in the development of hcr AIm industry. J have just looked 
into t,he Jap8Jlet;e Yenr Rook, 1929, anel I find thnt .Tnpan hit!'! cohnpletply 
evercome the foreign o ~tition that sh~ lHId before. T "\'Iill iUllt "(,Ad n 
few lineR on the clevelopment of the Jnpnnese film inn str~'  

"Thougll handienpperl hy i r~r  .. ('t I'lJuipment t,helle IIhldios a'l'e producing piclure 
1I1uye almOl't. all ~od M in other countrieR, only they have not attained tbe elCport.abJe 
stag('. (!hiefly becatlRe il ~ (If .Japan pl'Odm:I'd fthroad, despite their ahflurd re rl'll('nl ~  

twn of ,Japanese ma.nnp.l· and CIl IIWm , are acceptahlf.! to ignorallt "peet.atan." ' 

What I wnnted to Rho"\'l' was that .Jfl.pa.n WRR meeting her own requirements 
in film p,.ooootiot"l. 

GolOBtl 3. D. Orawford: My point if; thnt· you do not necessarily give the 
sllm.. ec1i~in  to pE'ople suBerin!! from different di!lf'AAes. Thnt is the 
point. 

Mr. B. Du: It tlepends upon thf. rloctor's diflWlosis of the disease. We 
RrE' the (foetorF; and we dingnose. Our MRe is that it iF; in this wav tha.t 
the> Indian film induaWy must be protpct.Po and the recommendations of the 
maiority of this Comnlittee we npprn"t>. 

M" Honoin'Able friend, Mr. Abdul Matin Chnudhury, has quoted Ifr. 
Mada.n'svipw, Rnn T know n]AO. t,hnt tae VAri01lS Tndian erchan~s' Chaltn· 
ber,; hAve Approved of the quotn system. 'rhey (lid not think of it before, 
,",ut whenthev 100ked intt> t.b-e development of the industry they thought 
i·hAt illll.t, w'ns 'th/\ onlv wA,..-in which the industry could bedenlopec1. 
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I will a.gain touch  on the oontroversial topic of Imperial Preference in 
th~ li"ht of the recoDl'mendations of the Report of the Imperial Committee. 
'This is what the Cinema. Committee observes in its Summary of Conclu-
.sions: 

"The question of Imperial Preference i. in fact bound up with ilIlIues political, 
.racial, eoonomic and otherwise." 

I do not think that India. at present oan be any party to those Imperial 
'Conferences where we have no status. When I have equal status, when 
1 lUll an equal partner in the Empire, I am ready to discuss these queations--
whether I give preference to South Africa, 01' England. or Canada. At 
'present I Rm treated I\s nn inferior Rnd I 11m not going to consider whether 
I will tRlm part in nnv of the eoonomic discussions whpn I have no right 
to 4iscuss political issues and have my 0\\"11 sny. 

As regards the recommendations which will help the development of 
fobe ind s~ry  I will sny this. I am glad that my Honour!lbIe,friend the 
·Commerce Member is here. Whenever any recommendation IS made to 
raise the customs tariff, he is alway,s glad' becnulle that brings in extra 
revenue to his colleague the Finance Member. I will be glad if the duty; 
on imponed 6lms is inoreased muoh more than it is at present. I a.lso 
wholeheartedly approve of the recommendation that the duty on raw films 
should he nboiished, and it hBppens to be a very small 109s to Government. 
As regurde the recomlmendation about educational fUms which the Cinema. 
Committ('e hns made, if it is proved that certain imported films OOlne espe-
<l;nlly for the bene6t of the cducn.tionnl institutions, the recommenda.tions 
-of this Ctmtmittee should be IIdopted Rod t.hay should be brought in without 
Imy duty. I would refer to one impoTtant aspect of the reodrnmendations, 
not ae. regards the development of the film industry but &8 regards the 
sensit.h'eness of the India.n mind over the misrepresentation of the Indians 
in films produced abroad about. Indian character and Indian honour. I 
think AmeriCR was recently guilty in this matter. LAst sesRion I askfJd 
110 question whflther a ceTtain misrepresenta.tion of t.he charRcter of Indian 
eocilll life was staged on the American stage nnd whether the Gov-
(·rnment of Inoia., through the British representntive in America, 
rl~ rcsented that such unwarranted representation should not he tole· 
rated. Mv Honourable friend Sir Denys Bray at the time assured me 
thnt the British Legation in AlrnericA. haod been written to. One of the 1'e-
commenOAtions of the Cinema Committee is that whl'n nm' other nntion 
misrepresents Indinn !'Iocin] life nnd Indian honour, the Indian Government 
should make 1'CJlresentations through the British representatives in those 
·countries where Indians are represented RS crooks, villains and men of low 
('haract.er. I hope the Honourable the Home Member and the Polit.i(ll\l 
Becreta.ry will look into that Ilspect of the thing. When J g'Rve evidence 
'befol'{\ the Cinema. Committee, J told them (I do not think mv Honourll.ble 
frieno C()]onel Crawford wns there) that R poor country like India is being 
·elCploitNI by the exhibition of forElign fil1ms. Inditl is nlready ba.ckward. in 
{Ivery clirection of nntional development owing t.o the present Elyptem of 
Government. I nm not IUlxious that we should rapidly ndvAnce In t.he 
matter of the cinema. industry and multiplication of cinema AhoWB because 
thnt incites people, to cio violent aelts Rnd cotnmit ~olent crimes. Although 
the Cinema Committee Report sa.ya that crime has not been encournged in 
Indifl.. I think that the burglaries that took place when the Great Inaian 
Peninsula RBilwl\y chest containing money WitS burgled from running trainR 

B 
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must bAne been the work of those who got that idea from the cinemA. It 
vmt:l done by guardll, r il l ~ IlncI other employee!! who must have got the 
idea from the cinemH films. I /lIIIl not anxious that Indil\Ds should learn 
Buoh met,hooR of crime. rrhe nationul income of the Indinn ]Jer capita. is not 
more than Rs. SO. I 8m subject to correction if the per capita income hni' 
gone up-·nnd he cnnnot afford to spend this money on amusements. 1£ a. 
national government in India oomes at any time and I participate in that 
government, I will see that heavy taxation is put on all films that, IU"8 
imported into Indin. and all sorts of amusements. But thnt da.y is fa.r oft. 
I do not like thnt my money should go to foreign (:ollntries. So far as I am 
('.oncerned. I dQ not get even sufficient time to go to these cinemas and 
tllClltres. Our objective should be to develop the nationul reBOlll'('el!. 
My HonournbJe friend Mr. I.8mb referred to the wiMless. the rl\dio and 
t;hings o1f th"t kind for hu.mnn :lmupemenb. I know my Honourable friend 
M'r, Lnmh t.nkes I(een interest in private cinemaR. If the EuropeaoR are 
anxious in India to have their own films, let them start. private shows on 11 
eo-opertl"tive basis." Do not try to bring expensive methods of )uoxury among 
Ollr people by which most nf our money goes. It dt'o tet~ thE> nationa.l 
wealth. 

Mr. W. I. Lamb: I said these were for export. 

IIr. B. Daa: That ill my view. I do hope that when (,he HOllollrubl, 
Member on .helltllf of Government replies he will accept the majority recom-
menrlations fu)]" and IIccept the RCBolution whifJh wy frirnd Kumar 
Uananjnyn Singh has 80 ably moved. 

Kumar GUI,nand ~ (Bhagalpur, Pumea and the Sonthal Parganns: 
Non-Muhammadan) : Sir. I rise to" support the Resolution that has bern 
moved by my Honourable friend Kumar Rannnjayn" Singh. The Resolu· 
tion, as the House will see, consists of throe parts. In the ,first port. th:· 
Resolution recommend!! fo the Governor General in ('JOuneil to give effer.t 
generally to the Report of the Cinemn Committee. The s"econd part Jays 
special emphnsis on the recommendation of the majority of the Commit,tee 
with regard to the quota system. In the third Plll't, it recommends t.hat 
effect be given tn the unanimous recommendation about compulsory 
registration of persons and companies engaged in the cinema inrl st~  

The HOllse will remember that when the mstter first comE! before it, 
in the shape of a R.e801ution, whieh WBB the genesis of the appointment of 
this Committee, doubts were expressed on this side of the HouRe with regard 
to the intentions of the Government. nnd it, was thought that thnt WBS 1m 
attempt to introduce British Preference or Imperial Preff!renCe in the matter 
)f the cinema industry; but now when we have got the Report in-our hand", 
we find that the members of the (lommlttee have disposed of thnt ques· 
tion and they do not think there is Anv reMOn for either British Preference 
Crr Imperial PreferencE', • 

If the members of thi; oti~ ili't~~ 'to ag  ~ the e ort~ 
para. 210, they will see that the menlbera of the Cinema Com-

I 1'... mittee have said: 

':'We have carefully conliidered the Resolution passed' at tlU! "Imperial ConfereDce 
of 1i26 io~eth 1' with the COllnf'cted papl!fII. We have" read the r~inl  of that 
r,onferencl! as al80 thE' re('( endat ion~ (If thE' General Economic Sub·Committee on 
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which the said RellOlution was baled. We may say at once that we are unarlimoully 
of the opinion that 110 recommendation!! in the directions indicated at the Confetence 
are neCeSIJB1·Y·" 

Then a pointed reference is lnude with regard to British films in para. 217 
of the lteport, page 101:-
"Considering tb questioDs ,?n its economic merita a~ ~e are ~t~ ied tha~ thea;a 

ill 110 lIt'I'('lIsity fOI' IOny prtfel'elltlal treatment for .the admIssIon of Brltllh films In tillS 
countl·Y·" 

I hope, Sir, thllt these important recomm'cndations, on matters with 
regard to which doubts were expressed in this section of the House from 
the very beginning, ",ill he Rccepted by the Govemment. 

Now, Sir, when I speak about the Majority a.nd Minority Report.s, I 
think. Uw words require some expla.nation. Indeed what is termed the 
Majority Heport iR the Indian lleport, because in the Majority Report, we 
find that we have got the Indian Chainna.n of the Committee, Diwan 
Bahaour T. Rnngllcharinr. bllt for whom I do not think the Majority Report 
would have been the Mujorit.y Report. We have Mr. K. C. Neogy, a distin-
guished Member of thifil House, and another distinguished Indian Member 
of t.he Committee, the Honourable Khan BBhodur Sir Ebrahim Ha.roon 
Jaffer. The Minority Report consists of a11 the non-Indian Members of 
the Committee, con8iRt.ing of two officials and one non-official, a Colonel 
of tht· Brit'ish Army, who is also II. distinguished Member of this HOllse. 
who lire rnnged on the other side. The majority bas been made by the 
casting vote of the Indian Chairman. So, I would rather te.nn the Majority 
Report. t.he Indian Heport, Bnd the Minority Report, the non.Indian Report. 

With these rernltl'ks, Sir. I think the House owes it to the ~ ers of 
t,he Committee t.o cO'Q.gratulate t,hem on t.he mnes of valuable infonnation 
they hav(' collected and the first attempt t.hey hfLve made in putting the 
ia<>t,R about the ('inem" industr.v in this Report. I think the House will 
not disregard thllt attempt which they have made. The recommendations 
nre t.oo many t,o be dealt with in detail wit.hin the time at our disposal 1 
wou1<1, therefore, only refer to one or two mllin points in the Report. The 
bone of eontention really is with regard to the quota system. I think: 
thnt 1lH' CflflC for t1l(> quotn sYRt.em detl~i1ed in para. 91 of the Report has 
heen er~' errrphnticnlly put by the IndiRn Members of the Committee in 
pnrn. 14ft I nf't'cl not detain the Houf!e by going t,hrough those pnfagraphs, 
but, I must draw their attention to the fact that; the obje('tions t,hau the 
rninnrit,Y or non-Indinn Rection of t,he Committ.ee have heen verv pffed-
ivel.\' tUIRw('red h,Y till' Indian section of the Committee. If the House 
will tum to pl\rfl. 14n, page 72, they will see that: 

"The feltl' exprossed b:v tho minority that it will lead to the growth (If mushroom 
concerns Rnd the pl'oduction of inferior films ill not a serious one. The samEl fear 
haR bDt'n invBl'in\,I:v mentioned whElnevt'r the 'Iuota systE'm has hE'en proposed in any 
col nt~y  and yet, the quota syatem has survived and found acceptance, even in Great 
~rlt~ n  and ill spr.eadin/o!. Far from having t,hat .effect hi~h t.he !ninority apprehend. 
~ 'WIll act nR an .ncenhvll to every producer to Improve hiS qllallty 80 as, with the 
aid of. the quota, to snit bElUer tastes and audiences. On 't,he whole the majority 
are satl~ ied tha~ it is tl~e on!y BOund hasil on which we can develop' the growth of 
the I!ldlan film Industry 11\ f.hlB country. There will be It larger number of exhibitor. 
or~erlllg good. film.. and co eti~ion will be kept up on. on account of the higher 
prIces they Will offer for better film •. " . 

~o  Sir, I think the Indian section. ofiile Committee hAve got the 
Indian mterests at. heart -much more _ tba.n the non-Indian section. I do. 

JU 
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not mean any disrespect to the signatories of the Minority Report, nor 
have I doubted their good intention., but I claim that the views of the 
Indian Members, especially the Chairman, who was referred to so highly 
by the Honourable the.Home Member when the question of appointing a 
committee wail taken into consideration, should have the greater weight. 
If the Government do not do that, its bon4 fide. will be doubted. 

We have got, an extract from the speech of Sir P. Cunliffe Lister in 
t.he House of Commons on the 12th June, 1928, in the Supply Committee, 
which is very significant in view of the fact that it shows how in Great 
Britain the quota s;vst,em has enabled the film industry to progress. 

He says: 
"I want to add one word about. oue other Act deeigned to UM British produc-

tion and Britiah trade, namely, the Films Act. That Act. ill undoubtedly already 
showing itself to be a ,ignal success. Of 932 films regiltered up to date, 104 are 
British. Of the total It'ngth registel'ed) over 12 per cent. is British. Take long fllma 
alone which are most important; over 13i per cent. of the films registered are British 
films, and that mean. that we have more than doubled the number already required 
for the quota. in tbe first year. There are more than 20 British maker., studios are 
being bUilt and enlarged, and American distributol's. are buying for distribut,ion here. 
But what is most important and what is the real test is not how far we are carrying 
the distribution of British films in this country where we are far exceeding the 
quota, but how far· we are carrying the diatribution of Bdtish films 
aud where they are only going to take them on their meritll. I 
venture to ~ that I am sure it is the only way of getting quality and 
of spreading Briti.b films outside. Distributing agencies have been started for di. 
tributing Brtish films in Australia and !lrew: Zealand. A block of British pictures 
has been sold to one of the largest American distributing houses for distribution in 
America. Arrangements have been made between British and German distribnting 
companies for mutual distribution and the distribution of British films in Germany. 
Arrangements have been made for distribution in France, '&ther European countries, 
Asia Minor and South America. There ill pO quota in thOl8 countries and Britisb films 
are makin, their way into those countries, and are being distributed on their merits, 
-because thiS House Wall wiee enough to l18e that they had merits." 

The advantages which accrued to the British films in Great Britain in spite 
of the "quota system ", which the signatories to the Minority Report 
dislike, would, J think, accrue to India. if the quota system is adopted in 
Inilia and ecouragement is given to the film industry. These extracts 
show that the quota system has helped in improving the quality of the 
films n.nd I do not think there is any substance in the apprehension that 
f.he quality of the film wil1 suffer by this system. . 

Wit·h regard to compulsory registra.tion, I see there is no divergence of 
<lpinion and I hope the House will have no objection to agreeing to that 
part of the recommendation. 

Before I sit down, I would refer emphatically to one of the recom-
mendations of the Committee, namely, the recommendation with regard t,o 
the grnnt of scholarships to Indian students who go abroad to qualify them-
selves in the technique of the industry. The Honourable Mr. Lamb has 
just referred to two facts which are, according to him, responsible for the 
inferiority of the Indian films. lIe thin.ks that, even in India we require 
Western technique and capital from the West. In these respecl.s, he 
thinks that we have now to depend on the West. In this resped, I think, 
he is right; but what is the remedy? How long will this dependence conti-
nue'l It should be our earnest desire to be able to stand on our own legs 
ns soon 88 possible, Rnd for this we ask the Govemment to come to our 
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help, The first thing that the Government can do is to grant scholarshi}?s 
to Indilllls going abl'Oad; the second thi~g that the ~o ern ent can do ,IS 
to grllllt us capital and thus finance the Industry, WIth regard to inancl ~l 
difficulties the Commi1ltee say on page 86: 
"The real difficulty is that in India. thel'e is no reg~lal' ~ te  ~or financing, the-

producer, Thill is largely due to the absence of an or:gamsed dlstr.lbatlon ~ste  rhe 
producer cannot get advances from Banks, becaullfl he has not 8ufl!.CJent security ~ offel'. 
Similarly he cannot get loans from Government under the IndulltrlAI I..oans Act, III those-
provinces in which such an Act exilttl, for the same reason. These Industrial Loami Act 
are useless to the producer, because their requirements in regard to security aTe 
very drastic; and if he poslessed luch security as i. demanded by these Actl he 
would have no difficulty in o tainin~ advances from Banks. Again oapitalists are very 
shy of investing their money iu this Industry. It is at firat sight, difficult to understand 
why capitalilts should be reluctant to invest in an industry which is distinctly profitable, 
'fhe reason generally given to us is that there ie a certai'l stigmll attached to film produc-
tion owing to the nooessity fOl' the employment of women of the "dancing girl" class. We 
are inclined to think however that the explanation, apart fl'om the genel'al apathy in 
this country towards induetrial enterprises and the genel'al ignorance regarding the 
trade il rather that the status and bull'inesfl methods of the present producers do not 
command con idell(~e  We are not suggesting any aspersion 011 the character of the 
producer.; our suggestion is that they are untrained in business methods." 

I, therefore, think that the Government can profitably come to our aid and 
the dependence on Western oapital should be obviated as soon as possible-
with that expedient. When we have got our capital, Bnd our young men, 
who have got technical knowledge from the Western countries, we shall have 
laid a sure foundation for the stability of the industry in India and for 
giving an impetus to the development of the trade. Our young men whl) 
will specialise in the trade, with the capita.l for their use, will be helpful 
tn improving the qUlI.lity of the film for which we are all anxious, 
I t,rust t,hnt the Indian Assembly will support the Indian Report of the 

Committee. 

'!"he Honourable Sir Bhup8ndra Bath IIlva (Member for Industries and 
Labour): E'ir, I must congratulate my Honourable friend Kumar Rananja.ya 
Singb on his maiden speech in this House and I am obliged to him for 
having. by starting this discussion, given me an opportunity of listening 
to some very interesting speeches, including the one delivered by my 
Honourable friend Mr. B. Das, who was perhaps dreaming that he was 
addressing his electorate for a future election, Sir, I shalt not take any 
great, portion of the time of the House on the present occasion. The posi-
tion of the Government of India in this matter i8 very simple. The pivot 
on which t,he recommendatioos of the Indian Cinema Committee, whether 
unanimous or subject to a difference of opinion among the members, turn 
i8 the creation of a cinema department under the Central Government. 
In paragra.ph 282 of their Report the Comnrittee admit that "this will no 
doubt involve some radical changes requiring re-arrangement of provincial 
and centrnl Rubjects, amendment of the Devolution Rulea, etc., etc." 
They .recogniso that the development of industries i8 now 8. provincial trans-
ferred subject,. and that if their main recommendation to which I have 
referred is to be accepted, the principle underlying item 20 of Fart I of 
Schedule I of the Devolution Rules will have t,o be invoked. When I tum 
to that particular rule, I find that the development of industries may be 
?lade a central Fmbject in cases where such development by central fluthority 
~ decl~red by order of bhe Governor General in Council, made after consulta-
tIOn With the Local Governments concerned, expedient in the public inter-
est. Therefore. Sir. it is not, possible for the Govemment of TndiR to tRke 
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uny action in the matter until they have consulted the ~rio s Local Gov-
-ernments Ilnd obtained their views on the subject. 'I.'hat consulta-
tion il!l in progress, and until it has been completed, it is not pos-
lIible for me, on behalf of t.he Government of Inelia, to commit them 
in n~' WI.y on the Pl\rticular qut1stioDS brought forward in the Hel'loluHon 
Qr ill tlw aTlwlldmeul of Colonel Crllwford. I l'nn, at bhe same time, 
n ~ re the l~e that the varit>us VieWS--Rlld somo of them are undoubteclly 
conflicting-which have been expressed by Members iu connection with 
thifi debnte, wil! l'E1CeiVe the fullost considern.tion from the Government 
of India when they l>U'e in 1\ position to go into th(! merits of the~e recom-
mendnt.ions. I cnn also assure Oolonel Crawford that the Government of 
India will do t,heil' best to expedite mnt.ters, nnd l~ hope that, before this 
House meets ugain in Simla, we "hall arrive lIt Rotl\e Hetilement wit.h the 
Provincial GovenUllellts concerned lmd shall be in a position to take action 
in regard t,o t.he variouA recommendations. With this Ilssurance, I hope 
that both the t!Iuendn,Hmt and the Hesolution will be withdrawn. Rut if 
they are pressed to II diviRion, the only Rbtitude whiel) the Government of 
India can take in rego,rcl toO them will be one of opposition, ns t,hey cannot 
obviously, by snpporting either t.he Resohltion or the umendment, commit 
themselves ut thiFl Rtnge t;o UllY particula1' course of net.ion. 

Kumar -.ana). 81D.gJa: Sir, I am not in 1\ position t.o Ilccept the 
amendment of my Honourable friend Colonel Crawford as it is against the 
very interests of the Indilm film industry. The Indian film industry needs 
some sort of encourRgement at this stage for its proper development. I am 
surprised the Honourable Member for T ndustries brought in the implications 
'Of Devolut.ion Rule 20. I ca.nnot understand why the Committee was 
appointed at all. I find my Honourable friend Mr. B. Das is entirely 
righb in his critioism of the ·CtriemliCommittee. I 'am glad to find that 
on this side of the House, we lI.1'e all of one mind, ancl every  spenker has 
8UppOrbed me. I regret I cnnnot accept the Imggestion of the Honourable 
Member for Industries, and I therefore conlmend my, Resolution t.o the 
Members of th", House. 

1Ir. Prta1d.,: 'fhe original Resolution was: 

"ThiM Assembly l'(I('ommenda to the Governol' Gener"l in Council thll.t, with a view 
to fOltering the growth of the Indian film industry Dnd the protection vf the Indian 
cinema trade from ell:ploitation hy non,Indialll, iJJUn8diate -effect be given to the recom· 
mendations of the lpdian Cinematu,raph Committe" by Lhe impositioll of the 'quota 
.ystem' and the introdnction of ]egl.lative meaSUfea n1(uiring compul101'Y regiRtration 
of persons and companies engaged in producing, exhibiting, distributing and importing 
films, or oWlling or controlling cinems' hOlllM!K, the preaominancl! of Indin.n element 
.being &IIIIured in alI such ooneernR." 

Since which the following amendment has been moved : 

"That for t,he original Resolution the following be &ub.tituted; 
·Thi. AS!llllDbly recommelldll to the G\>VClI'nor General in Council that, with a view 

to fostering the growth of the Indian film indultry, ateps be taken imme· 
diately to give eRect to tholle recommendation. upon which the Committee 
were unaruhlOus' ... 

QoIopel1. D. Orawford: In view of what. the aonoul-able Member for 
Industries and Labour has sailI, I shall, with your permission and with 
thtl pcnnission of the Hou8e, withdraw my amendment. 
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JIr. President: 'The question iF; t,hllt Colonel C,rawford be given leave to 
withdraw his umendment. 

Th(, tUliendlllent WI1S, b;v ]el\,e of the Assembly, withdrawn. 

IIr. Preosident: The question j", that the original Resolution be adopted. 

'fhe House divided: 

AYES--39 . 
.A1Idoolli Harooll, Haji. 
• '1Idul Matin Cha ~ ry  Maulvi. 
Acharya, Mr. M. K. 
Aney, MI'. M. S. 
AYYl;mgal', MI'. M. S, Sesha. 
,Helvl, MI'. D. V. 
Bhal'gava, Pandit, Thakur DIB. 
Birla, Mr.  Ghanshya.m Du. 
Chetty, M.I'. It. K. Shanmukham. 
JJas, Mr. B. 
Gulab Singh, Sal·dar. 
lflloji, MI'. S. N. 
Hans Raj. Lala. 
Jo.yakar, Mr. M. R. 
Jogiah, MI'. V. V. 
Kelkal', Mr. N. C" 
Kidwai, Mr. Ra.fi Ahmaa. 
Kunzru, PRndit ,Hirda)' Nath. 
Lalchand Navalrai. Mr. 
llisra, Mr. Dwarka Prasad. 
~ oha ad hmaiJ Khan, Haji 
Chauilhury. 

Moonje, Dr. B. S . 
Muhammad Nawaz Khan, 8ardBf. 
Murtuza, Sahab Bahadur, Maulvi 
Sayyid. 

Naidu, Mr. B. 1'. 
Pa.ndya., Mr. Vidya Sagar. 
Rafique, MI'. Muhammad. 
IlM-jan Bakhsh Shah, Khan Bahadur 
Makhdum Syed. 

Rang Behari LaI, Lala. 
Rao, Mr. G. Sarvotham. 
Roy, Mr. B. O. 
Sarda, Rai Sahib Harbilas. 
Siildiqi. Mr. Abdul Qadir. 
Singh, K11mar Rananjaya. 
Singh, Mr. Gaya Prasad. 
Singh, MI'. Narayan Prll8ad. 
Singh, Mr. Ram Narayan. 
Sinha, Kumar Gnnganand. 
Tirloki Nath, Lala. 

NOES--39. 

Abdul Aziz. Khan Bahadlll' Mian . 
. ~ d l Qaiyllm, Nawab Sir Sahibzada. 
• o\lexander, MI'. William. 
A1li60n, Mr. F. W. 
Anwar·ul.Azim, MI'. 
Ashrafllddin Ahmed, Khan Bahadur 
Nawabzada Sayid. 

Bajpa.i, Mr. G. S, 
Bowel', MI'. E. H. M. 
(joatman, Mr. J. H. V. 
Cocke, MI'. H. G. 
(A.,sgrave, Mr. W. A. 
-Crawford, Colonel J. D. 
Crerar, The Honourable Mr. J. 
French, Mr. J. O. 
'Ghazanfar Ali Khan, Mr. 
'Graham, Mr. L. 
Hirllo Singh, Brar, Sardar Bahadur, 
Honoral')' Captain. 

..Jowaliir Singh. f:lardar Bahadur 
Rardar. 

Keane, Yr. M. 

Lall, Mr. S. 
Lamb, Mr. W. S . 
Lindsay, Sir Darcy. 
Mitra, The Honourable Sir Bhupendra 
Nath. 

Moore, Mr. Arthur. 
Mukhal'ji. Rai Bahadur i\. K. 
Mukherjee, Mr. S. O. 
Parsons, Mr. A. A. L. 
Rainy, The Honourable Sir George. 
&0, MI'. V. Pllnduranga. 
Row.  Mr. K. Sanjiva. 
Sams, MI'. H. A. 
S&SIIOon. Sir Victor 
Schuster, The Honourab!e Sir George. 
Shillidy. Mr. J. A. 
SimplOll, Sir James. 
Singh. Rai Bahadur S. N. 
Stevenson. Mr. H. L . 
Webb. Mr. M. 
Young, Mr. G. M. 

lIr. Prealdellt: Ayes 39; Noes 39. It it; obvioUR I must vote against 
tlH:' Ht>solutiolJ, tht>refore the "Noes" have it. 

'l'he mot,ion WHH negatived. 

The Assembly then adjourned for Lunch till a Quarter to Three of the 
Clook. 



The Assembly l'e-assembled after Lunch at a Quarter to Three of the-
Clock, Mr. President in the Chair. 

RESOLUTION RE COMPULSORY PHYSICAL TRAINING, ETC., FOR 
INDIAN BOYS. 

Dr. B. S. MOODie (Nagpur Division: Non-Muhammadan): Honour-
able Sir, I rise to move my Resolution which runs thus: 

"This Assembly recommeDda to the Governor Gener&l in Coll~il that BtepS rtbould, 
be taken as early as pouible to provide for comPWlOry phyrtical training, military drill 
and rifle practice for Indian boy. attending school. and colleges between the agea of' 
16 and 20 years." . 

I should like to explain why I h.ave brought forward this Resolution 
before this Assembly. Members of this House will remember the most 
admirable analysis of the character of Indian boys given by the Skeen 
Committee from the military point of view. The Skeen Committee say 
in effect that Indian boys have been examined from the military point of 
view nnd there have teen several defects found in their character. These 
defects are wRnt of •• general aptitwle for dealing with and controlling 
men," 1\ look of "the power of leadership," of "the spirit of initiative," 
"'portsmanlike charact,er, love of discipline, and over and above all, lack 
of "11 strong and genuine military spirit such as is essential to training 
:mu command of troops." 

Such are the defects thnt have been noted by the Skeen Committee. 
}'rom the people's point of view, I think, India cannot be too gra.teful to· 
iliat Committee; they have 80 effectively focussed public a.ttention on the 
defects of our boys. That these defects exist in our boys no one can deny 
to-day, in spite of the fRct, the historical foot, that in this House there 
are representatives of severa.l cllstes and communities who hardly a 100' 
01' 125 years ago had waged wars, fought battles, established empires 
and run empires. People cannot forget the fact that, even now, the 
name of Han Singh Nalvlt in that country of ferocious Patha.ns is remem-
l:ered with fear; people cannot forget that there are representatives in 
this House of a caste which produced two soldiers, Rana Pratap who was 
II. constant thorn in the side of the powerful Moghul, Emperor Akbar th(' 
Grea.t, and the noble Shivaji of the Maratha rooe. Here I find sitting 
before me my friend, Mr. Jay akaI', who comes of a caste of which it 
ill known that they b!we wielded both t,he pen and the 8wurd with equal 
facility. The rice-eating Brahmins, the Peshwas, in those days when 
there were no railways, no telegraphs, no motors, no aeroplanes, marohed 
all the way from POODR. to Panipn.t to give battle to that intrepid Path an 
IIClldier, Ahmad Shah Abdali. In spite of these historical facts, the fact. 
is equally true that to-day the Indian boy's character is r6811y deficient 
in the way in which it has been noted by the Skeen Committee. It must, 
however, be remembered that the Skeen Committee has not stopped here· 
after merely mentioning the fact. No, they have analysed the point further. 
What does the Skeen Committee slly in respect of the origin of these 
deficiencies' in the Indian boy's character? They say that during the 150-
yenrsof British rule, opportunities.have not been given to the Indian boys. 
to take part in the defence of their country. The capacity for fighting 

( 292 ) 
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for the defence of India, inherited from their grand-fl!.thers, is latent 
amongst our boys, their gr!tIldsons, but opportunities have not been given. 
l'erhaps they think that these qualities may have praotically died out by 
.now merely from non-use. 'l'hey say while analysing still further: 

"In England the educational 8yatem haa been definitely adapted, in part at any 
rate, to the production I)f efficient leaders of men." 

While in India, as Lord Maoaulay has somewhere said, the educational 
policy has been to train up a class of men, to serve 118 1\ recruiting field' 
for the supply of meek and docile and obedient subordinates to the haughty 
aud arrogant British ,administrators of India. If the polioies of educating 
youths in Indio. and in England has been different, the results also in 
the evolution of character of the British and the Indian vouths must be· 
different. It is from this point of view that I have felt the need of 
moving this Resolution, nnd 1 hope t.hat if these people on the opposite' 
side really sympathise, with the object of bringing up the youth of India· 
to take their due shlllfe in the defenoe of the country and of the }jmpire-
in which we live, there will Be no difficulty in aooepting the simple 
Resolution I have brought forward. My Resolut,ion says that the' 
curriculum of education for our boys must oontain physioal training, 
military drm and rifle praotice. I go .further and say that these must be 
made compulsory. About physical training I do not. think there will be 
tiny difficulty in accepting my point, because it is Itn axiomatic propo-
sition which does not require any demonstration, that unless a man has. 
a strong and healthy body, however, intelligent that man may be, however' 
enthusiastic he may be, that body will not be able to carry out the 
behestR of his mind and his intellect; and t.herefore, I do not think 
there will be ,anybody here W'ho would go against that purl of my Reso-
lution. Now, the next point is military drill; and why do I waut to· 
include military drill in the curricullUll of the oduCl!.tion of OUll' boys? 
Captain B. H. Laddel Hart, Military Critic of the Daily. Teleg"aph had 
written a very nice hook called the Remaking of Modern Army. Therein 
he brings forth the effects of military drill on the character of boys, 
"Military drill in particular," he S8YS, "hus R dual object: first, to instil 
obedience, self-oontrol, cohesion, quickness and alertness, all of which 
quulit,ies may be summed up in the phrase, 'the disciplined activity of the 
individuaL" Second, to develop the mobility and flexibility of the units_ 
for .battle." Thia means.in other words, that if we introduce militarr 
drill in the cumculum of education of our boys, we shall go a great ~
in removing the defects referred to in the Skeen Committee's Report, 
namely, a want of .. general aptitude for dealing with and controlling men" 
and a lack of "power of leade'l'8hip." here ore~ if the Government nrl~ 

J'eally sincere Rnd sympathetic, I do not think there can be any di icll t~  

from this point of view in accepting also this part of my Resolution. 

Now, Sir, with regard to rifle praotioe, perhaps the question nray not 
Reern on the face of it as simple as I regard it to be. I am one of those 
who have been enthusiastically supporting Pandit Motilal Nehru's consti-
tution. For the first time in the history of India, the people of Indi/\ 
have accepted tho King of England as the Emperor of India by t,heir 
own consent, and therefore they say and the All-Parties Oonvention have-
accepted the point, that they wBnt Dominion Status. under· the British 
Empire. So from our point of view we have given· as complete an 
evidence of our goodwin RS it is possil:1e for nn~' man to do. Therefore. 
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BIlY, if thi8 evidence is Ilccepted flS convincing, then the iutroduction 
of ritle practice as a purt of the education of our boys must be really 
u .. simple as it appeurs to me. If Dominion Stitt-us is to be granted, who 
i8 then going to protect t.hat Dominion St,a.tus in t.hl> hour of fin f'mergf'ncy' 
~  foreign invlIsion? 1£ the Empire again comes into difficulty, us it, had 
come during the Jill;\' world wur, the English people must noie tht' fnet 
that nevel' UgUill It time wiII cOllie ,,·hen o (~ of our Vim'roy" would he 
in 1\ pOhlition to suy t,hut 10,000 lIolcliers in Indin. Wf'T(\ quite l'llough to 
l1efelld lndill fr011l .. II foreign aggression. Thtli tinll' is gOllP. for ('VC!f; 
it is not going to COIlle ai,ain. Let British people note t,hc fact that t,hey 
ulone cnn not, now defend India., unaided by us. It will bp too late theil, 
it time is not taken by the forelock, a.nd if preparations are not made now. 
tu mllet, lin (\mergency, shouM it Ilrii!(·. it is from this point of view, 
nnd also 08 one int.erested in st:lcW'ing and nUliutl\ining Dominion Staius, 
.cmd lUI one who knows that. no one else will be able to protect that Domini9n 
StQ,tUR except thOlle people of India. who fought for it Ilnd 'se(mred it, 
it is from ingrained conviction of these Illcts thllt I l;Ull putting fonHlrd 
this proposition I\S 6, preliminary Rtep for the training of IndiHll youths 
for the defence of India. 

Now, Hir, h/lving liilirl this much in I'upport of the ReRoluliol1, I might 
lIliticipu'te the possible objections on thl' other sidt'o '1'bl! objed,ions which 
lire likdy to be raised by the other side' will "be on the Rcore of compulsion. 
The British people might SR." t.,hM they M(! inhercntly ngllinst eompulsion, 
thllt thl')' hnve got un h~herl'llt repulsion: to compulsion. 11'1 it rL'nlly H fllct:' 
I hllve got proof here which shows tha.t no loss a pel'Aonality 1;ho.n Lord 
Uoberts thought it to be hi3 dllt~  in his lust rIuy!.!' to itnpress upon hit! peo-
~e the fact-h{, thought t.hat his lost, d ~'  could not ht· hettt'r Hpent th,m 
bv bringing thiR fllct to t.he notice of his people in EngJllnn-tlult Englllnrl 
\Viu not be safe until aU the toys are mnde to go through a system of 
luilitnry tra.ining. If thnt is so, if l\ personality (If the l'It.ntuR unll position 
of IJord Roberts of KtmdahRl' thinks thnt, wny, I think we, Ritullted 1\8 

we (\re in n country like India, mUl'lt iliv('st '( ~el es of our prejudices 
if I may say so, of our prtldilections if] mny say AO, and lool{ ~t the fact 
from n purely scientific point of view, from fl pllr('ly disPll8sionnte point 
01 view, nnd see whether 8 country whose militAry traditions have been 
" broken during the last 150 ~relli l cou'Id bt' re~ y mude without full previous 

3 preparation, to take its share lInd its respontrihility in an emel'-
P.II. gency which, who knows, might come five yenl'R bence or ten 

.velU"R hence or 25 ye"rs hence; but the world Rituation is such that every-
body who wunts to he on his guard must be prepa.retl to meet !lny emer-
gency at nny moment.. But, Sir, iH it 'l"cnlly It fact, Ingain ask, that the 
British people do renHy hn.te compulsion? They may not be wnnting 
compulsion foor their boys in their own Home in Englund, but theRe very 
people do want eompulsion for their boys when they go to tlw Colonitls. 
Tn Britjsh Guiana every British subject is made Huhle for servic(! by Law. 
In Rritish Honduras ever" British subject is made lillble for sorvice; the 
"RIDe is the case in Kenya'" Fiji, in Gillbert and EmR Island,.. In Canada 
the Provincial Govemments of NOVG Scotia, New BruntJwick and Ontorio 
avail themselves of tbe power vested in t,hem to enforce compul8Ol'y 
military training for their boys, 'and, thoir cUMculum includes compulsory 
(irill and, rifle shooting in the cunicula of aU the schools and ooUeges under 
their t'oatrol. The same is the casf' 'in New Zealand. There boys et~en 
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thl' ngel> of ] 4 lind 18 fIre liuhle to he !rnined fiS senior ca~e~s  betw.een 
t.he ages of 18 !lnd 10, they 1111 PIlSS mto the general trulwng sechon. 
In 8out,h Africa bovs between the nges of 13 Ilnd 17 in ull parts of the 
Union where facilities for trHjning exist, or cnn he arranged, Ilre required 
to he Cl\dds, unless t,heil' parents or guarclillns object. All Qrms a.nd 
.{ qUipuWllt for the training of cadets a.re issued, and the cost of training 
'is provided at public expense. If that is so, I do not think it can be 
contelldeil thilt t.he Rritishl'rs do renllv hnt(, compulRion, Imd t.herefore it 
goes agninst thdr grnin. . 
Now, looking at till' '1 UllAtion from It finllncial point of' .... iew, I do not 

think I enn argue better thlln how an English administrator, I m'ean His 
ce lenc~' Sir ~ lcol  Hailey, has done. This is what he says: 

"We spend lal'ge sums 011 OUI' profes.iona) o.nd educational colleges, and since we 
have definit,e\y decided that the milit&l'Y career must be open to Indians, it i. clearly 
·.d jlll.liftable expense to secure t.he Lest men pOll,iLle. Within I'eallon, I do not think 
we shonld H now finance I u al and in Olll' way in tb is l·eRpl'{'t." 

I (10 not. think. Sir. much need be snid nhout t.he difficultieR of finance. 
Hut is there reall, an\' diffioult\' about finance, J should like to know. [ 
don't t.hink so. But r"shall suggest II compromise to get over the difficulty 
'if it be It. renl one. ~t the Government accept the principle of com· 
)lUision; let the Govemment accept the principle of introducing physical 
·training, military drill and rifle practice in the curriculum for our boys, 
.. nd then I ''''ould say that should, for want of previous  experience, we 
pn.'l it difficult to get over the financial difficulty, you might choose a 
province like mine, l\ province of meek !lnd docile people, a province which 
is not likely t,o give you any trouble, It small province ..... . 

lfawab Bir Bahlbzada Abdul Qalyum (Korth. West Frontier Province: 
Nominated Non-OffieiI\J): What nbout Nagpur? 

Dr. B. B •• 00.:11e: 1 might ask t.he Government· to make 11n experiment 
from the financial point of view in that province, 80 that, the Government 
also might get some experien<le, Ilnd I am hopeful their experiment of two 
,Ill' three :venrs will be so encouraging that they themselves will be inolined 
to expand thnt experiment 'flnel try it in other provinces. I am sure the 
. Govel'UJUent, from itt! own interest, will not oppose this Resolution of 
mine. I am also sure that ot,her friends of mine,-here I am appealing 
particulnrly to my Europenn friends,-will support my proposition, because 
t.htly should understand that they Bre living in a coWltry like India,. whel'{> 
they nre A. mere drop in the ocean anu if their int~rests  particularly their 
-·commercial interestoS, are to be guarded, who is going to gua.rd them in 
India? It is not the British Government, because it will be impossible 
for the Brit,ish Government to <lefend Indi,a, single.handed wit,hout the 
. willing and tmined co-operation of the youths of India. Therefore, even 
purely from the point of view of self.interest, I think the Europeans in 
India should support, my simple proposition. As regards my other friends. 
I need not say tDuchbeCll.use I know that they see fully eye to eye with 
me. With these words I place my Resolution before you for your accept· 
a.noe, reserving to myself the right of replying to any objections that might 
0(' raised in the deb&te. ' 

Mr. G. B. BaJpat (Secrt>tar.v, Department of Educa.tion, Health 
·and IJands): Sir, the lenmed and gallant Doctor has 1\ reputation not 
.only insidf!' t,hi", Hot1sehut outside the House. in fact, ,throughout 
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~ndia  for the deep and profound interest which he takes in re-kindling 
In the hearts of the youth of India the military spirit. He has, I have 
no doubt, made a very careful and painstaking study of the literaturc on 
the subject, and I believe that he is wondering in his own mind 8S to. 
why I; whose interests are in education, should presume to tackle him, 
not 011 his native helll'h, but what might mctaphoriclLlly be described as 
his militury heuth. Well, Sir, I have no martial ambitions at all. By 
birth I am a mnn of ahi.,nBa. I have nothing whatever to do with slaying 
or preparation for slaying. Further, by training I am used to the m'etier" 
of the pen, not to the metier of the sword or that other weapon of modern 
warfare-for after all, Dr. Moonje is not merely a modernist but 1\ modem 
realist in the sense of Nietzsche-that other weapon of modem warfare, 
the firearm. My exouse at this stage for interfering or intervening in 
the debate is that the galIa.nt Dootor is thinking not merely of training' 
the people of this country to take their share in the defence of this 
country, but he has singled out a section of the population of this country. 
namely, the section which attends schools and colleges, for this particular' 
form of training, and because he bases his proposal on this; that the 
Govemment of India must direct the Local Governments, and all those who· 
ore responsible for educationo.l administration in the provinces-to ntake 
military education a feature of the curricula. of schools and oolleges. 

Xow, Sir, from the purely military stand-point, whether the principle' 
of compulsory military training for boys in schools and boys in colleges 
between the ages of 16 and 20 is desirable or not desirable, whether it is 
a practical or an unpractical proposition, whether the finances of the Army 
or the finances of the country 8S a whole will bear or will not bear the 
burden of this particular experiment-those are questions which I think 
the hellvy artillery of my Honourable friend, Mr. Mackworth Young, will' 
be able to cope with more adequately than I can. In other words, the" 
purely military defences and weapons of offence of my HonourBble friend" 
opposite will have to be dealt with by the military spokesman in this 
House, the Army Secretary. Mine is a much m'Ore modest but perhaps an 
important task of developing an attack, shall we say, along the educational 
fla.nk of the arguments employed by Dr. Moonje. And I put forward my 
objections from the purely educational standpoint under three groups. 

The first is the constitutional objection. Dr. Moonje wants, as I have· 
already stnted, that compulsory physical training, compulsory rifle practice, 
com'pulsory drill, should be features of the curricula of schools and colleges. 
throughout Indin. I may, by way of parenthesis, explain that compulsory 
physical training is It feature of the educational curricula in schools in 
most provinces and in colleges in some provinces. But the main point 
which I wish to muke is thnt, as the Honourable Member is aware, educa-
tion is not now the concern of the Governor General in Council. EdUCA-
tion, under the Government of India Act and the Devolution Rules there-
under, is the exclusive responsibility of Provincio,l Governors, their 
Ministers and the Pro.vincial Legislative Councils. It would, in view 
of the constitutional position, therefore be ultra vire. of the Government 
of India to arrogate to them'Selves the role of dictator or guide to Local 
Governments as to what should constitute the essential features of their" 
educational curricula whether in colleges or schools. 

The second point to which I should like to pass on now is the stand-
point of the educationist pure and simple toward" this proposition, the" 
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-.proposition of making military drill ,and ri6e practice compulsory in schools 
and colleges. I do not presume or pretend to be an educationist myself, 
but we have some expert advisers who are educationists and their opInion 
is that from the point of view of building up the physique of your young 
m'en, compulsory military drill and compulsory riBe practice Bre not so 
important or so satisfactory as other forms of scientific drill which apecially 
·subserve that object, as for exam'ple, Swedish drill and forms of exercise: 
which, whether comprehended under the system of Muller or other similar 
.system, are becoming more and more popular. ~' rther  their feeling iii 
that this poise, ilhalI we BBY, of agility Rnd nctivity between mind and 
limb, the complete flexibility and strength of the muscular system as it 
were, can be developed not merely by resort to l\ system of military drill, 
but by those scientific form'll of exercise which I have mentioned. I took 
note, as the gallant Doctor was speaking. of the fact that some authority, 
whose name I could not catch, had something to say on the influence of 
military drill in training character. I must not therefore be understood 
IlS contending that milita.ry drill has no utility or that it serves no useful 
purpose. I am merely trying to explain t,hat from the purely educational 
standpoint, or rather front the standpoint of developing the physique of 
the young men of this country, there are other forms of physical training 
which perhaps are preferable to military drill. Then, Sir ....... . 
IIr. II. K • .Acharya (South Arcot oum Chingleput: Non-Muhammadan 

Rurlll): Are these other forms now employed in colleges? 
Mr. G. S. BI/tJpat: In certain schools and collegeR, certainly. Then 

we come to the other objection which our educationists put forward Bnd 
t.hat is an objection of principle. It is this, that in 0. country like India, 
or a country of the size of India, where you have not adopted or introd\l{\ed 
the principle of compulaion for education itself. you cannot proceed to 
make military training obligatory. If you had built up a system of general 
military conscription, that would be nnother matter. Every section of the 
population would then be liable to military training. Your students liS 
a section of the community, or the general 'body of the population. would 
be cqunlly liable for military training. But what you would be doing by 
ndo tin~ this particular expedient of confining compulsory military train-
ing nnel militnry drill to students would be to affect your educational ex-
pansion, because the population of the country as 0. whole is not imbued 
with the same intense enthusiasm for military tra.ininjl or rnilit~ry practice 
BS my friend Dr. Moonje; and the parents of the iltudents perhf\ps are 
not imhued universally with the sa~ spirit. Unless a.nd unt.il you have 
kindlerl in the Clollntry RS B whole this enthusiasm for military t,raining, 
there iii the danger that, instead of helping forward the educationist with 
his policy of Rtt.racting more and m'Ore students to schools Rnd colleges. 
:V0ll would be hindering him. The t,hird objection which I have to urge is 
this. It is an ohjection based on such literature ail I have been able to 
study on this subject in so far as it has been dillcusRed by educational 
bodies Rnd committees. Those who have given thought to this h ec~ 
seriously have not come to the conclusion that the principle of conrpulsion 
for purPoses of military training is at this stage either desirable or neces-
SRrv. T shRll first of all quote from the Report of what is popularly knoWn 
as the Shea Committee. t,he Report, to be quite accurate, of the Auxiliary 
Rnd Territorial Forces Committee. In paragraph 8 of their Report they 
say. referring to the University Training Corps: 
"No form of StAte compulsion .1I0uld he IIdopted in order to lecure the enli.tment of 

the .tudent. in the Univer.ity Training Corpl." 
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'rhat WitS their recomilulDdution, JD'l\Cle in 1~  Since then, Sir, 'tl number· 
of universities have considered the question. A question waR asked in 
February 19'28 in the egiBiati (~ Assembly 8S to which universities in 
India had pronouneed ill fnvourof compulsory military training and which 
univ.ersity, if IIny, had adopted thl~ method of compulsory military train-
ing. Vole then Ulade inquiries frolU' different I.ocul Governments and I 
shali stute briefly the purport of the replies which we retleived. The 
Government of Bengal wrote to say that the University of Calcutta at 
first pronounced in favour of coinpuisory military training for students 
llttending colleges, On reflection, however, the~' clLDle to the  conclusion· 
thnt this was not an ultQgether practicable proposit,ion nnd they resiled 
from their original recommendation snd said tha.t they would be quite 
satisfied with the extension of t,he ni ersit~  Training Corps on 1\ voluntary' 
basis. The University of Bombay had considered a Resolution in fa.vour 
c1 making military training ('om'pulsory. 'rhat Hesohlt,ioll "'RS moved in 
the Senate of the University of Bombay by Dr, ParAl"ljpye. My infonuR-
tion, derived from the Government of Bombav, is that the Senate of the 
University of. Bomblly did not adopt th(, ~ ol tiollo  Dr. Pafaujpye, 
but was satisfied with dc,'eloping the ~ ersit~  Training Corps on " 
voiuntAJ'Y bllsis. In the clIse of the University of Fatna, thl' Origillr.t 
Resolution WIlS in fllvour of compulsol')' military training, On reflection. 
thltt view WitS revised. 'l'he conclusion of the University of the Punjab 
was not in fuvour of c l l lsor~ military tfllining but against it. .. Thl' 
University of Delhi decided likewise. Thl' University of !{ngpul', J 
believe, has not considered this question a.t all. The Univertlity of 
Rangoon hus postponed considerAtion of the question, Probably it will 
be taken up some time in the course of the present ~'e lr  I think, Sir, 
tItis bears out the inference I have drs'wn, nnm('ly, that the hody of 
edm:utionnl opinion in tbis country, in 80 far as it is represented by uni-
versities, which, in view of the powers that they en o~'  would hnvte' the· 
most to do with giving effect to nny rec:ommelldatioll of this churllcter, 
is not in favour of compulsion. • 
Mr. B. Daa (Odssa Division: Non-Muhammadan) : What is their 

ohjcetion 1 It may be due to lack of fina.nce? 

Kr. Q. S. B&jpat: Laek of finunce 'Willi 01111 of the reason!; urged, but 
as far as I know, other reasons prevlliled with them', such aH the resulillnt 
effect on the enrolment in .colleges aDd schools and the possible, even 
probable, unpopularity of edllcationEil courses· if military tntining was 
mnde compulsory. I was saying, Sir, that. the body of educational opinion 
has, nt Hny rate so far, not expressed itsclf in favour of compulsion, The 
position is this. Your educntioniRt <loes not regard t,his proposal with 
satisfaotion, because he feels that instead of helping forward the cause of 
disseminating eduClltion, yon will be hindering it, Your universities nre 
not in favour of it because they think that,. at any rate for the present, und 
for some time to come, there is scope for doing all that is necessary with 
the University Training Corps 8S the nucleus, The laat question, which 
agaiD I have to denl with ,frolll' the purely edue.ational staadpoint, is the 
question of expenditure. I just trie:i to haye I,l rough calculation made of 
the number of boys alected by my Honourable friend's proposal. The 
number of boys attending schools and colleges between the a~o  16 
and ~  who will be aleeted by this proposal, is.iD the neighbourhood of 
880,000. I think I !!om correct in stating that this figure is somewhat in 
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excess of the total strength of the Arr'ny in India. Now the cost of pre-
pllring thiK lorge body for co lsor~' i tary training would indeed btl 
lorge. ( 'e ( d~  WllS saying tlJnt It rifle (losts Us. 200. So then thp 
eoat 'Of riflesa'one will come to eight crores Rpproximately. Then t.here 
is' t.he tC ~ti l of th€' equipment, ·and sO on. 1 do not wish to develop 
fhif'l point nt, too grl!nt length. I merely wish to sa·y this. Are we quite 
snre that, echwation being as I have snid a provincia.l transferred imbject. 
},0<:1I1 HovemmentH, who ha.ve considered this question and pronounced 
Itgl1inst it on t.he whole, would be prepared, even if we were to put it to 
thlHTI from here, to Nay "Very well, we shall try this". 

l\h own imp1'C'ssion is that, with t.he numerom; calls which now exist 
lIpon 'the 1imited resourC(lS of LOCAl Govemments, it is hardly likely they 
"'ould be prepared to embark upon so expensive an experim(!nt. 
To sum up then, Sir, my obj'lctions to the Resolution. which I woulll 

again make dear, nr(' obj('ctionR put forward on eduMtional grol1nds pure 
uncI ijimplc. Ilrll 1~  follows: }'irst that constitutionally it is ultra "ires of 
the '( (~rn ent of Inctit' to issue anv instructions to Local Governments 
for intr~d cing innovlltionR into their' E'ducational curriculum. My second 
objection if; t.hnt educationists do not regard either compulsory drilJ or 
compuh;ory military training I\S necessary by themselveB and as the best 
mothodil for d(·veloping the physique of their stUdents.' Thirdly, that the~' 
regord the introduction of compulsion for purposes of military training 
nnu drill ns likely t.o affect the popularity of their educational institut,ions. 
And Illy Im;t. objection is that, in view of t.he numerous calls in the sphere 
of echlClltioJl it~el  sllch as the expunsion of primary education, collegiAte 
educHtion, etc., which Ilre not being completely met by I,ocal Governments, 
llo1 bt'in![ within t.heir finnnciA·l resources. it is not likely that LoC'rti 
(1o"l'rmn('nts would he prepared to nccept n recommendation of so ex[wnsive 
n ehuracter. ' 

l ~or thesC' rC'/1oROn8 1 regret. Sir. thAt it is not possible for me to support 
this Resolution. 

Mr. II. S. ADeJ -(Bernr Representative): Sir. we have listened to B 
vcry disappointing s ( ~ ch from 0111' friend. Mr. Bajpai. Situated AS he is. 
probably Iw (lould not IUIl.ke tl speech of any other kind, and I really 
sympnthiRe with him in that. He t,ried to mltke It point that. t.hifl Resolu-
tion WAS ultra 11;r08. If he> hHd cnrefulJv st.udied the Resolution nnd rEwl 
the lung-unge t.herein,he would have found thAt this Resolution does not 
commit·t.he Govemment· of India to take iIlle education of the hoys in the 
r,rovinces in their nHl1dM, but t.hnt it only wishes the Govemment of lndiH 
to toke ('(~rt in Flteps so that the education of the boys on lines indicated 
herp in the e~olllt on may be taken up by t,he provinces. He hits also 
forgoUen thn.t the Govemment of India. have educational instit.utions under 
their own direct, cont.rol. And. my friend Mr. BajpRi hns ignored that 
Bspect of t.he question nltogether. Is the Govemment of IndiR prepa.refl 
to accept. {'·his ReRolution so far as the education of boys which is under 
t·heir clirf1ct control is concerned? 

IIr. G. S. Bajpai: T merely intemlpt the Honourable Member on a 
point of fnet. It may interest him to know th$t the Chief Commissioner 
of the Nort,h·West Frontier Province. whioh is one of the directl" 
administered n.reas, is opposed to the introduction of compulsory militarY 
training in his province, aud the .university Of Delhi has also pronounoed 
against compulsory military education. 
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1Ir. K. S • .ADIY: In spite of what the Administration of the North· 
West Frontier Province has said, it would not be ultra "';1'68 of the Govern. 
ment of India to accept this Resolution if they think it proper to do so. 
I am ~ ering only the constitutional objection which my HoDo-.ble 
frieDd. has raised. There is definite responsibility on the Government of 
India to train these boys. It is obviously not ultra ",i1'88 of this House to 
make any such suggestion. Secondly, we are asking the Government of 
India not to take the education of the boys into their own hands, but they 
con indicate the direction and only give instructions to the Provincial 
Governm-ents o~ that point. In this connection I will bring to the notice of 
t,he Honourable Member certain important passages in the Sandhurst Com· 
mittee's . Report. In their recommendations at page 54. sub-clause (6), 
they have distinctly stated that: 

"The Government of India should imprea. upon educational authorities the 
paramount national importance of reforming the .ystem of education in India with a 
view to developing in the pupill of the ordinary sehools and collegea thOle character-
Wtics 10 essential in an Army officer, to which little or no attention il at present 
paid by them, and should lWPeal to them to reorganise the institutions under their 
control to thil end." 

By menns of this Resolution my friend Dr. Moonje has been asking 
the Government of India what steps they have taken to CQrry out this 
important recommendation of the Sandhurst Committee. We know how 
they have dealt with other recommendationti of this Report and how they 
have s.ucceeded in turning down some of the most important recommenda-
tions therein. But this is a recommendation which the Committee h,as 
made, and so for as the reply of my Honourable friend is ooncerned, I do 
not find anything in it to show that they have taken any steps to impress 
t,he importance of this kind of education upon the provincial authorities 
who are in charge of schools, or done anything to further the objects which 
the framers of that. HeJlort hud in view. Inasmuch' as nothing has 
hitherto been done, it means that these important recommendations of 
a nation's building (~ha racter are being consistently ignored by the Govern-
ment of India. And yet the Government of India, I am sure, will come 
forward and BBY, ,. as long as the country is not ready for ~ts own defence 
for constJitutionBl advance and further progress in responsibility we cannot 
do anything." We are treated to this sort of absurd argument and Govern· 
ment fails to see the incongruity of ita own statements which arc being 
thnlst upon us every day. My learned friend's second argument was that 
various universities had expressed themselves against compulsory military 
training. He bile to see that his Resolution is not for compulsory military 
training, but for compulsory physical  training, military drill and rifle prac-
tice. Military drill and rifle practice do not cover the whole field of military 
training. When the Military Secretnr.v speaks, I am sure tllat he will 
be telling the House that military training means much more than this. 
If we had insisted upon military training in its entirety being immediately 
and compulsorily introduced, there would possibly be some force .in the 
argument,s, hut my friend has confounded the idea of compulsory milita.ry 
tll iriin~ and compulsory training in military drill and rifle praetice and 
has regarded these two things as ent,irely one and bhe .sam.e. ~ sh,ould 
have aistinguished and discriminated between these two things. We are 
only 'asking that military drill and rifle practice should be part of .the .com· 
pulsory training to be given to the boys in the colleges an~  schools of n~ill  



OOiiPt7t80RY PHYSICAL ~ C  FOR INDJAN  BOYS. S01 

If that is borne· in mind, the bogy of financial difficult.ies which is ,being 
I'aised up before us .will vanish completely. Military tra.ining may require 
(lonsiderBble equipment, the cost of ,which 'j-,he Govr.inment of India may 
or mlly not find it easy to provide. It will largely dopend upon he~er 
it, bAR the will to do RO, or it, hUR not tho ,,,ill t.o do so. If the atteatlon 
of t,he Government; of India if" fixed upnn theRe toWo pOillt.S which are singled 
out, for compulsory training in this' Hesolntion', t,hen I do, not 'think the 
CORt will bo so enonnous aB to he beyond t,he means of t,he Government 
of India. IIDd of t,he Provincial o ern~( l1t~ t,o meet.. 'BesideR that there 
WB!! a further ge 1~ro 1  prOTIORR.I mAdr. by my Honourable friend Dr. Moonje 
in his speech of which my HOJl()llra.blc friencl did not tab any notice. The 
Rimpl(' quest,inn iR ",hoth!'r t,he Governmont 'of India. Rccept t.he principle. 
If t.1Il'V nccept, the principle in the firRt, placo; t,hci question of financial 
dH'ticuit,iell collid he conflidf'roo la.ter on.' But when there is objection to 
the principl(l itk",lC" it is Dot muoh use rllismg,the bogy of finanoial difti. 
culties which iRRimply intended to Bcare aWRY the Mf!mbers and mislead 
the people, if I may be perniitted to say so. '  .  . 

Secondly, RI4 regards the universities which have exprel!!sea themsel'fe' 
adversely, I do not think the quel!!tion WIlS put to them in the I!!pecific form 
in which it is now raised in this House. If it· be put' in this partioular 
form. I am sure the universities, constituted 'as they, are at re~nt  though 
not strictly demooratic as we desire them to' ,be, would still ~ontain a re  

ponderating majority of non.official element: which will reaQily go in (or 
B step of the kind recommended in this Resolution.' My Honourable friend 
should have at least given us the promise that he would try this experi· 
lnent in VariOllS forml!! and in the various universities., If ,lIe had n.t. least 
given us that promise, he would havo shown'some willingness QJl his pu.rt 
t,o accept the l1e~ol tion  But he does not wllnt to give any such promise, 
in fact he docs not. want the Resolution at all. He .would point hisfingor 
to certain circumstances which have no analogy.at all to or bearing on the 
t'fPsent Resolution, and on the strength of t,hlLt ho would say that, t·he cir-
cumstanceA being adverse,' nothing could be done. ,The Government of 
Indio. have flAken absolutely no step wha.tever to impress' me or any Member 
on this part of the House 88 to their genuine sincerity in their attempts to 
develop 10 the boys the kind of military spirit . the B),eon Committee 
recommended, nnd they a s~ do not wnnt toO !nOVA any further. That is t,he 
meaning of the reply which I have henrd from my Honourable friend. That 
is th~ roason why it CRmo to me ns Il most diA!lppointin!{ reply. coming 
flll it did from that part of the Treasury Benehefl which iR occupied by 
my Honourable friend Mr. Bnjpai. I could hnve understood' that reply jf 
it had come from the other half of the Treusury Benches. But,oonsti.tmted 
I\.I! they are at present, we do not E''Xpeot anythin~ hetter t,llUn t.hnt. We have 
t.o takc things ae they are. I. however, implore l.he Government to prove their 
bona fides and sinceritifls in the profeRRionR which nll~y maIm that they 
nrf.l making honest efforts to train this nation for tnking it.s appropria.te 
place and nHaining itR legitima,te pORition in the rnnks or the civilised 
nations. in t.he worlel. If they wllnt to just.ify the professions which they 
make times out of number--Rnd they o.re nnver tired of ma.king them-
t!len they must, express their readineFiB to accept t.he principle of the Rt'solu-
tlon hi(~h in my opinion, embodies II very modest demand' t,bRt nould be 
made on behAlf of th(> youths of thiR country who are undoubtedl, 
awakened and anxious flo take' their appropria.te part in the defence 01. 

• 
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(Mr. Y. e . .iney., 
tb,ir JZlQllherland. With these remBl:ks, I believe I have  practically dis-
PQifd. of the; very insuperable objections, as my learned friend has thought. 
lie, hat raised and there is nothing so far as his objecHons are concemp,d 
thli.t reUltUDS to be answered. 
There is one point to "'hOOh I deem it my duty to refer in oonclusion before 

commending this Resolution to the acceptance of t,hb House. That point 
is this. The youths of this country are anxious to have some outlet for 
them' in military careers. 'There is the youth movement spreading all over 
the country, and it is for the Government to Mee that they have the 
prudence, the necessary foresight and statesmanship to provide a legitimate 
outlet for that sort of ambition. The youths are determined to have this 
lIOn of education; they are determined to have those qualities whioh develop 
a.martial spirit in them, and if you make provision for a. proper and legiti-
mate outlet for them to develop these qualities in the schools. and colleges 
which are controlled by you and whioh /U'e aided and supervised by yOl1. 
so much the better. Otherwise things are likely to go from had to wor!1e 
and the oonsequenoea thereof you will have to reap. when probabJy it would 
be too late for you even to retrace your steps. With these words. I strongl)' 
.support the Resolution moved  by my Honourable friend Dr. Moonje. 

:nat .Bml. J. o. Oha\terj.. (Nominnted: Indian ChrisMon!!): Rir, I 
entirely support my Honourable friend, Dr. Moonje (Hear, heal.) in so far'llS 
the first part of his Resolution is concerned in which he asks for compulsC'lry' 
physical training for all boya in our schonls 80(1 ('nIlegeR "C't.we('n th(' ages 
speoifled in hill Rellolution. I 'do wish he had IItreBlled thnt point even 
more than he has stressed the second part of his Resolution. It ill well 
known tha.t. as things stand at present, physica.l education ill 8aid to be 
compulsory in our schools, but I am lure that my Honourable friend. Dr, 
Moonje, knows that in: a great many of these schools, I should say that. 
in a vast majority of these schools, physical education 8S it is given now 
is to a. great extent valueless and in some cases' it is little more than n 
farce. I wish therefore that. 6S a re!lUlt of this Rf'lIblution. t.ll(, attent,ion 
of the country and of the Government would be diverted· to 1,his que1'ltion 
of physical training in schools. I remember'in my own evidence before the 
Skeen Committee I laid very great stress on that mat.ter and said: 

"If you are going t.o hay. phy.ical educati"n in schools, let us for Heaven's sakI! 
have lIOJIIetbing tIlat ill worth while in trainin.g these boys and i~ making them 
phyaicaUy fit and alao fit to defend themaelvea afterward •. " 

I am sure Dr. Moonie also knows that, so far as the colleges are eoncerned, 
in a vast majerity of them there is no physico.! training given. Physical 
training for boys stops very often when they leave schools. and is not 
continued in the colleges. There again it is extremely necessary that 
Government should take some steps to ensure that the physical training 
begun in schools does continue, if possible, in a more efficient. manner when 
the scholars go toeolleges. 

As far BS seoond part of the Resolution is concerned, if the ohject. 
underlying the Resolution is that the young students of our colle&!;es, who 
1r~ the growing citizens of our nation, should be 'l!6 trained th~t they JTlSY 
be ~a le to defend themselves and defend their heart,hs and homes wh!'n 
the' need arises. 'If that be the principle underlying the Re80hition. I om 
\lntirely in agreement with the ·HonoUrableMover. I must confess that 
as tbe Resolution now stands, and as it is worded it is rat,hel' unhappy 
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because it iR Gasily vulDer8bk If Dr, Moonje had asked in . his Retolu-
tion-for he as well as anyone else who takes an interest in the subjee' 
hu!' a podect right to a~ i  htl hlld asked in his Resolution that adequate 
facilitit;!11 Bh,ould be provided for military training and for riBe praotioe to 
flny st,UdtllUi who cithl'r by himself or through his guardian desires it., then 
thero clln be V()l',Y lit.tle objection to it. What one desires to ask for and 
press for, BO fill' IlS 1 lUll cOIll'erned, is that such adequate facilities sbould 
oe pruvidt'd and that no student should be refused a. cbance of making 
hiOlself fit to defend hil\! country and his home. It is extremely difficult 
nt the prescnt moment. speaking from an educational point of view, to 
fWC how this }{(Jsolution, us it stands now, ~o ld be given practical effect 
to. I do not want, to enter into the financial or military aspect of it, but 
I look upon it in this way. I look round Delhi and I see that if this 
Resolution wel'O accllpted and given eReot to, we would have to train, at 
u. modest tlstimate, between 3,000 and 4,000 bOYil of the ages mentioned 
ill tho HeRolutiCin. I fail to Ree how it would be possible to provide any 
rcal miliLary training for them. Give physical training by &11 means and 
military training for as many as are physically fn arid desire to get it. 
But to nom pel the whole lot of 8,000 or 4,000 of these young students 
bt)tween the ages of 16 and 20 to undergo physical training is not practic-
ublll. I fail to see how we ,,·ould be able to provide physical training, or 
t.lw truirling ground or equipment for such a ~rge number of boys. I only 
Hpeak as oTle engaged in eduontion. I do not know the milita:y aspect 
of it at nil and T do not menn to say anything about that side of the 
slIbject. . 

Then there is anot.her point. It is that I am opposed to conscription 
in the caBO of students. We have already so much compUlsion that is 
imposed on students to do one thing or another, They have to learn a 
tnultit,ude of subject's. As it is they do not know how to divide their time to 
the best advantage because 80 many things are made compulsory for young 
lJOYs. If t.hil-\ military training also is to be made compulsory and if it 
is going to be something in addition to what physical training now is, I 
am Rorry to Rny that it cannot, in the majority of cases, be made at all 
{·,ffectivo. If my Honourable friend, Dr. Moonje really means that effective 
trn inin~ iR to be given, and if we are going to compel every one of our 
students t.o undergo this tl'l\.ining, I fail to see how they would be able 
tn nt.t.C'nd t,o theidntellectual development, get through their examinations, 
or apply themselves to their main object, namely, the pursuit of knowledge._ 
I do not· quite see how these are going to be &£fected by making it oom-
pulsory for the boys t.o undergo military training. I must say I feel grave 
dnuhtA on t.llnt subject. The Honourable the Edueation Seeretary has 
rt'ferren to rl'l-tnin rea·llons why the Universities turned down the proposal. 
r a~' alF10 add t·hat one of the important reasons was that they felt that 
if we made every studen.t lnder~o military training at all effectively. it 
\1'(HIld como to this, that-their attention would be diveTted, and the main 
llr n~o of t.heir st'lldent days would t080me extent be for,otten. 
Therf' i8 nnot,hc>r. point, . Sir. As an educationist'. I believe that what is 

wort,h noin.q is wort,h doing well, and if we are going to tra.in 4,000 boys 
in Delhi. how eRn that be done we]]? From what Mr. Aney has said, it 
li ~e s to mo t.hnt. whitt he wants is a kind of preliminary military train-
ing, lIomet.hiD'! very simple. I want to ask him, is it the, ideA that our 
Atudents should get something which is colourless. iIOmething which is not 
lit; fill thorougo, in other words ineftective? 
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. Kr. II ••• JlfU&l"(BombIlY Uity: Non-Muhammed&nUrban): I. the 
Honourable 'Member opposing or supporting the Resolution? 

.,. ~ d  I, 0, Ohatterjee: What. I say, Sir, is that it; will not be 
posaibl,e to take ill such Jurgo numbers 3S are implied in this Resolution, 
if. compulsion is to be applied. If a thing is worth doing, it is worth doing 
~trl1  and Lhcrciol'(: the proposal cOlltuined in this ltesoiution should be sucb 
as ~an be properly dealt with. 
'There is yet ,anoiher point, ~ir  /lnd it is tws, There ure· a certain 

numuel' of boys who llLl.ve got U lluturlll aptitude for this kind of Lraming, 
Wo must bring thcm logeLher und make them roaily efficient soldiers, to 
be really usoful when the tnlle comes_ But if we have a whole lot of 
boys who have to be given tbill trailling under compulsion, then the l'cally 
bright fellow, tbo ruully apt lIoldiw-, if I may ulle that expression-and 
WB who have 1I00lletiling to do with teaching know how the weak and 
inefficient boys keep the bright. boys back in the class-is likely to be kel)t 
back and handicapped, If weare going to tt'uin 4,000 boys in one place 
and compel theal to take thut truining, the result will be that ~ at . least 
who will luake very efficient and trained soldiers and who will be able to 
defend themselves will be distinctly kept back, 'I'hese are tho reaaons, 
Sir, why I feel that it would not be right to introduce compulsion, But 
I am entirely with the Mover of the Resolution if he moans that adequate 
training should be given, and that acili~es should be offered, to every 
Htudent who himself or through his guardian, desires to receivo such train-
ing, and that nobody should be turned away if he wishes to receive such 
training. 

:iIr. •. ... Jayakal: ~ir  it is Vtll'y uurol'tunate that tWtI Uesolutioll 
L'OID6S at u. time when th\:l non-official benches a.re vel'y thin IlDd also the 
official front bench is unoccupied except for one Member. I wish, Sir, 1 
oould convey to the opposite benches the strength of feeling whioh thi", 
Resolution provokes on i,he llon-official side. If 1 muy IIUY t;O, Sir, it is 
the one vital Uesolution of this session on which we feel very keenly, not 
ex('.luding questions like the Simon Comlrnission, ~ nd the reason is that 
it relates to a uUI.Uer lIonnel\(,ed with tbe youth of the oonntry. Sir, frow 
that point, of view, it Wilt; Lo me a painful surl'ri!ie that tho Education 
Secretary, of all OftiCillls on Lhe opposite lIidc, should have el~n luade the 
spokesnmn of Government. I could hllove quite understood Mr, Mllcworth 
Young replying ontl. qUtliition l'j' this duu'Ucter, beca.use the attitude of 
the Governmcot on tho militm',Y ",ide we are all quite habituated to by 
this time. It is the plilin l\ttitUlll1 of a man who does not want anybody 
else to come into his close 'rcl ~l' e  But when the Education Secretary 
gets up as nn educl!tionisir-and Wtl must !lot forget thnt he was speaking 
from the point of view of j,he educationist and not, tho.t of 0. technical 
military adviser of the GOVl'mmlmt of India-there (lomes II. painful sur-
prise, due also to the .pluusible ehlnader of his speech. This R.esolution 
Sir, as J said, is R. very vit.al one, and Dr. Moonje is to be oongratulated 
on the fact th(lt he moved it. in tenns of great self-restraint. What is 
his plea, Sir? It is very hrief nnd simple. He 8ays, to the Government 
that by your ~ aB( lllt ing R)'f;l(·m of e/lucfttion in thil'l ('ountry. you have 
deprived 'the youth of th: iiipirit Ilnd mettle which RI't' fh?ir due" the spirit 
which the Skeen COImmt.iee regard, as the mORt eSRenhnl quality of the 
youth of a country wliich ,seeks to be free. At )luge r,4 of their Report, 
tbe Skeen Co ~tee mention: "Those characteriRtic'R so essential in an 
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army f)tJicer "-th ... t is. those characteristics which. in their 0\\11 oollntry, 
the Englishmen opposite me find it absolutely necessary to preserve.' develop 
and regulate in their yout.h. from the very cradle, and through the nursery 
and public lIohool up to the time they get into public life. Ours is the 
ambition tha.t, as in their country, so also in ours, children shouldLe 
surrounded uy an environment which produces those llualities HO that when 
India is free, shemllY not be regarded 8S unfit to defend horself. 'I'here 
is no question of inunediat-e complete milit817 training in this Resolution. 
Why then draw a. red herring across our puth? It is plain thuL tho 
present Resolution is not inte>nded to turn out military officers by tho 
dozen and score 01' to interfere with the power and patronage of Govern· 
ment iu military matters, which are so often unworthily befltowed; as we 
Indians know. If Government do not wish to accept the Resolution, let 
them sa.y 80; but let this not be done on the wrong ground. The siolplo 
plou. is that we want to creat.e in our schools and colleges an environment 
which will produee tho~e charllcteriatics which 8re IHllICSS81'Y in the future 
IIrDIy officer. Is tht're anything extruvagant in this? I do 1101, want thiN 
HCHolution to be thrown out, as it is sllre t,o bo, judging by the at,rength 
on either side, on wrong groundH. J know the fate of this HeBolution long 
lIefore we come to I, division; hut let t,hat result be l~o e to' 011 the right 
ground. The pIca iH very simple, and that is that we want the Govern-
ment to atone for the past ddects of their system of education in thi" 
country. The clllu·ge is this; I want the Government of India. to meei. 
it fnce to f,lOO: that the system of eduoation which the Governmen1j 
iutroducod in this C()UIltr.v h"alol deprived the young studentI'! in India of 
ull t,hosc quulH,itls of courage, of resource and of init,illtive whiflh Ilre ueceH-
ssry to be implanted in our youth. For the view t,hat the educational 
systom which is ufter nil ou]y n puri, of the syRtem of Govenmlent in thh; 
(lountry, WUtI intended for t.he purpose of creating a meek and contented 
Ilnedioorit,y of ill trained men I have the Buthority of II: member of the Civil 
Service. I:Im quoting from iI. report of a Select Committee of t.he East 
India. Company made in t.he year 1812, Le>., few yenl'R before Lord 
Mucaulay'R Minute on which the system of education in India has been 
fashioned. I am quoting on]y one or two passages becauso to quote morl' 
would be tiresome-the official, 0. certain Mr. ThackerAY, tJ, Madrafl 
Civilian referring to the F.nglish peor,le, their public life And the qllalit,ic); 
generated in their ~'ollth  says: 

"The leisurt" independence and hi~  ideaR wllich the enjoyment, of wealth a o~d t 
has enabled tile English people to Taille Britain to tile pinnacle of glory. Long a~' 
they enjoy it. B~  in India that haughty . spirit ,of independence and deep tJKJUgi1L 
which the posH8IIIIOn of great wealth 8Ometlm811 Jlvell ought to be lIuppro8l1pd. Th!'y 
are directly adverRc to our power nnd interest. The nature of thinRl, the post ex-
perience of all Governments renders it ulIllecesaary to enlarge on this Buhjl'd. We 
do not want in this (1(Juntl·y . Generall, atateemen or legial.tore. We want indust·riouB 
husl'llndmen ... 

'l'hnn h(' goes un t(1 state the deadly truth towards the end: 
"(lllr first 'lhjrct iR to govarll India and then to govern it well." 

'I huvf' quoted from an offici"l document. I do not h l ~ the tenll~l'ity of 
f!illling IlI1vllclf on educationist, as so many previous speRkeI'H have c1cmr>. 
I am only an humble dilettante in the fields of educa.tion: but I can tell tIl{' 
Government of India tha.t these ideals still covertly govern the po)ie\' of 
the British people evan in respect of PCiuoatioD in this countrv. Now there 
is an 1' enin~' lind we Indians fee) that the evil df'feotsJ of this system, 
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which has continued1or 150 yearH, ought to be rCllledied· and remedied vety 
fast. ',rhis Resolution is 0. modest step in the right direotion, a very simple 
il.utl n(~lttr agl nt cXIJeri'lIlent that Dr. Moonje is e~the Govermrient t.o 
take up. . 

And what was tho Honourable the Education Stlcretary's reply lo that? 
He o$ll)'S first 9f all t~~ o er~nt of .lndia would be guilty of uliTl£ virts 
it thl'Y wore to issue instructions to the Provincial Governments laying 410wri 
cert.uin brood prillcipleb ond policies. A most ~ trtlordinl ry claim lins h~i'C  

been ma(ie on behalf of the Provincial Govcrnments, for which 1 am sure the 
Government of my Province will ~el very grateful to the Honourable Mem-
ber. But what. art; we asking? We are only IUJ}(iug that the Govemlllcnt of 
India, the cantrnl aut4ority-I will leave out· the question whieh my 
Honourable friend Mr. Alley raised, with regard to the ru;eQ,s. which Qro 
"dmiIUsturell by the Government of India directly-should issue a. statement 
III a general polic)· and principle to be pursu£od by the Provincial Govern-
1 e t~  Sural)· tbtl Government of India have not yet dl'prived themselves 
of their importantfudction, namely, to enunciate und prescribe broad 
~inci les on questions, to quote tht~ words of the Skeell Committee. of 
.paramount natiollul Importance. 1 8ubulit, Sir, that the Government of 
lndiu do l't.ltaiu ilJ their hands the power an.d thp. pri vilege of circu1tlrising 
l'roviucial Goverwncnts OIl questions of great national importanco con-
cerniug the gentlro.J welfare of the Indian people. May I usk my Hnpour-
ubll.l friend the Educlltiou Secretary what would. for instance, be the atti-
tude of tho Government of jndia in ealle the Provincial Governments began 
lIpenly to use seditious text books in their ulliversities? Let us take this as 
a hypothetical case. Supposing the Bombay Government began deliberately 
to adopt text books uod other means calel ll ~ed to promote seditious thoughts 
10 the youth, would the Government of India remain quiet and II&Y "No. 
it is & tran!1ferred subject; we WOIl't interfere". Although Il large question 
vf natiollal policy is illvolved in this question. will the Goverllment of India 
1:18Y "No. it will be ultra. vire, to nt ~r ere with th~~ Provincial Government 
in this matt.el'? 'J'be matter i!'l entirely one of internnl regullltion and 
(COll(lmy. .. Mny 1 its), my Honourable friend opposite. will that he the 
IItt.itude (Jf t,be G(JYernmcnt of Indiu. if such U CDse Ilrisfls? Hove they not 
in the pilat Rent out circulnrs dealing with questions of large nutional policy? 
COll we not r(:member inshmccs when circular sHer circulal' hRS gOll€' out 
statillg brood principles of an All-India character in educational matters1 
What is tho good then of dra.wing this red herring across our path? The 
real issue is this. Do the Government of India to.do.y regard this question 
ItS a mf.).t.ter of vit.al nationnI importancE>? That is the cnlX of the question. 
If they did regard it so, as some of 118 on this side of the Housa do, the 
hllswer given by Mr. Bnjpni would be very different. He would then Bny 
"Yes, we see that the delay of ever.V additional day matters in this important, 
question Ilnd we will bo prompt in laying down the proper polioy in this 
hehl\)f.· • 

His next argumant "ms' "Oh. compul<;or.,· militnry eduCl\tion or militllry 
,  . training" is impossible en llueh 0. large scale. He forgot for the 
•.•. moment tbat the Resoll1tion uses the words "militarv driU" and 

not "military training",' the words are "compulsory physical training and 
mflitary drill", I am sure'my HonOurable friend opposite, the Army Secre-
tary, )(rio'Ws exactly how military :drf,ll· i. only. a $mnllpart of militRry 
training, BlthougJi Mr. Bajpai, not being ~ military ·man but a. man of 
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AhimlJa, 8S he chose to ca.ll himself, is ignorant of suoh matters. Everything 
has to be forgiven to' ama.n of Ahim.a when he is treading on at~ of 
miJitllry training. He relied on another ground for opposing the ReB()lutlOn. 
He said the Bombay University threw out such a Resolution a. few years 
.ago, but hc never mentioned by what /majority. Possibly he is ignora~t  of 
the full facts. 1 will teU him. It wail Dot thrown out by such a large mllJonty 
1\8 io indicate f!. clear trend of public opinion. However, whnt is the Bomb.ay 
t:niversitfY, ma.y I ask him 'I Does it adequatAly represent non-offic!sl 
opinion on this fluhject I\stbis sidf\ dO(ls in this HCnt!!e? May I t,eU hun 
that tIle Ron,buy University senate up to recently bad about 80 per .cent. 
l"eUows numim.ltt·d bv t·he Government? Is be AWAre or that? And]f the 
.fnch are as r hn.vo stated, oan he say thnt the Bomba.y University rep,re-
sents non-officinl opinion f)n this question? WllAt iR the good of quoting 
.us conclusive the opinions of such bodies? I Arm SUM the some i3 tnl. 
about the Patnn nnd othpr Univo1'8itip.A, Then he quoLorl the nuthority of 
the Grflllt Mog-hut of the North-West Frontier Province. Good graciouR I 
He i~ht IlS \Vell hM'A quotC'd tlil\ Al1thol'itv of the. n ~lltor ro nnn out 
~'hether fish should be given liberty to grow I It iFi no \IRe l'eHorting t·o 
FiilCh nrgllmf1ntR. Let UR judge of the merits of this 1l11t'!4ion on thl~ main 
principle, and that·. is this, that "'e wnnt the Govemlll(·'nt of Indin. first to 
recognise the nBtionA,l ifmportnnce of this qUBRtion nnd, then to take adequate 
RtepR on the rig-ht linPEI. We fpol, Sir. verv keentv About thiR mRtt.er. My 
Honourable friend Mr. Anev referred totlie voutll movement. Wen, I do 
not know whr!ther the Government of Indio. 'are aware that this movement 
to-cluy ~o n~1'  60,000 .\·('Iuths, not" srnn'll body, 00.000 ~o th  whose ambi· 
tions hnvf' been nwnkenpd nnel whCJ wnnt free scope tor their enElrgy IUld 
vigour. 'rhcir runbitionR, their gp.nerosity, their, self-sa,crmce nrp. being 
quickened, Do the Gov,ernment of India desire t,o employ. all this talent 
and ener~ townrdR nationnl purposes. which involve intrppidity, ('nterprisE', 
Fielf-Racriflce nnd valour, or will thcy lie h~ and see with contentment" tbat 
IIll this predous nlateri:ll in the country' out of which t\ vnst storE'hou88 of 
miiitnry potentiAlities can be crented, rune to ,,'''lIt.a or iR ·divE'ried into futile 
lind "editious channels. The broAd ql1Pstion, Sit', ill! whether the Gov(·mment 
('.f Inclia :\r(, pl'cparE'!d to harness all thi" intellig n~  valol1l' nnd self· sa.eriflce 
l.ving 80 flU" dormant but now awakened In the youhh of the country, 'l'he 
r~hoi('e lies \vitll the Government; of India, A few of U8 are. hWllbly struggling 
that nil this enerp:y mny be diverted in\,o. proper channp.IA of  public utility 
n.nd work. If thC' Govel'Ument of India help us to do that, it will he fortu-
na.te for them. If hl)wever t.hey do not wish to do 80, then all I cnn say 
is that they must not complain Inter if all t,bis youthful nner~y is diverted 
into channels for controlling whiClh the Indian PeDal Code m'n.v not prove 
sufficient. Theinl is the choicB to mako. Humble men like nif' can only 
maIm suggest,iour;. Dr.· Mocmje'M IWsollltion embodieR obe Buch genBi l(~ 

and Rane suggestion. Ml\y I furl.her Wtlrn the opposite benches? I,et them 
not regard it as purely /I. controvorsial matter. It ill a question in ",hicn 
the GOVflrnment (If India is nR much interested-perhaps more int,(\rcsted 
f.han the non-offidal enchc l e~ so to govern the country ",ell is t.heir 
ro~ ( nsi ility  If the. Government will not listen to our warning, tlll:w l~t 

be prep Brl',d , to dO\'ise new forms ond now mothod!ll of contr!llIing ond curb-
ing this youthful vigour. Possibly their S()]utiOtl lies in t.he direct,ion of 
revising thfl Penal CodE' so OS to bring it, upto date. That would b{' most 
unwif!e. A wiBer couree will be to' ~ide  before jt IS too late, ndequnte 
ollPOl'tlJJlities for the youth of this country -aa lDdieatea in $his Resolution, 
whereby the sBcrifice, enterprise, intrepidity, Rnd valoUr of the youth of India 
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will be turned to good acoount. The youth movement in India has 
come to stliY. 'fhe onlv queAiOD ia whether the Govel'lllment have the 
wiS'dom to put themselves at ita helm. 

JIr. G ••• YOWlg (Army Secret,ary): Sir, m,Y Honourable friend, the 
~d cllti( ll ::)(1cretary, hils dealt with t.he conRtitutionai aspect of this 
yuestioH, nnd the educational 'aspect, completely; and 1 havo nothing to 
Itdd t,o what hp hnl' Rllid in those respects, It is left for me t.o deal with 
it from the point of vicw of tho Army Department. My Honourable 
friend, Mr. J'ayaknr, 8ug-gested just now thBb an attitude of unoompro-
i in~ h(lBt ilit~  to the Resolution was what he expectfld from the Army 
De}JlIJ't,Illl·,ut,: un<1 ill' W88 rather diEappointed t.hnl, Mr. Rajp8i !C'hntlld h""e 
AhoWll thl'lt ;,ttit-nde himself. Wt'Il, Sir, the nttit,ude of neither of us il'l one 
o[ uneo[)"lpromising hOAtility. 'rhe nttitude of the Oovemment of lndia on 
the militllol'Y side may be illuBtrated  by quoting the recommendation on t.his 
subject of the ShEIQ Committee, which the Government of Indin. nccf.'pted. 
I read the pll8sIloge in this House two yf'tlrS Rgo, Rnd, with yom lwnniR-
Rion, Sir, will read it agRin : 

"Tho University Training Corp. Rnd t.he Indian Territorial Force .hcmhl Le re-
!tn1'dl'd ~ exillting primnrily for the purpose of readin~ military training and the 
IDlpiration of military service among the manhoOd, of India, in order to lay the 
foundat.ions upon which a national army ,can be built up. Such a national army 
('oulc! ollly be created I>y gradual l~'es  and by a Iteady proo81S of educatIon eztend· 
ing over many yearl. Thill education'lIhould commence wherever JIOIsible in lChool.; 
it sbould be continued in the uiliversiLiee and colleges by means of the University 
Training Corps, and should be concluded in the unit. of the Indian Territorial Force. 
The growth of a nRtional military apirit .hould not be forced by the application of 
811Y meallUre of compulsion.' 

']'hat,. Sir, is the 'attitude of the Government of Indin on fbill lIubjo("t. 
,Witll the aims and object.R underlying this Resolution we are entirely in 
Rooord. Where we differ is IlS ref!lllrds the pract,}cability of what i8 being 
;proposed, and itA ti1it ~' IlS compRrf'd with the ~a llre  wllich III'C now 
in force. ' 

As regllrlls physicnl tmining, t,ht"re is nothing to he said from the point, 
of vjpw of the Army Department. 'rhim we come to military training. I 
,mllRt confeRI'! thn.t I undp.rstood this ReRolution to refer to military train-
ing; nnd when I heRm my ono r~ le friend, Dr. Moonje, talk of high 
,ideals of Rolf-!'Iacrifice, co rn ~e  diRoipline "n,l BO forth, And my Honour· 
Rohle fripnrl, Mr, Jllyakar, repenting the saine words, I naturally supposed 
~t llnt t,hev meant tho virtueR which can be fcstere,) hy miUta'rv training. It 
(~n l' 1l.!'1-n shock I\nll eo flUrpriso to me to hear my Honourable friend, Mr. 
Anev Ra.y, "No; we do not mean anything like that: all we mean i. military 
r1rilf"-that is to slly, Rpparently, performing the evolutions of Bmall 
hodil~  of t,reopA upon B pornde ground. Is that all that. tbill Resolution 
menns? BeMuse, if so, I may say it is 1\ most unexpectedly innocuous 
Resolution (Honnurnble M"mberll: "Well thpn, accept it") SB far AS that 
pari is concerned. (Laughter.) I think my Honourable friend, Mr. Bajpn.i, 
tnt'ntionp.f1 the fact that educntional 8uthoritieR consider (lertain other kindR 
or drill more valunblo in the building tiP of ebnrACt,er nnd phYRiqlle than 
t,he mere performnnce of miiitnry evolutionR on n flat Bpace of ground. It 
seems to me utterly inconlli~ent withwhRt Honourable Members h,LVP, SAid 
about these virtues, Rnd how national chBracteristiO\ll should bp. built up. 
to sa.y that all that t,hiaReaolutiof} menns, a8 regards milito.ry training, is 
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forming fours on a square. ,Nor is this the view that WIlS taken by those 
who supporttld similar resolutions in Provincial CoWlcilb. They made no 
mistake about it. What they wanted WIiS military training-cumpulsory 
military tra.ining. In three Provincial Councils, Resolutions were carried 
advooating compulsory military t rain~in the United Provinoes, Bombay 
and ss~  And, as I say, iliere was no mistake about it. What was 
moant W&s, practically, consCl'iption for 8 cart'ain class at a cel·tuin age-
university anu school students between the ages of 16 and ~ as in this 
ltesolution. ('l'here were other age limits, 1 think, in some of toe Resolu-
t.ions moved in the Provincial Uouncils.) 'l'hat, Sir, is a. policy which 
Government must of course oppose. It is a policy which, so far as I know, 
is not carried out by any other nation in the world,-to select as the sphere 
in whioh you apply military compulsion youa' eduoated upper and middle 
:olass8S, and to OOllSCl'ipt them tor the time that they are at school and 
college, University students 'are generally admitted to be the most in-
(dependent olass in the world, snu the most. intolerant of anything that 
savoW's of oppression. 'l.'his is preoisely tho olass to which conscription 
,would be applied by my Honourable friends. I myself was once a uni-
versity student in Germany" a country whore universal military' servioe 
existed. The system there was that while, the normal term of service in 
the Army was two years, the educated olasses, the Wliversity students& 
served only for one year, and had certain privileges. Their service in cer-
tain respects was made lighter. My .Honourable friends opposite would 
apparently take this class Qnd make them the only consCl'ipts in the ooyntry. 
It is possible tha.t if a measure of this kind were introduced there might 
be a wave of enthusiasm at the start which would carry a certain way. 
:But sooner or later I think you would -find '& spirit of grave discontent 
Ifostered among students i and the measure of oompulsion would either 
gradually peter oUlt, or else it would culminate in something in the form 
ot a strike-a strike, I may note, of students armed with rUies, bayonets 
and ammunition. My Honourable friend, Mr. AnilY. "\\-:anted to limit 
,the experiment, when he found that the Government of India were not 
constitutionally ca.pable of enforcing this measure in the provinces. He 
said "Let them start in their own territories". Well, Sir, if we carried out 
,that plan and introduced compul!lion in the University of Delhi, the only 
result would be tha.t we would deplete that university, and nei8ihboUl'ing 
universities would profit by the measure. 

Mr. II. S. ADey: Why speculate? 

Mr. G. II. Y01lDI: And that would be an' even more invidious form 
of consCl'iption than what is recommended by the majority of Honourable 
,Mernbers opposite. 

1Ir. B. E. Shamilukbam Ohet\y (Salem and Coimbatore cum North 
Aroot: Non-Muhammadan Rural): Is this the Honourable Member's idea 
of conscription? 

Mr. G. II. Young: Any compulsory military training is 8r form of con-
'SOtiption., certainly. 

Then, Sir, I come to the question of expense. That is an important 
oonsideration. Who is gping to provide the money? It is a question of 
,supplying rifles. in enormous numbers, uniforms presUllDably, and a.ll the 
equipage of oolhps. This ex}>andlt,ltre, which the Army cannot possibly 
afford, could be spent far more usefully on what we regard as e811entiaJly the 

~ 
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main purposes or defence. We eould certainly not afford these amounts 
,on • w?at Honourable Members opposite themselves admit to be merely an 
e' ~r nen t  

There is also the question of custody, on which the Shea Committee laid 
gre&tstress. If we were to have rides disstsm.inated in ,anything like the 
quant,ities postulated ,by thi6Re801w.ion, we should have to &pendalmoat 
~ ioo as much again as the value of lihe rUle" in guarding them. 

Sir, as lli"id .before, we M£'e entire1N' in sympathy with t.he objeots under-
J,)Iing this liotlsoilltion. 1 do not :think \Honourable Members fUllly realise 
what has actually been done by the Uovernment of India, both before and 
£tfter t ~ ,rec(>1nlnendatiOOI of the Shea. Committee. '[htl Shea Committee 
4'6cou.unended that. there should be 11.0 arbitrary limit fixed for the DzU-
HtrBity l'rainin.g Corps. "Subject only", they said, "to financial oonsidera~ 
tiOIlB, ,tlley ahould be allowed to expllolld up to their , natural limits". In 
other worda this meaDS that we mould 'provi.de facilities for any studentd 
whowjsh ,to unciertab military trainiDg: not meiely military drill, but 
mHit,lrytl'aining. w'e .have' lj:lC8ntly', us II. result of the recommendations 
of the ,Shea Committee, starlied University 'l'raining Corps in three places 
where ,they did not exist before. We have expanded oue compan,y in one 
university, and we W'8 engaged 1D tl Ddi~ a comp&Dy in another. We 
havBadded a new secLion, " S"ppcr.and Miner SectiOll; to the University 
of, Rangoon. Wherever there is a demand for the e:x,pansion of the Uni· 
'V8,l'8ity .TrainiDg Corps, wherever we Q&D see any signs of enthusiasm and 
desire to make use ,of these corps, we are prepared to conBwer favourably the 
provision of further facilities subjeot only to ~ncial considerations. Our 
object is.gradually to build up an enthusiasm for nBtionaJ military service. 
The ',SUOOtlflS of the movement varies.in ·different universities. r should like 
to quote to the House an. extract from ,s speech by Sir Geoffrey deMont-
morency, when he was speaking as I<'innnce Member in· the P,unjab Leglis .. 
lative OOWlcil l~st yenr. He said: 

"The sanctioned strength of .our Punjab U.uver"it.y TraUUnli Corp' .unit i. 637. 
I have gODe into ita present condition With the oflioer commandmg the corps. Enrol-
ment. at the beginning of the IleallOn are UMlaUy, very I&tisfactory; . bat there is a 
tendencY aI the training seuo'l goe. on for the numbet. to dwiDdledown by about 
400 more or lUll. For example, at the beginning of the prOl8nt. training year which 
haa jilst palll8d. the officer commanding inf01'llls me that he NCruiW280 _en. TheBe 
were Ituffi('ient to fill all the existing vacancillll, but by March he had been o li~ 
to ftrike oft to tJt.udent.l 11'O11l ,the roll. _iAg to their DOt. att.ding t.laa paad. 'and 
chills. More had to be dropped out lat.er. Tb. ruult. therefore!.,!l .IGlII8wllat ahon 
of what we desire. At t.his preaent. moment. although ten colleges, that is eight. 
C0l18gOl of Lahore and two colleges in the muffaail. contribute number. to the unit, 
the act.aal numbers pI the W1it are 469 al agaioat. the lIUIot.ioned strength of 637." 

1 submit, Sir, that t.he object of this movement would he altogether de-
feated by the introduction of the element of compulsion. The spirit is there,. 
but it is not at preaent ,strOllg. It iBweak. We are trying to foat.r it; 
:we are trying to coax it; we ure trying to persuade t d~nts to undertake 
. these .national duties. If we were to apply now the element of compulsion, 
.I believe the thing would be J:wnsd. 

The Aseembly then adiourned till Eleven of the Clock on W edl1eaday "he 
,S1et D~  1929. 
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